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No. î Satufdayy 2$th Augusty 1956.

ORAL ANSWERS TO QUESTIONS—

Starred Questions Nos. 1398, 1400, 1401,  1428, 1402 to 1405, 1407, 1409 .
1412, 1415, 1418 and 1419 ....................................................................................1637—̂ 2

WRITTEN  ANSWERS TO QUESTIONS-

Starred Questions Nos. 1399,1406,1408,1413,1414> 1420 to 14279
1429 to 1449...............................................................................................1663—77

Unstarred Questions Nos. 934 to 1012.............................................1677—1714

DAILY DIGEST................................................................................................1715—18

No. 30—Monday, 27th August, 1956.

ORAL  ANSWERS TO QUESTIONS — ,

Starred Questions Nos. 1452, 1454 to 1459̂ 1461 to 1465, 1470̂ 1471, 14733
1475 to 1477, 1479, 1480.........................................................................  •  1719-̂ 5

Short Notice Questioiit Nos. 13 and 14.............................................................. 1745~5*

WRITTEN ANSWERS TO QUESTIONS—

Staned Questions Nos. 1450,1451,1453,1460,1466 to I469« 1472,1474,1478,
1481 to 1489................................................................................................1751-59

Unstarred Questions Nos. 1013 to  1033,  1035 to io6i . . . .   1759—78

DAILY DIGEST.........................................................................................................  1779—8»

(iii)

No, 31—Tuesday, z%th August, 1956.

Started Questions Nos. 1490, 1492, 1491, 1493, 1494, 1496 to 1500, 1502, 1507 
to 1509, 1512 and 1513.......................................................................................1783—1809

Short Notice Question No. 15  . ....................................................................1809—II

RE-STATEMENT LAID ON THE TABLE IN REPLY TO SHORT 
NOTICE Q U ESTIO N...................................................................................1811

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos. 1495, 1501, 1503 to 1506, 1510, 1511, 1514 to 1520,
1522 to 1532.......................................................................................................1811—22

Unstarred Questions Nos. 1062, 1063, 1065 to 1069, 1071 to 1073, 1075
1085............................................................................................................................1823—30

DAILY DIGEST..............................................................................................................1831—34

No. 32—Thursday, y>th August, 1956.

ORAL ANSWERS TO QUESTIONS—

Starred Questions Nos. 1534, 1536, 1537, 1539 to 1545, 1552, 1553, 1558 to 
1561. 1563, 1564.  1566 to 1568 .  .  .  .  .  .  .  1835—«4

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos. 1533, 1535, 1538, 1546 to 1551, 1554 to 1557, ij«5,
1569 to 1581, 1583 to 15 8 5.........................................................................1864—76

Unttarred Questions Nos. 1086 to 1174 . • » • . .  .1876—1918

‘.DAILY DIGEST........................................................................................................1919-34



(iv)

No. 33—Friday,  31st Augutt,  I9S6>
COLUMNS

ORAL ANSWERS TO QUESTIONS—

Stured Questions Nos. 1586 to 1592, 1594 to 1601, 1603,  1604,  1606, 
1608,  1609,  I6I2 

SHORT NOTICE QUESTION NO. 16 ..........................................................

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos.  1593,  1602, 1605, 1607, 1610, 1611,

1613  to  1629. . . . . . . .

Unstarred Questions Nos.  1175 to  1211. . . . .

DAILY DIGEST .......................................................................................

No. 34.— ScUurday, \st Stptember,  1956—

1925—54

1954—

1957—65 

1965—82 

1983—86

ORAL  ANSWERS TO QUESTIONS-

Starred Questions Nos. 1630 to 1639, 1643, 1644, 1646 to 1648,
1650, 1653, 1654, i656» 1657, 1660 to 1662. . 1987—2014

WRITTEN ANSWERS TO QUESTIONS— _

Starred Questions No. 1640 to  1642, 1645, 1649,  1651,  1652, i65S> ,
1658,  1659,  1663  to i68i. . . . . . .   2015—ao

Short Notice Question No,  17 . . . . .   .

Unstarred  Questions Nos.  1212 to 1250. . . . . .   2027—41

DAILY DIGEST .............................................................2043—46

No, 35—Monday, r̂d September, 1956—

ORAL ANSWERS TO QUESTION—

Starred Questions Nos.  1682 to 1687,  1689 to 1694,

1698 to 1701,  1703  to 1707. . . . . . .   2047—75

Short Notice Questions Nos. 18 and 19  .  . . . . 2076—79

WRITTEN ANSWERS TO QUESTIONS—

Starred  Questions Nos. 1688,  1695,  1697,  1702,  1708 to 1721.  .  2079—86

Unstarred Questions Nos. 1251 to 1287 . . . . .   2086—2104

DAILY  DIGEST.....................................................................................................2105—08

No,  36~̂Tuesdayi 4th September,  1956—

ORAL ANSWERS TO QUESTIONS—

Starred Questions Nos. 1722 to 1730,  1752,  1733 to 1735,  1737 to 1740, 

17425  to  1744. . . . . . . .

WRITTEN ANSWERS TO QUESTIONS—

2109—37

Starred  Questions  Nos. 1732, 1736, 174I5 I745 to I747> I749 to 1751, 1753 
to  1761,  1763 to  1768 . . . . . .   2138—48

Unstarred Questions No,  1288  to  1329 

DAILY DIGEST 2165—68
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LOK SABHA 

Fridayy 7th Septetnber, 1956

The Lok Sabha met at Eleven of the 

Clock,

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Pensions of Retired Personnel

*1870. Shri D. C. Sharma:  Will 
the Minister of Home Affairs be pleased 
to state:

(a)  whether it is a fact that some 
pension  cases of Central  Government 
employees who retired in 1947  are still 
pending decision;

Cb) if so, the reasons therefor; and

(c)  when they are likely to be finalis- 
•ed ?

The Minister in the Ministry of 
Home Alfairs‘(Shri Datar)s (a) to (c). 
The information is being collected and 
-will be placed on the Table of the House in 
ûe course.

I may further add that the number is 
not likely to be very large.  I am aware of 
one  batch of fifteen displaced Central 
‘Government cases.  About two are being 
immediatelv settled, and in respect of the 
others we have taken the lhatter up with 
the Pakistan Government for verification.

Shri D. C. Sharma: May I know 
-what is the trouble about these pensions ? 
Âêyou revising them  and  modifying

Shri Datar: It is not a i|uest*on of 
trouble, but Government have to verify 
their previous service, and for that purpose 
we have to take the matter up \dth the 
Pakistan Government.  We have not been 
receiving answers in respect of some, and 
answers in respect of others are being 
expected early.

462 L.S.D. I

Russian-Hindi Dictionary

*z87a. Shri  Krishnacharya Joshi:
Will the  Minister of  Education  be 
pleased to state:

(a) whether  Sahitya  Akadami has 
undertaken to publish a Russian-Hindi 
Dictionary; and

(b) if so,  the estimated  cost of the 
publication ?

The Deputy Minister of Education 
(Dr. M. M. Das):  (a) Yes, Sir.

(b) About Rs. 29,500/-.

Shri Krishnacharya Joshis  May I
know who is compiling this dictionarv and 
to whom this copyright will belong?

Dr. M. M. Das: One Mr. W.R. Rishi, 
an Assistant of the Ministry of External 
Affairs, who  was posted in our Embassy 
at Moscow for some time and learnt Russian, 
has  compiled this dictionary, and the 
copyright will belong to him, naturally.

Shri Krishnacharya Joshi :  How
many copies of it will be published?

Dr. M. M. Das: About two thousand 
copies will be published.

'  Shri B. S. Murthy:  May  I know
whether this dictionary  will  also  be 
placed before the Russian scholars before 
it is finally printed? ,

Dr. M. M. Das:  The head of  the 
Russian Department of the Delhi Uni
versity, one Mr. V. Shibayev, has scrutinis
ed this dictionary along with others.

^  w   ̂ if %

Dr« M. M. Das: I think it is Russian 
Hindi, that is from R îan to  Hindi.
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*1873. Shri Jhttlan Sinha :  Will 
the Minister of Defence be pleased to 
state:

(a) the causes for the heavy loss  of 
about a lakh of rupees in the Military 
Farms of the Eastern  Command while 
the two other Commands showed profit 
during i95i-$2; and

(b) the present position  of  these 
farms ?

The Minister of Defence Organisa
tion (Shri Tyagi):  (a) The causes for 
the loss are as follows:— .

(t) decrease in sale of dairy products

(t’O fall in production of fodder due 
to failure of monsoon;

(fi'O payments made during the year 
but really attributable to earlier 
years.

(b) Satisfactory.

Shri Jhulan Slohat Arising out of the 
answer to part (b) of the question, may 
I enquire as to  what is meant by  the 
word ŝatisfactory’,  whether the farms 
are making a profit or are able to mifke up 
the loss itself and, if so, by what amount?

Shri Tyagit This  pertains  to  one 
particular year.  Generally, all the farms 
told together,  are making profits every 
year.  In fact, the House would be pleased 
to know that profit to the tunc of Rs. 35 
laldis was nude last year.

Shri Bhagwat Jha Azad:  May I
know what were the reasons for the fall 
in the sales ?  Was it due to deterioration 
in the quality of the product  or due to 
some other reasons?

Shri Tyagix  I have given the reasons 
for the loss.  One  of the reasons was 
there was decrease in the sale.

Shri Bhagwat Jha Aaadt  I want to 
know the reasons for the fall in the sale of 
the products,  whether  it was due  to 
deterioration  in the quality.

Shri Tyagit  Generally, these milic 
products and all these products of a mili
tary dairy farm are supplied to the military 
personnel.  But  sometimes, when  the 
military personnel leave a sution, all 
those products have to be sold out else
where and therefore there Is fall in the 
sale.

Shri M«tthaai  The htm . Minister 
said that the nurfa eMwe Is the daerease Ir 
tht sala of the produce.  Kow he has said

that  It is  generally  sold to  military 
personnel  but when it is sold  outside 
It câ ot; fetch a market.  Am I to under
stand that there is no demand for it in 
India?

Shri Tym î,) There are demands 
but the regular custom is the army itself, 
but  when there are movements of the- 
army the demand goes down,

Shri Matthen:  Is there no other
demand?

Mr.  Speakers  Suddenly how can 
•he create a market ?  There are certain 
things which hon. Members  must sec 
for themselves.  If there is a market in 
particular place and it disappears overnight 
can he have a market?

Shri Ramachandra Reddi: May I
know whether any of these farms  havĉ 
been clubbed together after 1951-52 or 
any of them closed and also what was the 
loss  that accrued in 1955-56?

Shri Tyagi:  As I have said, in the- 
Eastern Command in 1955-56  there was. 
noloss. There was aprofitof Rs. 12,64,661. 
All  told,  in  the  three Commands, 
the profit came to the tune of Rs. 35 lakhs,
I might here inform the House that the cost 
accounting is done on the basis of all the- 
actual costs incurred.  Therefore,  the 
price is the same generally, and there are 
profits, which means that the cost or the* 
price of the milk product supplied to the 
army is much higher generally than  in 
the market; because it carries with it alf 
the overload,  all  Investment, interest,, 
etc.,  everything and also the overhead 
from the headquarters down to the dairy 
farm.

Shri Jaipal Singh:  I thought the-
question related to  1951-52 when there- 
was no evacuation but the hon. Minister 
was trying to explain that there was the 
movement  of the army personnel.  In 
other  words, the  consumers being the- 
military personnel,  they  had  shifted' 
elsewhere, and therefore there was not an 
equivalent market to compensate for the* 
persons who evacuated.  One of the causes 
ne also gave was this lack of fodder.  May 
I point out that In Arah,  which is tĥ 
biggest military farm in the Eastern Com
mand, there is enough fodder and stilP 
enough to last for y«ars and years to come ?

ShH Tyagi: I would like to give the 
details.  Now the House seems to be very 
anxious to know all the details.  The loss 
was not  due to the movement of troops 
alone.  As  I said, one of the causes was- 
the decrease in the sale of dairy products.. 
Another was less production of fodder 
fi  ̂ land on certain  farms  due to the- 
failure of monsoon and consequent pur-- 
chase of the fodder from the civilian market..
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The third was that an extra payment for 
past years was made in this year—pâ ênt 
» of about Rs. 18,870 from the Agra military 
farm to contractors on account of expendi* 
ture incurred in connection with stores 
and certain constructions, and payment of 
about Rs. 7,000 on account of rent of old 
trenching ground for the previous two 
years, etc. This expenditure added to 
other  circumstances  had  caused  the 
loss,

Shri  Vclayudhan:  May  I  know
whether the causes that led to the  loss 
which the  hon. Minister has explained 
in detail, did not apply to the other two 
Commands which have run the farms on 
some profit as stated?

Shri Tyagi:  If the  total average is 
taken,  the farms are run at a profit.  It 
was only once that in the Eastern Com
mand, when the total was taken, there was 
loss in one year.  In the rest of the years, 
it is always run on a profit.

Delhi University

îS74. Shri BheekhaBhai: Will the 
Minister of  Education be pleased to 
state:

(a) whether it is a fact that  Scheduled 
Caste and Scheduled  Tribes  students 
are not  exempted  from  the various 
kinds of  fees  including tution  fee  in 
the constituent  colleges of the  Delhi 
University ;  and

(b) if so,  whether it is a fact  that 
the  Scholarship money  given by the 
Scholarship Board to  Scheduled Caste 
and Scheduled Tribe candidates is lowdr 
than the necessary expenditure incurred in 
these colleges by the students ?

The Deputy Minister of Education 
(Dr.M.M.Dat)s (a)and(b). A statement 
is laid on the Table of the  House [See 
Appendix XII, annexurc No. i.)

Shri Bhê cha Bhai:  May I know
what is the total expenditure per month 
in the Delhi colleges?

I

Dr. ML M. Das : That does not arise 
out of this question.

Shri Bheekha Bhai: I wajit to know 
the average monthly  expenditure  on 
hostelers in the Colleges under the Delhi 
University.

Mr. Speaker: F©r Schedtiled Castes 
and Scheduled Tribes students?

'  Shri Bheekha Bhaii  I have tabied 
the question in respect of Scheduled Caste 
fnd Scheduled Tribes.  I want to know 
the expenditure in scholarship  moneys 
given  to them.

Dr. M. M. Das: I have not got the 
information.

Shri  Thimmaiah:  May  I  know
whether , thb  Government  has  issued 
instructions to the various Universities 
where  the Scheduled Caste students r̂e 
not exempted from tuition fees that they 
should be exempted from tuition fees ?

Dr. M. M. Dast Government cannot 
issue such instructions to the Universities. 
Moreover, the  exemption should come 
from the State Government if the Univer
sities  are not going to give exemption. 
So far as the Delhi University is con
cerned, the Delhi Government has given 
exemption from tuition fees,  but not 
other fees, game fees, common room fees, 
etc. That amount is given by the Central 
Government by our scholarships.

Shri T. S. A. Cliettiar: Scholarships 
are sanctioned later, while the fees have 
to be paid earlier.  There is hardship.
I understand that almost all the students 
from the Scheduled Castes do get scholar
ships.  Cannot the Ministry issue certain 
orders so that this difficulty of their having 
to pay first may be avoided?

Dr. M. M. Das: To meet this difficuity, 
arrangements ' have already been made.
I ma> inform the hon. Member that con
sidering the fact that the students belonging 
to the  Scheduled Castes and Scheduled 
TriDwS are generally poor, unable to main
tain themselves even  for a few months 
till the  scholarship money reaches them, 
a sum of Rs. 23 lakhs was distributed in 
April and May, 1956, to about 1400 insti
tutions  where 1955-56 scholars  were 
studying, for the payment of ad hoc amounts 
for a period of four months  from  the 
month in which they joined the institu
tions.

jnnvT : wr

j ftr  aft Tmr 

 ̂irT?fy t,

HmiPiiJrt  ^  j«RTT | ?

Dr. M. M. Dasi That information is 
not with me.  That information depends 
on how many students of Scheduled castes 
and Scheduled Tribes are studying in the 
Delhi University.
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Dr. M, M. Dasx I could not follow 
properly.  The  existing arrangement is 
this.  The Delhi State Government has 
given exemption of tuition fees to the 
students reading in the Delhi University. 
The other fees, maintenance fee, common 
room fees, game fees, etc.  are being paid 
the Central Government through their 

scholarships.

Shri  Balakrishnftii:  Scholarships
differ from Rs. 150 to Rs. 600.  Some 
students are given Rs. 300, some Rs. 400 
and some Rs. 600.  May I  know  the 
reasons for this difference in the scholarhips 
which  are given to them?

Dr.  M. M. Dat: The first difference
is, there are different rates for day scholars, 
that is, those who go to  the college 
and stay in their homes, and those who are 
in the hostels.  Secondly, the amount of 
maintenance allowance differs with regard 
to the class in which the student reads. 
For example, for I.Sc., B.A., and B.Sc., 
it is Rs. 40 for maintenance in the hostels 
and Rs. 27 for day scholars.  For M.A., 
and M.Sc.,  they are given Rs. 50.  For
D.Sc.,  D. Litt, Ph.D.  etc.  they  get
Rs. 60 and Rs. 45.  Similarly for degree 
courses in  Engineering,  Technology, 
Architecture, Rs. 75 is the maintenance 
allowance for the hostelers and Rs. 60 
for day scholars, that is, those who stay in 
their homes. '

Titanium

*1875. Shri  Sadhan  Gupta:  Will
the Minister of  Natural Resources 
and Scientifc  Research be pleased to 
state:

(a) the total reserves of titanium in 
our country; and

(b) the steps taken to exploit them ?

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a) The most 
important minerals for obtaining titanium 
are ilmenite and rutilc, and India’s reserves 
of those ores are of the order of 300-350 
million tons.

(b)  Deposits of  ilmenite  sands are 
found mainly in  Travancore-Cochin and 
Ejombay.  In  Travancore-Cochin  six 
factories have been set up to exploit the 
sand deposits in that State.  In Bombay 
the State  Government has granted 5 
mining  leases and 4 prospeaing licences 
for the development and working of the 
sand deposits.

Shri Sa<ihan Oupta: Since titanium 
is a very promising metal and has very 
eminent qualities which make it useful 
for many industrial purposes and since 
its extraction at present involv̂es tremendous 
cost, has any arrangement been made to 
undertake research in cheaper methcnds of 
extraction ?

Shri K. D. Malaviya: Arrangements 
for research into the qualities of titanium 
and for exploiting it for various purposes 
which are talked of, are in .the hands of 
the Atomic Energy  Comxnission.  Ac
cording to our scheme of work, they are 
examining the whole question and are in 
contaa with some of the known firms of the 
world who know more about it.

Shri Velayudhan:  With regard to 
the Travancore-Cochin Titanium factory, 
may I know whether that factory has now 
re-started functioning and whether it has 
been taken away from foreign ownership ? 
There was a  proposal in Travancorc- 
Cochin to take it up by the State itseif 
as it was run on a huge loss  previously. 
What is the position now bccause that is 
the biggest factory in India working on 
titanium ?

Shri K. D. Malaviya: I would suggest 
to the hon. Member to put this question 
to the Atomic Energy  department.  They 
will give more inforniation to the  House 
about it as this matter is being handled by 
the Atomic Energy  section,

Shri Jaipal Singh: Is the hon. Minis
ter in a position to tell the House whether 
the Copper  Mines Corporation in khar 
sawan  are exploiting titanium and if the 
answer is in the affirmative is the Govern
ment  satisfied  with  the  progress of 
work there ?

Shri K.D. Malaviya: The exploita
tion of titanium  from copper mines is 
still not a very promising one.  May be 
that the Indian Copper Mines Corporation 
may be incidentally getting a very  small 
quantity of titanium from their copper ore 
production.  I do not know what they are 
doing with it.  It is not worth while, as I 
understand, to exanndne that  question 
because it must  be very little.

Shri Bhagwat Jha Azad: From the 
factory that you have put up in Travancore- 
Cochin and other places, what would be 
the approximate amount that you will get 
from the extraction of this material?

Shri K. D. Malaviya: I am afraid
I cannot answer this question.

Shri Matthen:  Titanium is called 
a miracle metal.  The  chief deposits of 
this raw material are in India, in Travan- 
core-Cochin.  The  U.K.  and  U.S.A.
manufacture from the ilmenite that they 
import from this State.  There was a 
proposal when Dr. Bhatnagar was alive to 
nave a pilot plant in Travancore-Cochin. 
What has become of the proposal?  Or, 
has any new proposal  come up now?  ^

Shri K. D. Malaviya: As I suggested
to the hon. Member opposite this question 
had better be put to the Atomic ?nergy 
department.
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Shri Sadhan Gupta: xMay 1 know 
the amount of titanium that is bciftg ex
tracted every year now?

Shri JL D. Malavlya: I require notice 
to answer that question.  <

Shri Velayudhan:  On  a  point of 
information.  Most of the questions he 
is evading saying ope  thing or the other.
Is the subject dealt with by him or some
body else?  And the question was with 
the Minister for some months, some weeks 
at least.

Mr.  Speaker:  The hon.  Member
will kindly go through the list of Minis
tries to which  particular  departments 
have been entrusted.  The produaion of 
ore is one thing, and the extracting is in 
the  hands of the Atomic Energy  Com
mission.  The hon. Minister has said so.
It is very easy to use any word in the 
dictionary.  I sec that the hon. Minister 
after having heard the questions can give 
only that information, he has not got it. 
There is no question of evading.  In the 
circumstances, the hon. Member is res
ponsible.  Merely because he is a Minis
ter why should we go on cross-examinini; 
and saying all sorts of things against him ?

Shri  Velayudhan:  No.

Mr. Speaker: What else is it?  All 
hon. Members are satisfied.  This hon. 
Member alone is not satisfied.  No> no. 
It is not right.  Even Ministers who are 
bonafide interested in giving the House a 
lot of iaformation sometimes are also 
human beings.  I am very sorry.  The 
word **sometimes** is  misplaced.  They 
are  all hunuui beings.  Sometimes they 
also will have  to protest,  that it all. 
They arc always human bdop. I would only 
appeal to hon. Members. Hon. Members 
are puttlna up thjs House in a wonderAil 
light to the whole world.  There are a 
number of people coming to us.  There
fore, there is no harm in trying to use 
words after cartful consideration.  I am 
not able to see any evasion here.

Conrtaa in AdvertlteiBattt

Shri Shfae  Blamyn Dm :
Will the Minister of Edacatira be pleased 
to  state:

(a)  whether  there  is any provision 
in the curriculum of any of the Universi
ties  for  teaching  Advertising  as  a 
coursie;

t̂) if so, the names of the  Univer- 
fitief>

(c)  if not, whether any efforts are 
being  made  to  make piovisioo for 
tuch a ooune ; and

(d)  if to, the nature of efforts and the 
agency through which  sudi  efforts are 
bdBf made ?

The Deputy Minitter of Education 
(Dr. K. L. Shrimmli): (a) to (d). A state
ment is laid on the Table of the Lok Sabha. 
[See Appendix XII, annexure No. 2].

Shri Shree Narayan Daa: From
the statement it appears that at present 
there is no provision for teaching advertis
ing as a cQurse in any one of the universi
ties, although it is taught as a subject for 
some of the courses.  I would like to know 
whether any Indian  advertising agencies 
have suggested something in this connec
tion and whether they have also said 
that they are ready to offer some financial 
or other ways of co-operation for the study 
of this subject?

Dr. K. L. Shrimali: I am not aware 
of that.

Shri Sliree Narayan Dae: May I
know whether the Government has en
quired whether this subject, that is teach
ing  of advertising, has been included in 
the courses of many of thêforeign univer
sities ?

Dr. K. L. Shrimali: I could not say 
ofT-hand with accuracy* but the American 
universities give a lot of  prominence to 
such kinds of courses.

Shri M. K. Moitra: Will the Govern
ment be pleased to sute if course of ad
vertising forms pan of the syllabi for 
journalism in the Calcutta  and Nagpur 
universities ?

Dr. K. L. Shrimali: All the infer- 
mation we have on the subjea is given 
in the statement.

Shop AMistMta Act

*1877. Shri Riahanf Keiahinc: WiU
the Mimster of Home Aflhira be pleased 
to state: .

(a) whether it is a faa that the Shop 
Aasiatantt Act has not been introduced 
in the State 6f Manipur; and

(b)  if so, the reason therefor?

The Miniater in the Ministry of 
Home Aflhirf (Shri Datar): (a) and (b). 
The Weekly Holidays Act, 1942, it in force 
in Manipur.  It is therefore not oonti* 
dered  necessary to extend the Assam 
Shops and Establishments Act, 1948, to 
the State.

Shri Riahanf Kaishlnff: I wish to 
know  since When the Weekly Holidayt 
Act. 1943, hat been enforced in Manipur 
State.

Shri Datar: This Act  hat  been
brought into force after a immicipaiity 
was constituted for Imphal in April late
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Shrl T. B. Vittal Rao! Why is the
Shops and Establishments Act not enforced 
there ?  What are the reasons for it ?

Shrl Datar: It v\as not considered 
necessary.

Shrl Rishaag Keishings The  shop 
assistants have sent representations more 
than a dozen times to the Government of 
Manipur and the Governmenr of India 
since 1953.  I  to know why Govern
ment had not been able to take action during 
those three years.

Shri Datar: It was considered advis
able to take action  after a municipality 
was  constituted.  ,

Shri T. B. Vittal Rao 1  The Weekly 
Holidays Aa is only concerned with one day 
off in a week, but the Shops and Establish 
ments Act rdites to the number of hours a 
day and in a week that a person has  to put 
in.

Shrl Datart At  present it is consi
dered that the Weekly Holidays Act wOuld 
serve the purpose, but if it is found there 
are any 01 her advantages under the Assam 
Act, then the question would be considered.

Shrl Rishang Keiahhig; At present 
the shop assistants have to work from iz 
to 14  hours every day.  With the intro
duction nf the Weekly Holidays Act.. 1942 
I wish to know whether there is any reduc
tion in the hours of wo*‘k.

Shri Daiar: I should  like to have 
LOtiCi  about  this  specific  question.

Earthquake in Kutch

Gldwani t 
\Shti Raghunath Singh ?

Will tht •vuaiscer of Natural  Re
sources f a Scientific Research be
pleased tc Aiate:

(a)  wliftiici  the  Government  of 
India  Geological Survey • Team  have 
undertaken  survey  around  the  areas 
affected by the earthquake in Anjar Town; 
and

Cb) if so, the result of t. -  survey 
and what were the  geological  fectors 
that were responsible  for  the  earth
quake ?

The Minister of Natural Resources
(Shri K. D. MUOavlyu);  (a) and 0>). 
A team of Geological Survey  of India is 
at present  Investigating t̂  areas which 
have been affected by the recent earth
quake.  The investigation is in progress 
and a report will be laid on the TaWe of 
the House, when received.

Shri Kamath: Within the last 100
ârs how many earthquakes have occurred 
in  that  particular  region ?  Wero  any 
surveys undertaken on those occasions and 
what was the result of those surveys?

Shri K. D. Malavlya: Kutch hâ
long been known as an earthquake area. 
These tectonic disturbances  took place 
in 1819, 1844, 8̂45 and 1864.  Dae to 
those abrupt disturbances certain  depres
sions occurred, perhaps 200 square miles 
of depression took place and the sea came 
into it.  It is assumed the recent earth
quakes are also due to the sam*: tectonic 
disturbances.  As I said,  investigations 
arc going on and as soon as we know’ more 
about the causes and the results  of  the 
upheaval, we will let the House know’ about 
it.

Shri D. C. Sharma: May I know if 
the geological department has any instru
ment or any other apparatus by means of 
which the people of a place where the earth
quake is about to occur can be forewarned ?

Shri K. D.  Malavlya: No,  Sir.
Unfortunately, science has not progressed to 
the extent that these earthquakes can be 
predicted.

Shrl Kamath: If I heard the Minister 
aright, there have been  no quakes or tre- 
mours in that region between 1865 and
1956.

Shri K. D. Malavlya : That is what 
I  said.

Shrl Kamath: Rather bad for 1956.

Youth Problem Survey

*187̂.  Shri Madlah Gowda:  WiU
the Minister of Education be pleased to 
state;

(a) the name of the Agency  which 
has been charged with  the implemen
tation of Youth Problem Surveys , as 
recommended  by. the  Youth Welfare 
Seminar held at SimJa in 1951;

(̂b) how far the work has  progress
ed and when it will be completed; and

(c)  whether a copy of the report  of 
the Surveys will  b̂*  placed  on  the 
Table?

The Deputy Minister of Education 
(Dr, K. L. Shrlmali): (a) The Ministry 
of Education, Government of India has 
recently undertaken a project for the Sur* 
vey  of the Living Conditions o ; Youth 
in a few University Centres.

(b) The questionaaire for a pilot Survey 
is under print.

Cc) Yes, when the report is ava viable.
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Shri Madiah Gowdat When is ir 
likely that this report will be available?

Dr. K. L. Shrimalli it is very difficult 
to say, but as soon as the report is ready, 
as I said, we will placc  it.

Shri Madiah Gowda: What are the 
Icinds of problems that are intended to 
^ tackled* by this survty?

Dr. K. L. Shrimalit The major point s' 
on which information is being sought are 
the weekly routine, time and opportunities 
for study, social and family life, economic 
•conditions, cultural  interest and similar 
subjects.

Shri n. C. Sharma: May I know
why it has taken th? Government five 
years to act upon a resolution which was 
passed  by the Youth Welfare Seminar 
held in  1951 ?

Dr. K. L. Shrimali: There arc two 
Jcinds pf surveys which are bzing under* 
taken.  This is a recent project which the 
Ministry  had  undertaken.  Previously 
another survey was underuken.  A preli- 
rainâ  survey of the youth organisations 
working in dideixnt States was conducted 
to find  out their status, programmes and 
jresotirces.

The results  of this survey too have 
Jiot yet been published, because we have 
-nor been able to collect the full informa
tion.  The information has to be collected 
from a large number of organisations which 
arc  working  in  the  field.  Sometimes, 
they do not send information in proper 
tim?.  That is wl̂ it takes time;.

Shri Bharat Jha As ad: May I
know in  which  universities  this pilot 
project has been undertaken, and by whom ?

Dr. K. L. Shrimall: Only prelimi-
fiary work has bsen done.  The question
naire has been prepared, and it is under 
pifint.  îter this has been done, a few 
universities and colleges will be selected 
for investigatioij.

Shrt Naad JUal Sfaaroui t  Mty I
auidw how ntany organisations  have been 
approved till now by the Seminar in this 
respect ?

Dr. K.  Shrlmali s I dĉ not have 
the number just now.

Shri Punnooae: The Minister stated 
that one survey  uvas undertaken, .̂ d 
anotlier is being undertaken.  May I know 
in which Statct the survey  was under
taken,  and in which it is at present being
undertaken ?

Dr. K L. Shrlmali! As I iuiid» the 
scope of both these surveys is different. 
The Seminar which \vas h:!d in 1951  had

recommended that we should  undertake 
to prepare in consultation with the proper 
bodies,  a survey of the oîanisations en
gaged in. youth welfare activities, in terms 
of their constitution, programme, person
nel resources, methods of training etc. 
'Fhis  is  with  regard  to  the  youth 
organisations.  A lot of work has been 
done in this.  But since the full information 
has not yet been collected  about all the 
organisations, the results have not been 
published  so  far.

Another survey which we are going to 
undertake............... •

'Mr. Spaakar: What the hon. Member 
wants to know is not the details of the 
survey.  He wants  to know  in which 
States the survey has been finished, and in 
which States the survey is  going  on at 
present.

Dr. K. L. ShrimaUt I shall need 
notice to answer that question.

Shri Velayudhani May I  know
whether these surveys arc confined only 
to the university  students, whether these 
youth organisations are undertaking spme 
surveys  under the instructions of the 
Education Ministry or the Youth Section, 
and whether many of these youth organisa
tions are only paper organisations, in order 
to get some grants from Government?

Dr. R« L. Shrimalit The later survey 
is con̂ cid only to university  students.

Shri B. S. Murthy: May I know
whether any financial aid will be given to 
these universities, and whether any officer 
of the Education Ministry will be on the  ' 
spdt to supervise the survey?

Dr. K L. Shrimalix The detailed
procedure has not yet been drawn up. 
The survey is being undertaken  by the 
Ministry of Education, and the assistance 
of the universities will be  taken.

Shri Kamathi What particular prob
lems have the youth of our country posed 
before  Government, that a survey has 
been deemed necessary?

Dr. K. L. Shrlmali: It is obvious 
that in order to help the youth, it is neces
sary to have an idea of the social and 
economic conditions under which they 
are working.  No effective youth pro
gramme can be undertaken ;mless we rally 
understand the conditions under which our 
young men are working and studying.

Arduûlogical Fisida

Shri Biran Dtttu Will the 
Minister of Education be pleased  to 
sute: .

(a)  whether it is a fact that the Ar
chaeological  findings  In  On-kuti  and 
Udaypur  (Tripura) are. being examinfd 
by the Arcliaeological Departmenti



2325 Oral Answers 7 SEPTEMBER 1956 Oral Answers 232S>

(b) whether  any  steps  have  been 
taken  to  protcct  them  from  destruc
tion ;  and

(c) if so,  the steps already taken by 
Government ?

The Deputy Minister of Education 
(Dr. M. M. Dat) : (a) to (c). There has 
been, neither any recent excavations, nor 
any recent findings,  of archaeological 
importance, either at On-Kutdi  or at 
Udaypur in the Tripura State.

Train̂ig Camps

♦1883.  Shri B. S, Murthy:  îll
the Minister of Home Affairs be pleased 
to state:

(a) the  number  of training  camps 
conducted for workers fighting  the evils 
of untouchability during 1955*56;

(b) the amounts spent; and

(c) the organisations that conducted 
these  camps ?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) to (c). 
The information  is being collected  and 
will be laid 6n the Table of the House in 
due course.

I may, however, add, from the informa
tion we have received,  that one training 
camp was held in Bombay, two in Madhya 
Bharat,  and  two  in  Rajasthan ;i  nd 
eight ̂ ere held under the auspices of the 
Harijan Sevak Sangh (central and branches).

Shri B. S, Murthy: May I know
whether any State  Government haye 
refused to have any such camps, and if o, 
for what reasons ?

Shri Datart We have called for the' 
information from the various States.  I 
have given the information that we have 
received.  We are  awaiting the informa
tion from the other Sutes.

Shri B. S. Murthyt I wanted to know 
whether  any  t̂ate  Government  have 
expressed their inability to  hold such 
camps, and if so, the reasons therefor.

Shri Datars There are some States 
where training camps were not organised.
I have no reasons before me why they were 
not organised.  But the fact remains that 
some Suus did not organise these camps.

Shri Hada s May I know how the 
services of the workers who are trained in 
these camps are utilised whether they work 
voluntarily  or  whether they work under 
any  governmental  agency ?

ShriDatari I have not got that in- 
fonnation here with me.

Shri Thimmalaht  May I know
whether Government have examined whe
ther these Harijan Sevak Sanghs which

have been given grants by Government 
have been discharging their work properly 
in respect of the eradication of untouch
ability ?

Shri Datar: From the informadoni
we have, we are satisfied that the Harijan 
Sevak Sangh is doing very good  work. 
So far as the State Sangh workers  are 
concerned, it is for the State Governmentŝ 
to say.  But I have not received any 
complaints  against  them.

Shri B. S. Murthy: May I know
the amount allotted for this purpose  by 
the Centre, and whether full use of hî 
amount has been made by the State Govern
ments  as  well  as  by  the  non-offi- 
eial organisations ?

Shri Datar: The only information?
that I have before me at present is that 
Rs. 10,847 was spent over the camp held 
by the Bombay Government.  In other 
respects, I have no figiu‘es before jne.
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Institute of Coit aad Works 
Accoimtants 

*1885.  Shri S. C. SamantA :  WiU
the Minister of Fiaance  be  pleased 
to state;

(a) whether it is a fact that an  Insti
tute of Cost and Works Accountants is to 
be set up; and

(b) if so, when ?

The  Mlaistar  of  Rtvenuo  and 
CItU Expenditure (Shri M. C. Shah)c
(a) and (b).  There is already an Institute 
of Cost and Works Accoununts with its 
Headquarters  at  Calcutta.  Government 
have under consideration the question of 
developing the existing organisation into an 
institution of a national cWacter pending 
its further development into a Statutory 
Body for regulation of the profession of 
Cost and works Accountants  in India.

Shri S* C Samanta: May I know
how many persons will be trained by this 
institution per year?  .

Shri M* C» Shahs I have not got 
that  figures  with me.  It is a private 
institution.

Shri 8^C Samantas May  I know
whether the  teachers in this instimte 
have been  drawn from India, or  some 
foreign  experts  are proposed  to be 
brought ?

Shri M. C. Shaht As I  have already 
stated, this is a private institution.  And 
all this  information is not with Govem- 
meot.

Shri T. S. A, Chettiarx In view of 
the great demand for people trained  in 
cost accounting, may I know whether 
Government are considering the question 
of providing for these  courses in  the 
various  universities ?

Shri M. C Shah: As I said, we
arc thinking of developing this institution̂ 
into an institution of national character.' 
So, we have  had  discussions  with  the 
governing body  of the  institution.  We 
propose to pursue the matter  further. 
Later on, we have an intention of bringing 
forward  legislation,  just  as  we 
had brought forward for the chartered 
accountants. *

Shri C. R. Naraaimhant When can> 
we expect the legislation?

Shri M. C. Shah: I think first  we 
shall have  to develop this institution, we 
have had consultations \̂ith the governing 
body, and we should see the development 
of this institution.  Thereafter, we will, 
consider the question of bringing in legisla
tion.

Shri Bhagwat Jha Azad: May I )cnow 
whether Government have drawn up anv 
scheme for the  phased expansion of this- 
instimtion?  If so, what is the scheme?

Shri M.C Shaht It is yet in a prelimi
nary stage.  I have already sttted that our 
Compa ny  Law  Administration  Depart
ment has had consulutions  with  the 
governing body of the Institute and we 
are just formulating a scheme.  The mo
ment the scheme is formulated, I will be 
in a position to give  the details of the 
scheme.

Shri S. C. Sainanta: Is it not a faa 
that Shri Gorwala,  in his report on the 
efBcient conduct of Sute enteiprisesi in
1951  hinted at the establishment of  such 
institution, and that the Estimates Com
mittee dso in 1952-53  edvised Govern
ment to set up an mstitution of this kind of 
tlieir own?  If so, what has been done in 
the matter?

Shri M* C Shah: The information 
that has been given by the hon. Member 
is correct.  The matter was discussed even 
in ê  year 19̂3 when the oompany law 
was being look̂ into.  Various Ministries 
were consulted and at that time there was a 
proposal to incorporate some provision in 
the company  law to this effect, but we 
were advised not to incorporate it in tlie 
company law, but first try to develop this 
In«dmte by having  some represenutives 
on the Institute in connection with the 
decision about syllabus, teachers etc.  As. 
I said, this is under consideration.
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Dlttrlbution of Population

♦18S6.  Shri Achuthan: Will the
Minister of HoMe Affairs be pleased 
tto state:

(a) whether  the  Ttavancore-Cochin 
Government  have submitted any scheme 
to colonise the Tiavancore-Cochin State 
families in other States of India excepting 
«hopal  and  Andaman;  and

(b) if so, aaion taken thereon?

The Minisur  in  the Minittrv of 
ffiome Affairs (Shri Datar)t (a) Yes.

(b)  The Governments of Assam and 
.Mysore, in v«hose States the’ Travancore- 
Cochin  Government prefer to settle the 
landless workers, have been asked to indi- 
'Cate the areas available for allotment and 
the number of labourers they would take.

Shri Achuthan: May I know whether 
the Assam and the other State  Govern
ment have stated that they can take  at 
least 80 many families for settlement in 
their States?  May I also know whether 
other States also have been requir̂ to 
state whether there will be land available 
for settlement of families from Travancore- 
Cochin ?

Shri Datar: That question is under 
consideration.  We have called for in
formation from the Mysore and Assam 
'Governments.  The  Travancore* Cochin 
iGovernment envisages the settlement of 
:i,ooo families from  Travancore-Cochin 
lin these States at a cost of Rs. 39 lakhs*

Shri A. M. Thomat: Over-popula- 
•tion being one of the major problems  to 
ibe dealt with there, may I enquire whether 
after the President has  taken  over the 
administration in Travancore-Cochin the 
Home Ministry has made any fresh propo
sals concerning colonisation in the neigh
bouring* States ?  If so, what has been the 
result ?

Shri Datar: This itself is a fairly
stisfactory proposal.  It is under consider
ation in consultation with the two Govern
ments.

Shri A. M« Thomas: I wanted to
know whether the Home Ministry had 
made any fresh proposal after the Presi
dent had taken over the administration.

Shri Datart This proposal was 
prepared by the Travancore-Cochin Govern
ment.  It was received in the Ministry 
of  Food  and  Agriculture.  Further 
steps are being taken, as I have indicated.

Pandit €• N. Malaviya: Is it a fact 
that about 200 families have been colonised 
in Bhopal State?  If so, what has  been 
the result of the experiment of polonisa- 
*tton, whether it has been successful or 
it is t failu  ?

Shri Datar: It is true that a number 
of Travancore-Cochin families have been 
settled in Bhopal State,  On the whole, 
the  conditions  arc  satisfactory.  Some 
complaints were made on the floor of this 
House and the other.  Those complaints 
have been looked into and necessary steps 
have been taken.  On the whole , it is a 
satisfactory  settlement.

Shri Achuthan: May I know what 
is the total number of families now settled 
in Andamans and in Bhopal?  Also, is] 
there any scheme to enlarge the scope of j 
settlement in these areas in  the  near 
future ?

Shri Datar: I have abready given the 
figures so far as Andamans and Nicobar 
are  conccrned.  So  far  as  Bhopal  is 
concerned* it is something in the  neigh
bourhood of 200 families, as my  hon. 
friend pointed  out.

Bogus Finance Agencies

1̂888. Shri Naiid Lai Sharma: Will 
the Minister of HoflPie Affairs be pleased
to state:

(a) whether the atteation of Govern
ment has been drawn to thfe report published 
in the  Ĥindustan Times* dated the 4th 
August, 1956 about the notorious activi
ties of certain bogus  finance companies 
functioning in Delhi ;

(b) whether it is a fact that  the bulk 
of victims of  such agencies are Govern
ment servants; and

(c) the steps, if any.  Government
hive taken so far or̂ propose to tske in 
the matter? ‘ ^

The Minister in th« Ministry of 
Home Affairs (ShriDatar): (a) Govern
ment have êen the report referred to.

(b) Government have no information.

(c) Government  have  issued Press 
Notes warning the public agsinsrt institu* 
tions of this nature. Copies of the Press 
Notes are placed on the Table of the House.

Appendix XII, annexure No. 3]*

Shri Qidwanit Is that considered 
enough?  Will not Government initiate 
legislative measures to prevent such bogus 
institutions being started?

Shri Datar: This is one of the steps 
that we have taken.  If ultimately govern
ment servants are at all d v̂ed, it is open 
to them to approach the ̂ verlSnent and 
have necessary steps taken.

Shri Kamatht This bogus business
is becoming a daily sfiiidr.

Shri Nand Lai Shamiat  Hair>the
attention of Government also been drawn 
to the fact tha |these governmeat serysnu
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are debarred from opening their mouth 
01 account 6f ceruin service rules operating 
against them after incurring such debts ?

ShriDatart The hon. Member is right 
to a cjrtain extent.  After the govern
ment servants have experiments in dealing 
■with such bogus banks, they lose some 
money.  We have got the Government 
Servants’ Conduct Rules  according  to 
-which any such act of a financially embar
rassing nature constitutes a  dereliction 
of duty.  Therefore, government servants 
might bi reluctant to approach Govern
ment.

Shrl Nand Lai Sharmat Has the
attention of the Government been drawn 
to a report in the Hindustan  Times  of 
25.8-56 to the effect that certain Pathan 
associations were also working some 20 years 
back and Government had issued confi
dential circulars to all their departments 
to ask their government servants to file 
iheir reports  in  confidence  and  also 
stating that no action would  be  taken 
against them> Are Government in a posi
tion to assure the government servants 
chat they would not be punished in any 
way if they made information available?

Shrl Datar: I would point out that 
an the first place  government servants 
are  expected to be vidlant enough. If, 
for example, they act indiscreetly, they do 
so at their own cost.

Shrl Kamith!  Thsre are vigilance 
officers.

Mr. Speakers With regard to three 
or foar depirtmsnts or Ministries we have 
hid  questions about bogus institutions. 
We hive had questions about the Educa
tion department, then the Health depart
ment and now Finance department.  Al
most  everyday  we have some bogus 
institution coming up.

Tne Hlaliter of Oefeace Organlta- 
tlon (Shrl Tyagi)t  There are  many 
others in which there is no bogus institu
tion.

Mr. Speaker! I wanted to make a 
suggestion now that the hon. Minister in 
the Ministry of Home Affairs is answering 
this question.  Would it not be  right 
to have some check over these institutions ? 
Under impecunious circumstuioes very 
young  man  go  and  get into trouble. 
Arc they to blame?  Particularly  the 
Home Minister should try and see how 
this can be checked.  When the question 
was asked about educational institutions 
I thought that there must be something 
like a licensing of the educational institu
tions.  I do not know whether that will 
completely solve the problem. But there 
may be licensing of these organisations. 
Take health  organitatioiu. \l̂en there

is a practitioner of dental surgery or When 
there Jis some dispensary we want to give 
licences.  Likewise  wherever any dawa- 
hhana  is opened or in other institutions 
wherever  certificates are granted some 
such thing must be done on a  mass 
scale.  Otherwise  a number of unwary 
men will get into trouble and it may be 
too late for them to retrace, after having 
spent 80 much  money.  That was what 
was passing in my mind.

Shrl Datar: Government would
consider your suggestion.  I may point 
out that whenever any banks are started 
they have to follow certain orders under 
the Banking Act, if I mistake not  or the 
Companies Act.

Shrl Sadhaa Guptai Banking Com
panies Act.

ShrlDatart If for example money- 
lending is to be carried on there is the 
Moneylenders’ Act.  All the same I shall 
consider your suggestion.

Shrl Kamath: On a point of order.
I heard my hon. friend the Minister of 
Defence Organisation̂ Shri, Tyagî  say 
that there were some Ministries or other 
Ministries  in which there was nothing 
bogus. Does it mean that there arc Minis
tries where there Is something bogus ?f

Shrl Tyag 1: I said no bogus institu
tions were functioning.

Mr. Speaker! All that he said was 
that there were some Ministries where 
there were no such things.

Shrl'Nand Lai Sharma: Has the
attention of Government also been drawn 
to the fact that after these government 
5t :rvants get into the trap it is impossible 
for them to get out even after paying 
exorbitant sums ?  Are Government  go
ing to take any steps to ameliorate their 
condition ?

Shrl Datar: Government  would
cerfainly take proper steps including the 
step of prosecution if necessary provided 
the persons  concerned,  the  aggrieved 
persons  come before Government and 
give all the infbrnution.

ShrlNand LarSharmai Are Govern
ment in a position to assure the aggrieved 
persons----

Mr. Speaker! What is the meaning 
of assuring every man who  gets  into 
trouble?

Shri  Nand Lai Sharma! ... that 
they will not be  punished if they give 
Information to the Government?

Mr. Speaker: He has already said so. 
But there are certain persons who cannot 
be helped.  They get into all this trouble.
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Death of Naga Doctor

*1889.  Shrl  Kamaths Will  the 
Minister of Defence be pleased to refer to 
the reply  given to  Starred.  Question 
No. 530 on the 31st July, 1956 and state;

(a) whether the Summary of Evidence 
regarding the death of  a Naga Doctor 
of Kohima, Dr. Haralu has been recorded; 
and

(b) the  stage at  which c h<*  ma.tcr 
rests ?

The  Minister  of Defence  (Dr. 
Kat}u)t (a) Yesj Sir.

(b)  The Summary of Evidence is now 
under consideration of the General Officer 
Commandinĝ Assam, for further action.

May I add that I ejipect orders to be 
passed in the course of next week ?

Shri Kamaths Considering that the 
aged Dr. Haralu who is reported to have 
been killed by some  of  our troops was 
a  loyal  Naga—even  ultra-loyal—whose 
sons and a daughter are  in  governmen 
employ today and the fact that our Prime 
Minister  himself  expressed  concern 
and regret in this House about his death 
or rather alleged murder̂ does  the hon. 
Minister propose to let the House know 
the result of the enauiry  before this 
session  comes to a close ?

Dr. Katin : These proceedings are tub- 
judice.  Three soldiers have been arrested 
and summary of evidence against them has 
been recorcied at  great  length.  The 
Army Act provides that now it is the duty 
of the General Officer  Commanding to 
consider that evidence and to take legal 
opinion upon it if he chooses to do so from 
the Judge Advocate  General and either 
to convene a general court martial for the 
trial of these accused or pass appropriate 
orders.  That is the procedure which will 
be followed which is of a ludicial nature.
I cannot enter into all the things because 
three accused are under trial.

Shri Kamatht  I heard the hon. 
Minister say that the examination of the 
suamiary of evidence will be completed 
this week.  Today is Friday....

Dr. Katjut The summary of evidence 
has been recorded.  The report of the Offi* 
cer recording the evidence has been sub
mitted to the General Officer Coimnattdins 
and he shall now pass orders in the course 
of the next week as to the  further stc». 
Bither there is going to be a court martial 
regular or other suitable orders.

Shri Kamathi  How many soldiers 
were  arrested ?

Dr* Kat|«s  Three soldiers,

Shri Kamath s  Of what rank ?

Dr.Kâ nt They are all Other Ranks.

Shri D. C. Sharnia: May I k now
whether any action or precaution is being 
taken to prevent the occurrence of such 
accidents in future in this particular area?

Dr. Kat)ut Every possible step and 
precaution is uken to provide that innocent 
persons should not be killed or molested. 
All hon. Members of the House may be 
completely  rest assured on that.

Shri Kamatht Is it not too early 
to say that it was a mere accident or some
thing  worse ?

Dr. Kat)us What worse ?

Shri Kamath: Shri Sharma said it:
was an accident.  Is it not too early to say 
that it is an accident or something worse ?

Dr. Katjuk That is a matter of asses
sing the evidence given against the accused 
people.

Mineral Development

*it90.  Shri Hem Ra): Will the
Minister of Natural Retourcet anct 
Scientific Research be pleased to refer 
to the reply  given to Starred Question 
No. 1462 on the 27th August, 1956 and. 
state:

(a) the  number of lists  and  amps 
which have so far been prepared  re
garding the location of important minerals, 
in the country;

(b) the minerals for which  lists and 
maps have been prepared;

(c) which of them will be reserved’, 
for the public sector;

(d) whether any decision  has been 
uken regarding the mineral areas which 
will be given over to the private sector on 
leases; and

(e) if so, which arc those areas and the 
conditions on which they will be leased h

Tlia Miniafar of Natnral Rasonrcea. 
(Shri K. D. Malariya):  (a) The worit 
on preparatioo of lists and maps is stilL 
in progress.

(b) and (c).  Do not arise.

(d) No> Sir.  Preliminary data neces
sary tot taldng this decision is being coW 
lected.

(e) Do  not  arise.

SbriHamRalx May 1 knowwhetter 
those mines which are  uneconomic for 
the Government to work  or for other 
individuals or companies to work, will be 
given aver to the village communities or 
co-operative sodetiei?
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ShH K. D.  Mftlavlymt That is a 
ŝuggestion given by the hon. Member and 
it will also be considered during the course 
of  our  deliberations.

Shri Gft)endra Praaad Sinliat May
I know how long it will take to complete 
vthe survey ?

Shri K. D, Î Uviya: There is no 
particular survey in  question.  What I 
was trying to answer was that after this 
xew policy, in the results of our  surveys 
•which are compiled in maps and  charts 
would be demarcated those regions which 
will be controlled by the pubhc sector and 
the rest will be dealt  with by the private 
rsector.
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R«ma)in Gold Minea

*x891. Shri Lakahmayyai Will the 
.Minister of Natural  Reaourcea  and 
Scientific  Reaearch be pleased to refer 
to the  reply given to the last supple
mentary  raised on  Starred  Question 
No.  1476 on the 27th August, 1956 and 
t̂atc:

(a)  whether  the  Geological  Survey 
of  India has made any survey  of  the 
iocality  of Ramajin  Gold  Mines  in 
ântapur  Distria after their closure 
4n 1917; «nd

(b) if so, with what results ?

The Minitter of Natural ketonroes 
(Shri K. D. Malaviya) 1 (a) and (b). A 
statement giving the required information 
is laid on the Table of the House. [See 
Appendix XII, annexure No. 4].

Shri Lakahmaĵ t In the question it 
is printed Ramajin Gold Mines but it should 
be Ramgiri Gold Mines.  In the statement. 
I find that the answer given is for a diffe
rent Question because it relates to another 
set of g6ld mines  called the Ramapuram 
Gold Mines in the Gooty taluk of the same 
district.  I  am  l̂ad  that at least the 
Geoloffical Survey is proposing to under
take this work dunng 1956-57 field season. 
My  question  is  altogether  different. 
It relates to Ramagiri Gold Mines in 
Dharmavaram taluk of the same district. 
May I know whether the Government is 
aware  of the existence of the gold mines 
at Ramagiri whicfi were managed by a 
European Company for a period of 30 
years and which suddenly closed work 
in the year 1920?

Shri KJ). Malaviya I Yes, Sir.  In 
1905 a con̂ anv  under  the  name  of 
ântapur Goldfields Limited was formed 
to work the areas near Ramagiri and it 
was subsequently broken into two por
tions.  One portion was transferred to the 
Nandidrug Mines of Mysore which are 
run by the Kolar Gold Mines people and 
the other was transferred to a company 
known as the  North Anantapur Gold 
Mines  Ltd.  The  North  Anantapur 
Gold Mines Ltd. worked till they closed 
down in 1922 and the other portion has 
been amalgamated with the Nandidrug 
Mines of Mysore.  That is the history 
which is known to Government.

C.OJ3. Civilian Employeea 

•189*. {1^

Will  the  Minister  of Defcnce be 
pleased to state:

(a) whether it is a fact that civilian 
employees of the Central Ordnance Depot 
residing in Delhi Cantonment are experien
cing ^at difficulties due to lack of or 
provision of insufficient accommodation 
oy the Army authorities; and

(b) if so, steps  proposed to  be 
taken in this regard ?

The Ĵliniator of Defianoa Organisa
tion (Shri Tyagi) t (a) Yes.

(b) In view of the acute scarcity of 
residential  uccommodation.  Government 
has decided tu undertake construction of 
accommodation at some selected stations.
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including Delhi, upto 15%  of the civilian 
establishment in each station) which will 
be provided only to such personnel as 
•re stationed permanently at the stations.

Shri Bhagwat Jha Azad: May I

know what percentage of the employees 
are at present given facilities of accommoda
tion by Government ?

Shri Tyagi t I am afraid,  hardly 
any are getting government accommoda
tion.  In fact, according to the rules at 
present in force, the Government has no 
responsibility  for  providing  residemial 
accommodation for civilian employees.

Shri Bhagwat Jha Asad : May I
know whether the Union have represented 
that on account of the fact that the emplo-* 
yees working in the Depot have to come 
trom  distances  of 10 to 15  miles  by 
train they come, sometimes, late to the 
Depot for muster in ?

Shri Tyagi: All that is fully realised 
and appreciated.  The difficulty has been 
that  after partition,  two-thtrds  of the 
accommodation in the  whole of India 
has fallen to the share of Pakistan and 
there has been want of accommodation 
since then.  In spite of a tight Budget, 
we have been able to secure Rs. 2 crores* 
allotment for the Five Year Plan to provide 
accommodation for the civilians only.

Sardar Iqbal Singh : May I know 
the number of units to  be  constructed 
in the Delhi Cantoment and also the 
mimber of units which will be reserved 
for Officers and the number reserved to 
Other Ranks ?  •

Shri Tyagi t For  these  details  I 
would ask for independent notice.

Cultural Relation with Saudi Arabia

*iS93. Shri D. C.  Sharma : Will 
the Minister of Education be pleased to 
state the steps  Government  took during 
9̂55*56 to bring about closer cultural 
relation with Saudi Arabia?

The Deputy Minister of Education 
(Dr. M. M. Das) 1 No special steps were 
taken by the Government.

I  may  add,  \vith  your  permiision 
that the promotion of cultural activities 
between India and Arabia is a part of our 
normal activities for the  promotion of 
cultural  aaivities  between  India  and 
other fociegn countries.

Shri  D. C Sharma :  May  I
knew what is the nature of the normal ' 
activity  Of the  Ministry  of Education 
with particular reference to this county 
so far as cultural relations go ?

Dr,  Mt Das : Our normal  cul
tural  activities  ofcx̂nsist many  things.

Sometimes we send delegations  of educa 
tionists and experts—our experts in Indo- 
lopr and religion, philosophy and other 
thmgs.  They go to other countries and 
deliver lectures.  Sometimes their 
scholars come to this country to promote 
cordial relations between the two count
ries.

Shri D. C. Sharma: Moy I know how 
many experts have been sent to Arabia 
during  last  year  and  how  many 
experts have come to our country from 
Arabia ? •

Dr. M. M. Das i Recently the King 
of Saudi Arabia with some other people 
visited India, but so far as India is concer
ned, I want notice to answer the question 
as to how many people have gone there.

Shri Shree Narayan Das : May I
know whether it is a fact that the Prime 
Minister is going to visit Arabia, and if 
so, wkat is the time and the purpose of 
such visit?  /

Dr. M. M. Das : The Prime Minister 
is going to Saudi Arabia, and the tentative 
dates of visit are that he will go on the 
24th September 1956 and  return on the 
28th September.  He is  going there in 
response to an invitation  extended by 
His Majesty the King of Saudi Arabia 
when he come here last year.

Shri Kamath t Are you not accom
panying him ?

Dr. M. M. Das i No.

WRITTEN ANSWERS TO QUESTIONS

Student ition in Bharat Sewak

*1871. Shri Bibhuti Mishra : Wiil 
the Minister of Educaticm be  pleased 
to state:

(a)  the number of students who particî 
pated in reconstruction work in villages- 
under Bharat Sewak Sama) in various 
States in last summer vacation;

Cb) nature of work done by  them> 
and

(c)  to what extent  they  received 
Government and Public cooperation?

The Deputy Miaifter of Educatioa
(Dr. M. M. Das): (a) to (c). A statement 
is laid on the Tkibit  the House. 
Appendix XII, anoeiur Ko. 5l
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Income Tax

*iS8o. Shri N, B, Chowdhury ; Will 
the Minister of Finance be pleased to 
state:

(a) the amount of Income-tax realised
from Midnapur District during the years 
1952-53 to 1955-56; and '  ■

(b) the amounts realised from per
sons falling under the various income 
groups during this period ?

The  Minister of Revenue  and 
Civil Expenditure (Shri M. C. Shah)s
(a) The  amounts  of  gross  income-tax 
realised from Midnapur District during:

1. 1952-53
2. 1953-54
3. 1954-55
4. W5-56

Total.

8 *53 lakhs 

7*13
lo-ii  „ 
9-30  »

35*07

(b) Amounts  .realised  from  persons 
falling under the  various income groups 
during this period:

1952- 1953-1954-1955-
53 54 55 56

(in lakhs)
Income  above
Rs.  25,000
per year  . 3-93 3 044-97 4*12

Income  Rs.
10,000  to
Rs. 24,999/-. 2-89 2-10 3*11 2*74

Income  Rs.
5,000 10 Rs.
9»999/“  . 104 1-39 I *201-66
Others  .  . •67 o*6o 6-83 0-78

’̂53 7-13 lOMI 9 30

Photom̂ phe of National Leaders

fThfikur Jugal Kishore Singh : 
*i887.< ShH Asthana:

(̂ Babu Ramnarayan Sinha t

Will the Minister of Home Affairs 
be pleased to state whether any instruc* 
tions have been Issued to the  different 
Ministries as to the kind and type of 
photographs of national leaders that are 
to be kept in Government offices ?

The Mtelstar in the Ministry of 
nmm Affairs (Shri Datar) t No instruc

tions have been issued in the nuitter:

Sixteenth Report of P^C.

îH4« Shri Jhnlan Slnha t Wfll the 
Minister of Home Affairs be pleased 
to ttstc :

(a) whether bis sttsntlon has been 
drawn to the remarlcs in the  Public

Accounts Conmiittee’s Sixteenth Report 
Vol. I Para 8i recommending speedier 
action against delinquent officers; and

(b) if so, the steps being taken  to 
act up to the reconmicndations referred 
to above?

The Minister in the Ministry of 
Home Allkirs ( Shri Datar) s (a) Yes.

(b) The steps taken by the Government 
are detailed in the Report of the Adminis
trative vigilance Division for the period 
ending the 31st March, 1056 which was. 
presented to Parliament in the last session.

Basic Education in Rural Areas

*1895* Shri Bibhuti Mishra t Win
the Minister of Education be pleased 
to state:

(a) whether it is a fact that the Central 
Government have recommended to State 
Governments to propagate basic education, 
in rural areas; and

(b) if so, with what results ?

, The Deputy Minister of Education? 
(Dr« M. M. Das) i (a) Yes, Sir.  Basic 
education  has been recommended bojh 
for rural and urban areas.

(b) The progress in work is indicated* 
by the following statement :—

..

Institu-  Institu»- 
tionin  tionin
1950-51  1955-5̂

1. Junior basic Schools. 3̂3,379
2. Senior Basic Schools. *351

3. Basic Teacher's Trai-
ing Institutions  .  124

4. Enrolment  in  Basic
(Junior
Schools

and Senior)
291 

lakhs

39,479
1,645

8z

8-0

Hot Springs in Anjar

*x8̂. Shri Gidwani: Will the Miniŝ 
ter of Natural Resources and Scienti
fic Research be pleased to state whether 
it is a fact some Hot Springs and one Co d 
Spring have been sighted near Khengarpur 
Village near Anjar Taluka of Kutch as a 
result of earth tremors ?

The Minister of Natural Resourcca 
(Shri K. D. Mahiviya) : No, Sir.

Mysore University

*1897* Shri Madiah Gowda x Will 
the Minister of Bducation be pleased to- 
sute:

(a) the  purposes for  which  grants, 
were asked  for  by  the University 
Mysore in the year 1955-56; and
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(b) ths aoiJait graiteJ and the pur- 
pjis for which it has been granted?  J

The Deputy Minister of Education 
(Dr. M. M. Das) i (a) and (b). A statement 
is laid on the Table of the Lok Sabha.

Appendix XII, annexure No. 6].

Oil in Punjab and Ra|aethan

*1898. Shri Blieekha Bhai s Will the 
Minister of  Natural Resources and 
iScientlflc Research be pleased to state;

(a) whether  it is a fact that preli* 
minary  site  investigation in connection 
îth the oil exploration and research done 
'by the Russian experts in the Punjab and 
Jaisalmer areas of Rajasthan has been 
-completed; and

(b) if so, when the machinery  for 
drilling oil will be installed?

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a) After exami
ning the various data collected by the 
Geological Survey of India and visiting 
promising areas, ;he Soviet Oil Experts 
recommended early drilling in the Punjab, 
iind also in Jaisalmer (Rajasthan).  One 
•site has been selected in the Jawalamukhi 
area.

(b)  Arrangements  are  being  made 
move an Oil Drill to  the drill  site at 
Jawalamukhi for installation as soon as 
the monsoon is over and the road  is 
completed.

Open Air Theatre

*1899. Shri Shree Narayan Das :
Will the Minister of Education be pleased 
to state whether any  and  if  so,  what 
•steps have been taken by the Central 
Government to encourage State Govern
ments and non-official Organisations inter
ested in constructing open air theatres ?

The Deputy Minister of Education 
(Dr. M. M. Daŝ: Under the Labour 
•and Social Service Camps Scheme the 
Government of India have been giving 
financial assistance to State Governments 
and Universities for the construction of 
Open-air-theatres in Educational Instruc- 
tons upto a  maximum of Rs. 15,000/
for one theatre.

Survey of Seismal Regions

•1900.  Shri B. S. Murthys  Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state:

(a)  whether any comprehensive sur
vey of seismal regions of India was conduc- 
ited;

(b) if so, when and the results thereof;
and *

(c) the steps taken to broadcast seis- 
moscopic information in advance of earth
quakes ?

The Minister of Natural Resources 
(Shri K. D. MaUviya)t  (a) to (c).  The 
results pf the investigations made by the 
Geological Survey of India of areas in which 
earthquakes have occurred are published in 
the annual General Reports of the Geologi
cal Survey of India.  The reports are avail
able for sale to the public.  The Science 
of seismology has not advanced sufficiently 
to predict the exact time of occurrence of 
earthquakes even though seismic zones 
liable to shocks are known.

Soviet Mining Experts

*1901.  Shri D. C. Sharmas  Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) whether the Soviet mining experts 
have made any recbnunendations regarding 
the copper mining industry; and

(b) if so, whether they have been con
sidered by the Government of India ?

The Minister of Natural Resonrcet
(Shri K. D. Malaviya): (a) and (b). Yes, 
Sir.

Exhibition of Books

*1902.  Shri Shree Narayan Das:
Will the Minister of Education be pleased 
to state:

(a) the important features of Exhibition 
of Indian books which is to be  held in 
November, 1956;

(b) whether any scheme has been pre. 
pared in this regard; and

(c) the estimated expenditure to be 
incurred ?

Tiie Deputy Minister of Education 
(Dr. M, M. Das)t  (a) and (b).  A state
ment is laid on the Table of the House. 
lSs€ Appendix XII, annexure No. 7].

(c) Rs. 53>500/- approximately.

National Atlas

*1903.  Shri B. S* Murthy:  Will 
the. Minister of Natural Resources and 
scientific Research be pleased to sute;

(a) the steps taken so far to prepare an 
up-to-date National Atlas with physical 
and regional aspects; and

(b) the estimated cost for the same?

The Minister of Natural Resources 
(Shri K. D. Malaviya):  (a) An organisa
tion called the National Atlas Unit has been
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set up and information relevant for the 
purpose is being collected with a view to 
showing it on maps to be incorporated in 
« National Atlae.  Maps are also being 
prepared for preliminary Hindi Edition 
of the National Atlas.

(b) The estimated cost during the Second 
Five Year Plan period will be Rs. 80 lakhs.

Hindi in Secondary Schools

1420.  Shri Ram Krishant Will the 
Minister  of Education be pleased  to 
state:

(a) whether all the non-Hindi speak> 
ing States have made Hindi compulsory 
JIT the Secondary Schoolstage;

(b) if not, the names of such non-Hindi 
speaking States which have not made Hindi 
compulsory  at  the  Secondary  stage; 
and

(c) the reasons for delay?

The Deputy Minister of Education 
(Dr. M. M. Das)i (a) to(c). The inform
ation has been called for from the non- 
Hindi speaking States and will be furnished 
as soon as possible.

Multipurpose Schools in Assam

1421.  Shri Dabendra Nath Sarma:
Will the Minister of Education be pleased 
to lay on the Table a statement showing 
the names of  multipurpose schools in 
Assam for which Central aid has been given 
in 1955-56  or will be given in 1956-57 
together with the amount for each  of 
them ?

The Deputy Minister of Education 
<Dr, M. M. Das): A grant of Rs. 19,95.939 
was sanctioned as Centre's share in favour 
of Assam Government during 1955-56 for 
the conversion of 15 schools into multi
purpose schools and aUied schemes.  In
formation regarding the names of schools 
assisted with Central grants has been called 
for from the State Government and will 
be furnished as soon as possible.

No proposals for 1956-57 have so far 
been received.
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Industrial Finance Corporation

1423.  Shri Krishnacharya Joahit
Will the Minister of Finance be pleased to 
state:

(a) the total amount of loans sanctioned
by  the  Industrial  Finance  Corpo
ration during the year 1956-57 so far;

(b) the total amount disbursed; and
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(c) the luimbir of applications reject
ed?

The Minifter of Revenue and Defence 
Expenditure (Shrl A. C. Guha):  (a)
Loans amounting to Rs. 6,91,50,000/- were 
sanctioned by the Industrial Finance Cor
poration during the period from 1-4-1956
10  27-8-56.

.(b) Rs. 1,39,98,521.

(c) Four.

Industrial Credit and Investment 
Corporation

1424«  Shri Krishnacharya Joshi :
Will the Minister of Finance be pleased to 
state:

(a) the total amount sanctioned and 
disbursed by the Industrial Credit and 
Investment Corporation during the year 
1956-57 so far; and

(b) the names of industries which have 
been given the above loans ?

The  Minister  of Revenue  and 
Defence Expenditure (Sliri A. C. Guha):
(a) and (b).  The information required is 
not available and will be available only 
after the close of the currcnt financial year 
of the Corporation.

Small Savings

1425.  Shri Krishnacharya Joshi t
Will the Minister of Finance be pleased to 
state the total number of Authorised Agents 
working at present State-wise under the 
voluntary smali-aavings schemes ?

The  Minister  of  Revenue  and 
Defence Expenditure (Shri A. C. Guha):
The State-wise number of Authorised Agents 
upto July, 1956 is as follows:—

(1) Ajmer . . . .   20
(2) Andhra . . . .   130
(3) Assam . . . .   91
(4) Bihar  .  •  •  .  156
(5) Bombay . . . .   1,674
(6) Coorg . . . .   4
(7) Cutch  .  .  .  .  19
(8) Delhi  .  .  •  •  71
(9) Hyderabad  . . .   10
(10) Madras  .  .  •  . 337
(n) Madhya Bharat .  .  .  162
(12) Madhya Pradesh and Bhopal  296
(13)  O rissa  •  •  •  • 87*

(14) Pepsu . . . .   55
(15) Punjab . . . .   702
(16) Rajasthan . . . .   *320

(17) Saurashtra  •.  •  • 333
(18) Travancorc-Cochin  .  .  43

(19) U. P. & V. P.  .  . ,  .  17,138
(20 West Bengal  .  .  .  1,113
(21) Otĥr States  .  •  • 42

Total 22,803

Travancore-Cochin State  Transport 
Department

I4»6.  Shri Kamath: Will the Minis
ter of Home Affairs be pleased to refer to 
the answer,  given to Starred Question 
No. 112 asked on i8th July, 1956 and state:

, (a) whether  the  reciprocal  arrange
ment  between  the  Travancore-Cochin 
State Transport Department and the manage
ment of certain newspapers has been termi
nated; and

(b) if not, the reasons therefor ?

The Minister in the Ministry of 
Home Affairs (Shri Datar) (a) No.

(b)  The matter is still under the consi
deration of the State Government.

Loans to Jammu and Kashmir

14̂ .  Shri Kamath: Will the Minis
ter of Home Affairs be pleased to refer to 
the answer given to Unstarred Question 
No. 70 asked on the i8th July, 1956 and 
state when the requisite information will be 
laid on the Table of the Sabha ?

The Minister in the Ministry of 
Home Affairs (Shri Datar): The re
quisite information was laid on the Table 
of the House on the 27th August, 1956.

Monuments

1418,  Shri D.  C.  Sharma: Will 
the Minister of Education be pleased to 
state the total expenditure incurred on the 
maintenance of monuments of national 
importance in the Punjab State during
1955-56?

The Deputy Minister of Education 
(Dr. M. M, Das): Rs. 24,264/11/- includ
ing  the expenditure pn account of the 
staff.
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Road Retearcb Work

1430.  Shri  Krishnacharya Joahl:
Will the Minister of Natural Resources  , 
and Scientific Research be pleased to 
state the main items of road research work 
done during 1956 so far ?

The Minister of Natural Resources
(Shri K. D. Malaviya): A statement 
giving the required information is laid on 
the Table of the Lok S abha. [See Appendix 
XII, annexure No. 10].

Mechanical Engineering Institute

Will the Minister of Natural Re
sources and Scientific Research be
pleased to refer to the reply given to Un
starred Question No. 811 on the 9th April, 
1956 and state whether the Mechanical 
Engineering Institute has since been es
tablished ?

I
The Minister of Nitural ResD irces 

(Shri K. D. Malaviya )s No, Sir.

Road Map of India

1432.  Shri  Krishnacharya  ŝhi:
will the Minister of Natural Resources 
and Scientific Research be pleased to 
state:

(a) whether a road map of India has 
been prepared; and

(b) if so, whether a copy of the same 
will be laid on the Table ?

The Minister of Natural Resources 
(Shri K. D. Malaviya)t (a) Yes, Sir. 
A road map of India was published by the 
Survey of India in 1950.

(b) This map is being revised.  When 
completed, a map from the new series will 
be laid on the Table of the House.

•

Assistance to  Artists

14«3.  Shri  M.  Islamuddint Will 
the Minister of Education be pleased to 
state:

(a) whsth:r any assistance has been 
given to dancers, musicians and artists to 
go abroad;

(b) if so, their number; and

(c) the countries to which they went ?

The Deputy Minister of Education 
(Dr. M. M. Das): (a) Yes.

(b)  and (c). A statement giving informa
tion since 1955 is laid on the Table of the 
House.  Appendix  XII,  armexure
No. 11].

Medium of Instruction in t'niversitiea

1434.  Shri  Madiah  Gowda: Will
the Minister of Education be pleased to 
State:

(a) the names of the Universities in̂ 
which their State languages  have been 
introduced  as  medium  of instruction; 
and

(b) the names of those among them 
where text books in State language have 
been or are being prepared ?

The Deputy Minister of Education 
(Dr. M. M. Das): (a) and (b).  A state
ment is laid on the Table of the Lok Sabha. 

Appendix XII, annexure No. 12].
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Welfare of Scheduled Castes in 
Tripura

1436. Shri Dasarath Deb :  Will the
Minister of Home Affairs be pleased 
to state : <

(a)  how much monev has been spent 
for the education, health and for  the 
provision of drinking water  exclusively 
tor  the  Scheduled Castes pura
during the  First  Five  Year  Plan 
period;
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(b) whether that  amount was  suiii< 
.dent for  the purpose;  and

(c) if not,  the  steps  Governnient 
propose to take to meet the demand ?

The Minitter in the Miaittry  of 
Home Affaira (Shri Datar) :  (a) Rs.
7,0D0/- . This expenditure was incurred 
also during the last year of the First Five 
Year Plan,  there being no previous ex
penditure under this  head.

(b) Yes,  for that year.

(c) A sum of Rs.  two lakhs has been 
provided for their welfare in the Second 
Five Year Plan of the State.

Gold

1437- Shri N. B. Chowdhury : Will 
'the Minister of Natural Resources and 
Scientific Research be pleased  to 
state  :

(a) whether any survey has bên  made 
of tne  areas in  West  Bengal  where 
âlluvial  gold  is available;  and

(b) if 90, which are  they ?

ShH K. D. Malaviya : (a) and  (b).
A statement giving the required  infor
mation is Uid on the Table of the House. 
[See Appendix XII, annexure No. 13].

Vigilant Officer Manipur

1438. Shri RIahang Keishing : Will 
the Minister of Home Affairs be pleased 
to state:

(a) whether it ie a faa that t̂ie Govern
ment of  Manipur  has  appointed  the 
Chief  Secretary  to  the Government 
of  Manipur  as the Vigilant Officer in 
Manipur to  check  corruption etc;

(b) if 80, the number of cases detect
ed by him so far since his appointment; 
and

(c) the ofiicer responsible for detec
tion of such cases  among  the  high 
officers i.e. Chief Secretary and above.

The Minister in the  Ministry  of 
Home Affairs  (Shri Datar ) t (a)
the chief  Secretary to the Government 
of Manipur has been appointed  as the 
Vigilance  Officer  and  at  present  his 
duties  are  ;

(i) supplying  information to  Gov
ernment of India  when that 
might  be necessary ;

(ii) giving  any technical  assistance 
that may  be  required by the 
Manipur Government in deal
ing  with  such  cases  expedi
tiously;  and

(iii) acting as liaison  officer  be
tween  the  Government  of

India  and the  Government 
of Manipur in respect of vigila
nce cases.

(b)  Cases calling for disciplinary action 
are not detected by the Vigilance Officer 
alone.  Wherever  such cases arise, these 
are inmiediately brought to the  notice 
of the Vigilance Officer and  he ensures 
expeditious  action on  them.

(c) The  Chief Secretary  and  the 
officers of his rank and of higher rank 
being Class I officers, disciplinary action 
against them is taken by the  President 
and  the Vigilance Officer of the Home 
Ministry processes  such  cases.

Government Servants

1439- Shri Rishang  Keishing : Will 
the Minister of Home Affairs be pleas
ed to state :

(a) the number of Class 1, II and III 
(Gazetted) temporary officers  in  the 
Manipur  Government service appointed 
.during  the period from  January, 1955 
to July, 1956 by the Chief  Commissi
oner  of Manipur without  the consul
tation of  the  U.P.S.C.;

(b) the number of  permanent  officers 
of the above  classes reverted to tem
porary posts; and

I
(c) the reasons  therefor ?

The Minister in the Ministry  of 
Home  Affairs (Shri Datar) : (a)  to
(c)y. The required information is being 
collected  and  will be laid on the Table 
of the House, when received.

Loss  of Files

1440.  Shri Rishang Keishing : Will 
the Minister of Home Affairs be pleased 
to  state  :

(a) whether it is a fact  that two  im
portant  files of the Manipur  Secre
tariat  in the Law and Home Depart
ment in connection  wirh huge shortage 
of stocks in the Manipur  State  Jail are 
missing;

(b) if 80,  how it has occurred;  and

*(c) whether Government  have  de
puted or .will depute some high official 
to investigate the matter ?

The Minister in the Ministry  of 
Home Affairs  (Shri Datar) i(a) It 
is not a fact that any files of the Manipur 
Secretariat in connection with shortage 
of stocks in the Manipur State Jail while 
Dr. A. C. Kapoor  was superintendent 
of  Jail,  are missing.

(b) and (c).  Do not  arise ,
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Ctttet agalntt  Manipur| Employees

1441.  Shri Rithang KeUhlng : Will 
the Minister  of Home Affairs be 
pleased  state :

(a) the  number  of  departmental 
proceedings taken by the  Chief  Com
missioner of Manipur against the Mani
pur  Government  employees  during 
the period  from September,  1952  to 
December,  1954  and  from  January, 
1955 to July, 1956;

(b) the number of cases disposed of 
during  the above two periods;

(c) the  nimiber  of employees  de
partmentally  punished  and  the nature 
of  offences  thereof;

(d) Whether it is a fact that the Chief 
Commissioner  took  up  departmental 
action  direct  against  Government 
employees  although  such  power  had 
been delegated  to  the  Departmental 
Heads;

%
(e) whether it is a fact that the  Chief 

Commissioner of Manipur  is  both the 
authority  • to  punch  Government 
employees  and hear appeals in case of 
departmental  action in the  Manipur 
State Transport  and the  Secretariat; 
and

(f) if so, the reasons therefor ?

The Minister  in the Ministry  of 
Home  Aflteirs  (Shri  Datar  ) ;

(®)
Prom to  'So, of depart~

fMfiial proceedings
(i) September  December

1952 1954 Nil.
(ii) January  July 1956 12

1955 ,
(b) Prom to  No,  ̂ca$es

(i) September  December
1952  1954 Nil.

(ii)  January  July  1956  6
1955

(c) Six  employees  departmentally
punished  and the nature of offiences  is 
as follows :—

1. unauthorised  grant of 'Settlement
in forest  reserve,

2. failure to ensure proper maintenance
of transport vehicles in his charge,

3. carrying out work without sdminis*
trative approval  and technical
sanction,

4. delivery of  large  quantity of rice
without advance payment as  re
quired  under  the  exist̂
standing  instructions,  keeping

of  very  large  balance
of  cash  in hand  without  any 
reasonable  cause  and  wit! out 
remittance to Bank, excess pay
ment,  failure to maintain correct 
account  of cash,  etc.,

5. delay  in putting  up  important
papers,

6. absence from duty without prior
leave of  absence and taking part 
in picketing and political demons
tration  during  the period.

(d) No. In II of the 12 eases referred 
to at  (a)  (ii) above, the Chief Con'mis- 
sioner is the competent  authority under 
the existing rules for the punishment 
accorded or for taking proceedir gs against 
the Government servants concerned.  In 
the other case departmental  action  was 
taken  in consultation with  the Head of 
Department  concerned.

(e)  and (f). No.  The Chief Commis
sioner  is not both the punishing  and 
appellate authority  for any Class III or 
IV employee of the Manipur Secretariat.. 
In case of the Manipur State Transport 
Department,  under the existing  rules, 
the Chief Commissioner  is however, 
both the punishing and appellate authority 
for  the  Manager  and the  Assistant 
Manager only as there is no post of Head 
of Department  attached to  the  State 
Transport
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Harilan Day

1443. Shri B. S. Morthy i Will  the 
Minister of Home AITairs be  pleasecT 
to  state :

(a)  ihe number of Stttes  which are 
observing  '̂ Harijan  Day” each momh; 
and
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(b) the programmes , if any,  for these 
“Haiijan  Days*'  ?

The Minister in the Minstry  of 
Home Affairs ( Shri Datar) : (a) and
(b) .  The information  is being colleaed 
and v̂ill be laid on the Table of the House 
in due cx)urse.

Science and Industry Museum in 
Calcutta

1444* Shri K. K. Das : Will  the 
Minister  of Natural Rc
Scientific  Research be  pleased  to 
state:

(a) whether it is a fact that  Gov- 
•«inment have  dccidcd to establish  a 
Science  and  Indust ly  Museum  in 
Calcutta;

(b) if so,  its  site;

'̂c) when it will be set up;

■ 'i) the approximate expenditure  likely
) be incurred  on it;  and

(e) the progiess made  so  foi  ?

The Minister of Natural  Resources 
'Shri  K. D.  Malaviya) i  (a)  to (s). 
The Council of Scientific and Industrial 
Research propose to establish an industry 
Museum  at Birla Park,  Calcutta, which 
has been donated  by Shii G.D. Birla. 
A Provision of Rs. 20 lakhs has been made 
for the purpose in the Second Five Year 
Plan of  the Council  and preliminary 
arrangements are  being made  by  the 
-Council  towards the establishment  of 
the  Museum.

University Grants Commission

1445.  Shri K. K. Das t Will the Minis* 
ter of Education be pleased  to state :

(a)  the  number of retired  officers, 
'who hare been appointed and  arc  at 
present serving in the University Grants 
Commission ;  and

(b) the number  among them ,  who 
have completed their  sixtieth  year ?

The Deputy Minister  of Education 
<Dr. M. M* Das) : (a) two .

(b)  One.

fThakur Jugal Kishore Sinha:
1446. < Shri  Asthana  1

\.Babu Ramnarayan  Singh :

Will the  Minister of Law be pleased 
to  state  :

(a)  whether  it has been brought  to 
the notice of Government  that  Shri 
Kamakhya Naxian Sinha,  M L.A.  of

2̂354

Bihar  had demonstrated  before  Gov
ernment  officials of  the  Bihar  Gov
ernment  that  the ballot  boxes  could 
be  opened without distuibing  the  seal; 
and

(b)  if  so,  what further action  has 
been taken to ensure  to  the  ballot 
boxes are  not capable of being opened 
without damaging the paper  seal  ?

The  Minister of  Law  and  Mino
rity  Affairs  (Shri  Biswas) :  (a)
Thakur Jugal Kishore' Sinha is in corres
pondence with the  Election Commission 
regarding the claim of  Shri  Kamakhya 
Narain Sinha, M.L.A. to be able to open 
ballot boxes without disturbing the seals. 
The  Commission does not consider thar 
the Claim is  justified but has requested 
Shri Thakur Jugal  Kishore  Sinha  to 
anange for a demonstration of shri Kama> 
khya Narain Sinha’s claim  before the 
Chief  Electoral  Officer,  Bihar.  The 
Government  of India  are not aware 
whether Shri Kamakhya Narain Sinha has 
yet given any such demonstration.

(b) Every demonstration given  before 
the  Electî  Commission  so far by 
persons claiming to open the ballot boxes 
without breaking  ti*e seals has failed. 
The  Commission  will,  however, 
welcome  any  suggestions  for  improve
ment in the ballot boxes and will  be 
prepared  to consider  them.

Facilities for Scheduled Castes

1447.  Shri B. S. Murthy : Will the 
Minister of Home  Affairs be  pleased 
to state  :

(a)  whether  the programme to  sink 
drinking  water  wells  and  build ‘Prai- 
thana  Mandits**  for  the  Scheduled 
Castes  is  being  continued;

(b) if so, the amount allotted fer the 
same during 1955*5̂ >

(c) whether the assistance of the non
official  agencies  is  used in this pro
gramme ?

The Minister In  the  Ministry of 
Home Affairs Shri Datar): (a) Yes, Sir.

(b) Rs. 8,96,000 for sinking of drink
ing water wells and Rs. 2,39,000 for the 
*Prsrthana Mandirs’ (inqluding commûty 
centres).

(c) Till last year, assistance of a few 
non-official organisations  was  taken  in 
the  implementation  of this programme. 
But during the Second Plan iperiod, the 
programme will be carried out  entirely 
by  State Governments to avoid dupli
cation.
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Rural Institutes

1442.  Shrl H. G. Vaishiuiv: Will the 
Miniitcr of Education be  pleased to 
state.

(a) whether it  is a fact  that Gov
ernment  have  decided  to  establish a 
Rural Institute at Nilokheri; and

(b) if so, “the nature of the scheme 
and  estimated  recurring  and  non- 
recurr’ng expenditure likely  to  be 
incurred on the same?

The Deputy Minister of Bdiicatlon
(Dr. M. M. Das),  (a) No, Sir.

(b)  Does not ar
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1436.

1437.

Welfare of Scheduled 
Castes in Tripura  .

Gold.  .  .  .
2348̂ 9

2349

X444-Science  and Industry 
Museum in Calcutta. 2353

1438. Vigilant  Officer Mani
pur.  .  •  • 2345-50

1445. Univcititv  ̂ Grants 
Commisaioii.  •  • 2353

1439* Government Servants . 2350
1446 Ballot Boxes  .  .

1440. Loss of Files.  .  . 2350 2353-54

144X. Cases against Manipur 1447.Padlitiet for  Seh»‘-
Employees  .  • 2351-52 duled Catte*. .  . 2354

X442. Payments  made  by 
Indian  High Com*

I44«. Muieum in Loekiow . 2355-56

mission, London  • 2352 X449-Rural Iiutittttet .  . 2356

462 L.SJ). I



LOK SABHA DEBATES •

(Part II—̂Proceedings other than Questions and Answers)

6079

LOK  SABHA 

Friday, 7th September, 1956

TTie Lok Sabha met at Eleven of the 

Clock,

[Mr.  Speaker in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

J2.01 p,m:

'MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the 
fJollowing two messages received from 

the Secretary of Rajya Satoa:

(i) ‘In  accordance  with  the 

pnrovisions of rule 125 of the Rules 
of  Procedure  and  Conduct  of 
Business in the Rajya Sabha, I am 
directed to inform the Lok Sabha 

that the Rajya Sabha, at its sit
ting held on the 4th September, 

1956, agreed without any am d̂- 
ment  to  the  Supreme  Court 
(Number of Judges)  Bill,  1956, 
which was  passed by the Lok 

Sabha at its sitting held on the 

20th August, 1956/

(ii) *In  accordance  with  the 
provisions of rule 125 of the Rules 
of  Procedure  and  Conduct  of 
Business in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sit
ting held on the 4th Septonber, 

1P36, agreed without any amend
ment to the Jammu and Kashmir 
(Extension  of Laws)  Bill,  1956, 
which was  passed by the Lok 
Sabha at its sitting held on the 
20th August, 1956/

6080

PUBLIC ACCOUNTS COMMTTTEB 

Twentieth Refokt

Shri V. B. Gandhi (Bombay City- 
North): Sir, I beg to  present the 

Twentieth  Report  of  the  Pxiblic 
Accounts Committee (1955-56) on the 

Delhi Road Transport Authority (Bus 
Section),

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Stationing of Commonwealth aii» 

OTHER Forces in Ctpkus

Shri D. 0. Sharmm  (Hoshiarpur): 
Under rule 216, I beg to call the atten
tion of the Prime  Minister to the 
following matter of urgent public im
portance and I request that he may 
make a statement thereon:

“Stationing  of  Commonwealth

and other Forces in Cyprus/"

The Minister of Finance and Irom 
and  Steel  (Shri T. T. Kridmama- 

chari): On behalf of the hon. Prime 
Minister, I would like to make the 

following statements

The Government of India have seen 

in the Press a Reuter message from 

Nicosia  (Cyprus)  which  said  that 
Britain has cleared the way for the 
United States and the Commonwealth 

forces as well as French troops to be 
based in (̂ rus if ever the need or 
occasion  arose, by a formal  order 
published in a Gazette Extraordinary 
providing for the presence in Cyprus 
of visiting  forces of the Common
wealth  coimtries,  the United States 
and France.  In this Press statement 
the  Commonwealth  coxmtries  are 
severally mentioned by name and in

clude India.
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The Government of India have no 
other or official information on this 

subject, nxsT have they received any 

commtuiication which has any relation 
to this matter.  The Government of 
India have not seen the text of the 

Official Gazette Extraordinary which, 
it is said in the Press report, contains 
the announcement.

Not  having  received  any  official 

commimication from tĥ United King
dom Government and not having seen 

the alleged official announcement in 
the Official Gazette mentioned in the 

Press report, and further having no 

information  either  from  our  High 
Commissioner in London or the United 
Kingdom High Commîioner in India, 
the Government of India do not con
sider it proper to comment on this 

reported  announcement.  There  has 
been no suggestion to the Government 
of  India by any party that  Indian 
tro(̂  should be sent to Cyprus or 
an3Twhere else.

Tlie Government of India themselves 
have no intention whatsoever of send
ing  any troops to Cyprus or  any 

other area. There is no reason, there
fore, for any concern to be felt as a 

result of the Press  report on this 
matter.

Shri Kamath (Hoshangabad):  Is
the  House to understand that  the 
United Klingdom High Commissi(mer 
has no information either way—one 
way or the other? What is he or she 
doing there? No answer?

ELECTION TO COMMITTEE 

Samsad  (Court) of Visva-Bharati 

The Depnty Minister of EdocftOoii 
(Dr. K. L. SlirimaU):  On behalf of
Maulana Abul Kalam Azad, Sir, I beg 
to move:

“That in pursuance  of clause
(xii)  of sub-section  (1)  of Sec
tion 19 of the Visva-Bharati Act, 
1951  read  with  clause  (5)  of 
Statute 11  of the First Statutes 
of the University, the members of 
this House do proceed to elect, in 
such manner as the Speaker may 

<Ux̂ct, one member from among

themselves to be a member of the 
Samsad  (Court)  of the  Visva- 
Bharati.”

Mr. Speaker: The question is: 

'That  in  pursuance  of  clause
(xii)  of sub-section  (1)  of Sec
tion 19 of the Visva-Bharati Act, 
1951 read  with clause  (5)  of 
Statute 11 of the First Statutes of 
the University,  the members  of 
this House do proceed to elect, in 

such manner as the Speaker may 
direct, one member from among 

theniselves to be a member of the 
Samsad  (Court)  of  the  Visva- 
Bhirati.**

The motion was adopted.

BUSINESS OF THE HOUSE

Shri  Barman (North  Bengal— I 
Reserved—Sch. Castes):  Before you '
proceed to the next item of business, [ 

may I say this? Today there are two'*’ 
BiUs for consideration and passing—' 

the Scheduled Castes and ĥeduled 
Tribes Orders (Amendment) Bill and 

the  Representation  of  the  People 
(Third Amendment) Bill. For the first 
Bill, I think six hours have been allot
ted, and for the second BiU, I imder- 
stand no time has yet been fixed, but 
it will certainly take some time as 
the House desires. My submission is 
that the Representation of the People 
(Tliird  Amendment)  Bill  may  be 
taken up first Whatever time you are 
pleased to give may be given to it 
and it may be disposed of first.

The next Bill, that is. the Schedu
led  Castes  and  Scheduled  Tribes 
Orders  (Amendment)  Bill may then 
be taken up,  and the consideration 
motion may be passed today. I suggest 
that instead of taking up the second 
reading, tiiat is, clause by clause con
sideration, tomorrow, it miay be defer
red Ull Monday. There kre about 260 
amendments to that  Bin, and each 
Member is certainly eager 
sort of satisfaction,  which . 

because of the paucity of the tlm̂ in 
this House is not posaible.
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What I propose is that if the second 

reading stage be deferred by two days, 
in the meantime we may have con

sultations informally and try to come 

to some decisions, and that will facili
tate the passing of the Bill on Monday. 

I submit, therefore, that the House 

will concur and also the hon. Minis
ter of Parliamentary Affairs will agree 

to it

Hie  Minister  of  Parliamentary 

Affairs (Shrl Satya Nacayan Sinha):
So far as the Government is concern
ed, we have no objection to the sug
gestion made by Shri Barman.

'  Shrl K. K. Basu  (Diamond  Har
bour) :  There is also some urgency
for the discussion of the amendments 

to the Representation of the People 
(Preparation of Electoral Rolls) Rules, 

rhose rules should be discussed....

Shrl SatyA Narayan Slnha:  Time
permitting.

Shrl K. K. Baso:  Mathematically
the time permits. You allow 6 hours 

to the Scheduled <3astes and Sche

duled  Tribes  Orders  (Amendment) 
Bill. We may take just half an hour 
on the RepresentaticHi of the People 

(Third Amendment) Bill because that 
is not a very controversial BilL Is it 
your intention that we may get the 
Bill passed today and the Rules may 

be discussed tomorrow? Otherwise it 
may be adjourned to the next session. 

We wotUd like to clarify the position, 
if the House agrees-----

Shri Satya Narayan Slnha:  What
ever time we take will cut into the 

time allotted for the Second Five Year 
Plan. Hon. Members might be aware 
of that. We are not going to sit beyond 

the 13th Septemb̂ v JVbateyer time 
we take with regard to Hie discussion 
of the Rules, as  suggested, will be 
taken out of the time allotted for the 
Second Five Year Plan.

Sh|i K. K. Bam: As per programme 
now, six hours have been provided 
for the Scheduled Castes and Sche
duled  Tribes  Orders  (Amendment) 
BilL  That means today and about 
three hours tomorrow, and we would

have another three hours tomorrow. 
In that period of three hours, we may 

first of all dispose of the Representa
tion  of the People  (Third Amend

ment) Bill and it will take half  an 
hour or at the most one hour. We may. 

therefore, get two hours for the dis
cussion of the Rules. On Monday, the 

Plan may be discussed. But if today 
you get the Bill passed and tomorrow 

you  take  the  Second  Five  Year 
Plan........

Shri Satya  Narayan  Slnlia:  Our

Scheduled Caste friends want to take 
that BUI up on Monday.

Shrl K. K. Basa: Normally, as tha 
programme stands at present, we can 

discuss the Rules because we can get 

about 2 or  hours for its discussion. 
But if you just pass the Representa
tion of  the People (Third Am d̂- 
ment) Bill and then go over to the 
Scheduled  Castes  and  Scheduled 
Tribes Orders (Amendment) Bill, and 
if the Second Five Year Plan is taken 
up for discussion tomorrow, I think 
the Rules have no chance of getting 
through this session.  Therefore, we 
must discuss the Rules tomorrow for 
two hours and then go over to the 
Plan. There are two or three impor

tant matters and these are the  final 
rules for the electoral rolls for the 

next general elections and in that con
nection some of our suggestions cm 
them will be helpful. If we put off 
the Rules to the next session, we will 
not get the benefit out of them for 
the next elections.

Shrl  Kamath  (Hoshangabad):  If
my hon. colleagues are agreeable, I 
will make a suggestion. With a view 
to seeing that no inroads are made 
upon the time allotted for the dis
cussion of the Second Five Year Plan, 
which is an important matter after all,
I would request  that so tar as the 
Private Members* Business thia after

noon is concerned, Bills for introduc
tion may be taken up and introduced 
in the House, and discussion may be 
postponed to some other date. Wa can 
save, say, two hours that way.

Shrl Bamachandra Beddl (Nellore): 
Sir, I wish to point out one difficulty
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in the way of  proceeding with the 

Scheduled  Castes  and  Scheduled 
Tribes  Orders  (Amendment)  Bill. 

These schedules have been put up with 

reference to the existing States and 
these lists will probably have to be 

re-distributed according to the States 
that are coming into existence after 

the 1st of November. So, if it is passed 
today, it has to be reconsidered once 

again. It is, therefore, necessary that 

the lists must be re-aligned according 

to the States that are going to be re
organised or we have to pass this an<*i 
later on come with another amend

ment with a view to correct the lists 
that are put in this BilL  This is a 

difficulty which we  have to foresee 

much in advance. If the Government 
ia not anxious to look into it now 
probably it will have to come with 
another amending Bill in the month of 
November or so.

ftomorrow; it was  due to come up 

tomorrow.

Mr. Speaker; What  work  will be 

done now?

Shri K. K. Basu: Why not finish

the general discussion on that Bill? 
In the meantime, if Shri Kamath is 
keen on moving amendments, he may 

do so.

Pandit G. B. Pant: We can have the 

general discussion on the Scheduled 
Castes and Scheduled Tribes Orders 
(Amendment)  Bill  for the allotted 
time, taking into  consideration th? 

time that wiU be needed for the dis

cussion of the other Bill. How much 

time will it need?

Blr. Speaker: We will see.  About 
one hour for that Bill. So,  hours 
will remain for the general discussion 

of this Bm.

The Minister of Home Affairs and 
Heavy Industries (Pandit G. B.Pant):
We have already given notice  of 
amendments which wiU bring this Bill 

in conformity with the decisions taker, 

by the House with regard to the re
organisation of States. There will be 
no difficulty of that character.

Mr. Speaker: There have been some 
suggestions. The non-official Bills may 

come up at 3.30 and till then, we 
must  find sufficient work  for the 
House. We may take the Bill further 
to amend the  Representation of the 

People Act. That will not take long. 
The rules are not in the Order Paper 
and I do not know if the House can 
take them up. Six hours have been 
allotted to the Scheduled Castes and 
Scheduled  Tribes  Orders  (Amend
ment) BiU. It has been suggested that 
the general discussion may be taken 
up now.  If it is the desire of the 
House, I shall take up the Represen
tation of the People  (Third Amend
ment) Bill now,

Shri Kamath: There is no tim« to 
move amendments. It may be taken up

Pandit G. B. Pant: In the meantime 
all hon. Members can prepare them

selves for discussion on the other Bill.

Mr. Speaker: We shall  devote *2i

hours for the general discussion and 
postpone the clause-by-clause conside

ration to Monday. We shall then take 
up the Representation of the People 
(Third  Amendment)  Bill.  In  the 
meanwhile, Shri Kamath and all other 

hon. Members who would like to give 
notice of amendments may do so.

Shri Kamath: What will be the
sum-total of time allocation for the 
Second Plan? It will be decreased, I 

am afraid.

Mr. Speaker: That will stand. li
the hon. Members are willing to dis
cuss the rules and put off the non

official business for the  evening of 
some other day, we can discuss the 

lilies. •

Shri  Kamath: The Bills  c  ̂ be 

introduced.

Mr. Speaker: They will be intro

duced; only  the  discussion is post

poned-
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Mr. Speaker; There are six hour!* 
Bor the general discussion 2i hours 
will be devoted. There will be suffi
cient time for the clausc-by-clause 

consideration. In the interval, the hon 
Members may sit with the Minister 

end try to discuss various things and 

persuade him to accept some amend

ments and so on.

The Minister of Legal Affair® (Shri 

Patasfcar): What about the rules?

Shrl Satya Narayan Staha:  Whet
has been decided about the non-offlciai

business?

Mr. Speaker: Is the hon. Minister 

willing to take up the rules this after
noon? There is a suggestion to that 

effect from this House.  ^

Shri Pataskar: I am ready.

Mr. Speaker: The House also seems 
to be ready to discuss the rules under 
the Representation of People Act in 
the afternoon.  That is, at 3.30, we 

shall take it up and continue.  Aft̂ 
the Bills are introduced, we will dis
pose of the rules in the rest of the 
day.  Immediately after Ihe general 
disp’ission is over after 2i hours, w€ 

will take up and dispose of the Re 
presentation  of  the  People  (Third 

Amendment) Bill.

Shri Kamath: The Bills should not 
lapse  for the next session  il the 

Parliament ii prorogued.

Shri  FeroM  Gandhi  (Pratapgarh 
Distt—West cum Rae Bareli Diatt.— 

East): Sir, this Bill is very important; 

so is.the debate on the Second Plan.

I very seriously suggest that the House 
should sit on Sunday because we do 

not want to miss the debate on tha 
Second Five Year Plan. Therefore. I 

would suggest that the House should 

wUlingly sit on Sunday.

Mr. Speaker: I am not willing. We 

sat from 10 a.m. to 8 p.m. at a stretch 
yesterday. We—aU of us—must keep 
going for the rest of the week to get 
along with the rest of the business. 
The only desire is that we oû t not 
to encroach upon the time allotted for 
the Plan. We shaU try to provide— 
come a little earlier and go a littl<» 
later on these days as we did yestei 

day.

Shri Bhagwai JHa Azad (Pumes cum 
Santal Parganasyi  We are prepared 

to sit up to 9 P.M.

Shri  Raghâachari  (Penukonda)-. 

Is it proposed that the time which 
was allotted for the non-official Bills 

will be provided next week?

Mr, Speaker: No, no.  The  Bill 
should not lapse; that is his sugges

tion. Otherwise, they will not be taken 

up in this session.

SCHEDULED CASTES AND SCHE
DULED  TRIBES  ORDERS 

(AMENDMENT) BILL

The Minister of Home Affairs and 
Heavy Industries (Pandit G. B. Pant):

Sir, I beg to move:

“That the Bill to provide for the 
inclusion in, and  the exclusion 

from, the lists of Scheduled Castes 
and  of  Scheduled  Tribes,  of 

certain  castes  and  tribes  and 
matters connected  therewith, be 

taken into consideration.”

The President was authorised by the 
Constitution to issue such lists in the 

first instance. So, the President issued 
two orders in 1950 under article 341 of 
the Constitution one relating to Sche

duled  Castes and tha other to the
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Scheduled Tribes. Article 341(2) pro

vided that Parliament may, by law. 
amend the list issued or promulgated 

'  by the President Simileirly, sub-clause
(2)  of article 342 has provided that 

the list of Scheduled Tribes may also 

be similarly modified by a law passed 
by  Parliament.  Subsequent  to  that 

when the Backward Classes Commis
sion was appointed the matter was 

referred by the President to that Com
mission. T̂ e Commission was asked to 

suggest any changes that might  be 
necessary in these two lists. The Com
mission examined the matter and sub
mitted  their  suggestions  in  their 

Report. The proposals of the Commis
sion are contained in Volume II of 
*he Report  The recommendations of 
the Commission were referred to the 

State  Governments  and  they  were 

examined by the Central Government 
in consultation with the States con

cerned. Ultimately, most of  the re
commendations  were  accepted  and 
some more castes were proposed to be 

Included in this Bill at the Instance of 
the State Governments. So, the ulti
mate result reached after a thorough 
examination of the subject is embodied 
in the Bill that was introduced by me 

some time ago.  Therefore, this Bill 
proposes such changes as have  been 

considered desirable in the light  of 
the recommendations of  the  Back

ward Classes Commission and also the 
views,  comments  and  suggestions 

Mde by the Ŝtatet.

a result of the proposab con
tained in this  Bill, the Scheduled 
Castes among the Sikhs wiU be treated 

as  Scheduled  Castes  everywhere. 
They will be entitled to all the privi
leges and concessions which have beei* 
provided by our Constitution.  In the 
past, according to the orders and the 

Constitution,  only certain  elapses of 
Scheduled Castes among the Sikhs in 

the Pimjab, in Himachal Pradesh, in 
Delhi and in PEPSU were given the 
status, rather the privilege, to which 
the Scheduled Castes among Hindus 
were entitled.  It wqg argued and 1 

Jhink not without force that there if 

nardly any "difference bet̂'CT Hindus

and Sikhs.  -The same marriagê ^̂  
apply  to  ’Both.  There âre  mter- 
mamages am̂ g Hindijs"̂and SiKĥ 

ê haye always regarded tfie twoju 
reyiy belonging to one familyrinthe 
circumstances, thefels nb reason 

any discriminations shoxild be "made, 
ê have accepted that 'T̂cdmnim 
tion  and  made ~ ngfes5ary~~iaxangei 

accordingly.  .......

There were other proposals, but I 
need not refer to them in detail as the 
lists are piretty elaborate, and it 1 were 
to take up individual cases I think 
the House may find my stat̂ ent a 
bit dull, and I would not like to im
pose any unnecessary  strain on the 

House.

The proposals regarding Scheduled 
Tribes were also examined and certain 
changes have been made. Firstly, there 

were certain restrictive provisic.is as 

to the percentage of proportion  the 
Scheduled Castes must have in order 

to enjoy the privilege of reservation 
for representation.  We have relaxed 

those provisions to a large extent So 

far as Rjasthan is  concerned  this 
restriction has been completely with
drawn, and with regard to Madhya 

Bharat, which will now be merged in 
Madhya Pradesh, it has been further 
modified.  The  result  of  all  these 
changes will be that 24 lakhs will be 
added roughly to the  population of 
Scheduled Castes.  The increase will 
mostly take place in U.P. and Rajas

than.  So the Scheduled Castes will 
have four more seats than they hare 
at present in the House of the People 

and 21 more in the State Legislativft 

Assemblies. That is our rough esti
mate.  Similarly,  the  population  ot 
Scheduled  Tribes  will  increase  by 
about 32 lakhs with the result that 
they will have five more seats in the 
House of the People and 32 more in 
the State Assemblies. I think I gave a 

wrong figure  when I said that the 

population of  Scheduled Castes will 
increase by 24 lakhs. It will be a little 
more than that: 14 lakhs in Rajasthan,

10 lakhs in Madhya  Pradesh and a 

little more ih Madhya Bharat~<ii lakh



0̂91 Scheduled tastes  ̂SEPTEMBfill ldS6 and Scheduled Trihe$
■ Orders (̂ Amendment)

Bill

6092

or so. So the Scheduled Tribes will 
have five more seats in this House 
and, as we estiznate, 32 more in the 

State Assemblies. 1 am glad that the 
number of  representatives of Sche

duled Castes and  Scheduled Tribes 
will be greater than it is today. They 

will be able to contribute towards the 
determination  of  many  important 

issues that will come before the House 
and,  particularly,  with  regard  to 
matters concerning them especially.

In the case of several castes there 

is no entry in  1951 or 1941 Census 

Report. In the case of some there  is 
no entry even in 1931 Censtts Repon̂  
So it is proposed that wherever the 

name of that caste has last appeared 
in any Census Report along with the 

numbers then allotted to that caste, 
that will be taken as the basic figure 
and then the number will be increased 
by the average increase that has taken 
place in the general population census. 
In this manner we will be able to 
provide adequate  representation for 
Scheduled  Castes  and,  if  necessary 

anywhere, also adopt the same princi
ple for Scheduled Tribes.

I think we have on the whole been 

guided by a desire to do all that we 
can to give greater representation to 
the Scheduled Castes and Scheduled 
Tribes, and to do what we can so tar 
as  this law is concerned to  make 
further additi<mal provision for them.

Shri Baghavacharl (Penukonda): 

What happens if there is no mention 
of some of these castes  in  any of 
those records?

Pandit G. B. Pant: Then we hold
that they do not belong to those castes 
I do not know what else can be done.

Shrl Baghayacbari: That may be a
loss.

Pandit G. B. Pant: I do not know 
if there is any such case. I am not 
aware of it. But I do not see if we 
can find any remedy for that. If we 
could help it, well and good. I would 

not like to keep out anyone. That is 
not my attitude.  I have gone to the 
longest  length in order to find out 
some  sort of formula to meet  the

exigencies of Jtie situation. What we 

are doing is not something abnoimal, 

but it is desirable in the interests of 
these castes and classes.

I have given notice of amendments 

which have to be made in order to 
bring the Bill into conformity with the 

changes that will be introduced as a 

result of the laws that Parliament has 
passed with regard to the reorgani
sation of States. I hope this Bill will 
be accepted by the House.  What is 
more, we will do what we can for the 

uplift of the classes for whose benefit 
this Bill has been framed.

Mr. Speaker: Motion moved:

“That the BiU to provide for the 
inclusion in,  and  the  exclusion 

from,  the  lists  of  Scheduled 

Castes and of Scheduled  Tribes, 

of certain castes and  tribes and 
matters connected  therewith,  be 
taken into consideration.*’

We started this BUI at quarter past
12.  So, at 2-30 p.m. we will take up 

the Representation  of  the  People 

(Third Amendment) Bill.  Till  then, 
this Bill will be discussed.

I have received chits from as many 
as 12 hon. Members who have expres
sed their desire to take part  in tne 
debate.

Several Hon. Members:  We  have

not sent chits but we wish to take part 
in the debate.

Mr. Speaker: All those who did not 

send chits but who wish to take part 
in the debate will kindly stand in th  ̂̂ 
seats,—there are 26 hon. Members,

:>n the whole, we have got  38  hun 

Members who wish to speak- 

Shri  Velayudfaan  (Qullon  cum 
Mavelikkara—Reserved—Sch.  Castes); 

At*least on«̂ liisnber belonging to  the 

Scheduled Câes or Scheduled Tribes 
from each State may be  given  the 
opportunity to speBiL.

Shri Bâ havachari: I want only five 
minutes.

Mr. Speaker: A fair proportfon ma> 
be maintained.  I will try to give re- 

))resentation to as many States aa
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possible, and also to those hon. Mem

bers who will be interested  in  this 
Bill.  First of all, I shall give a chance 
to Members belonging to the Schedule 

•d Castes and Scheduled Tribes.

Shri VeUyndluui: 
ments are there.

A lot of amend-

Mr. Speaker; All  the 500 Members 
can give amendments.

Shri Yelayndliaii: Amendment No. 1 
is mine.  It is for the circulation of 
the Bill for eliciting public opinion.

Mr. Speaker: Yes. There are certain 

amendments tabled, to the motion for 

consideration of the Bill, apart from 

the amendments to clauses. The first 

amendment is in the name of  Shri 
Velayudhan,  Does he want to move 
it?

Shri ŶaTHdhan: Yes, Sir.

Mr. Speaker: He may move it.

Shri VeUyadhan: I beg to move:

“That the Bill be circulated for 

the purpose of  eliciting  opinion 
thereon by  the  first  week  of 
November, 1956.”

Mr. Speaker: Then  there  is  the 
amendment of Shri Biren Dutt. It is 
amendment No. 26—“That the Bill be 

referred to a Select Committee" etc. 
I find that the hon. Member is  not 

here.

Then, Shri Anandchand  has given 

notice of an  amendment.  Does  he 

want to move it?

Shri Anandchaiid  (Bilaspur):  In
view of the announcement made just 

now by the hon. Minister,  I do hot 

propose to move it-

Mr. Speaker: All right.  Then there 
is another amendment for referring 

the Bill to the Select Committee. Are 
those M b̂ers pressing that it should 

be moved?

8hii Iteogam  (Chaibasst 

—Sch. Tribes): No. Slr.>

-Reserved

Mr. Speaker: Therefore,  only  the 

motion made by the hon. Minister and 
the amendment  of Shri Velayudhan 

re*main.  The  amendment  of  Shri 
Velayudhan is this:

“That the Bill be circulated for
the purpose of  eliciting  opinion

thereon by the  first  week  of

November, 1956.”

I do not want to rule it out as  a 

dilatory motion.

Shri yelayndhaa: No, Sir.

* Mr. Speaker: Anyhow, I have  my 

own doubts.  Well, the hon. Member, 

Shri Velayudhan, may start his speech. 

He should be very brief.  I will give 

him five minutes.

Shri Velayudhan:  I want a little

more time.

Mr. Speaker: He  will  have  five 

minutes.  He might start now. with

out wasting much time.

Shri Velayudhan: It is a very impor

tant Bill having  about 300  amend
ments, and so, we must hav# enough 

time to speak on the Bill.

Mr. Speaker: Assuming  that theic 

are 50 Members who wish to  speak 
and supposing each of them  is given 
five minutes then,  more than  four 

hours bave to be spent on this Bill. 
How is it possible? Each hon. Member 

who wants to speak on the Bill must 
only state his points.  Much depends 

upon the schedule rather than on the 
clauses. ’Shri Velasrudhan may start 

speaking.

Shri Velayudhan: We are Ui a great 

handicap as far  as  this  important 

legislation  is concerned.  It  Is  not 
merely the lack of time with which 1 

am particularly concerned,  but  also 

about the other aspects of this  Bill. 
The Constitution Orders relating  to 
the Scheduled Caste* and  Scheduled 
Tribes which had been brought here 

earlier had not also been  discussed 

fairly well by the public and even by 

the Members of ParUament too.
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Of couwe, the  Backward  Classes 
Commission  which  was  appointed 

sometime ago, has submitted a report, 

but, at the same time, in the findings 

of the Commission itself, it was stat̂ 

that another research or survey  1̂1 
also be essential in order  to  decide 

this vital problem of backward classes 

of India.  From this, it would be very 

easily ascertained that the Backward 
•Classes Commission which  was  ap

pointed by the Government has  not 
produced  anything much  useful for 

the Government even as a guide.

As far as the representation for the 

Scheduled  Castes  'and  Scheduled 
Tribes in this House and also in the 

State Assemblies is  concerned,  the 
Government have not followed a clear 
criterion based on their disabilities or 

their difficulties Or even their  back
wardness. I would like to mention one 

aspect in this connection.  According 

to the Census  Report  of 1941,  the 
population  of  Scheduled  Castes was 

about seven crores. According  to the 
Census Report of 1951, when the new 

list of Scheduled Castes was published 

and was approved by this House, the 
population came down to about five 

and a quarter crores.

Of course, anybody can know that 

the population of Ŝcheduled  Castes 

was in this way reduced artificially, 
and the object of it was to minimise 
or shorten the number of seats that 
we could get in Parliament as well as 
in the State legislatures.  Otherwise, 

it wiU not be a good thing  for the 
classes which  are  privileged  classes 

and which have enjoyed the privileges 
and concessions and who have exploit
ed the poor classes for centuries and 
stood in the way of the untouchables 

or backward classes gettini; more and 
more political power in the country- 
Even when I read the report of the 
Backŵard Classes Commission, I was 

very much surprised that even that 
report has not supported the cause of 

the  untouchables  as  well  as  the 

{Scheduled Tribes. Take the example 

of the Madras  State  or  the T. C. 

Stata.

Mr.  Speaker: The  hon.  Membei

must remember that the scope of the 
Bill is very limited. We  are  not

generally discussing the amenities and 
the grievances  of  the Scheduled 

Castes and Scheduled Tribes. This is 
merely  to  decide  what  ad̂tional 

tribes have to be  included  in  the 
Schedule and what tribes have to be 

removed which have  been  wrongly 
included.  All the other  observations 
of the hon. Member do not seem to be 

relevant to this Bill.

Shri Velayndhan: I am very sorry 

to submit that even the hon. Minister 

has said in his speech that the legisla
tion with regard to the representation 

of the Scheduled Castes and Scheduled 
Tribes in Parliament  and  the  con
sequential concessions  they  get are 

both connected together.  The number 

of seats in the Parliament or in the 
State Legislatures  has  got a little 
bearing on their  general  condition. 

Why should there be this  curtailing 

of the debate?
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Mr. Speaker: Order, order. The hon. 
Member is unnecessarily  driving off 

at a tangent. I am entitled  to ŝ  
what is within the scope of the Bill 
and what is not.  It is only for that 
purpose that I am sitting here.  What 

the hon. Member has been sajing is 

not within the scope of the Bill.  The 
hon. Member can point  out  which 

other castes and tribes have  to  be 
included in the Schedule and  which 
have to be removed, because they have 

been wrongly included-

Sbri Velayudhan:  So  many  ara

dropped.

Mr. Speaker: The hon. Member can 

say,  these are the Scheduled Castes 

and Scheduled Tribes which must be 
Included.  Whî more la there? I do 

not see any  purpose  in  having  a 
general discussion.  That is why I said 
I will give five minutes to every hon. 

Member.  In a particular State Bal- 

miki may be a Scheduled Caste and in 
another State it may not  be,  Hon. 

Members can say that merely because 
it is not a Scheduled Caste in a parti 

cular place, it should be taken aa a 

non-Scheduled Caste in othar  places
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also.  These are  relevant  matters. 

When we come to the discussion  of 
the report of the Backward  Classes 
Commission, we will certainly take up 

the other matters.

Shri Velayadhan; It is  specifically 
stated there that it is not about the 

Scheduled Castes lists.

Mr. Speaker- Let him confine him

self to the list; let him not go into a 
general discussion of the  Scheduled 

Castes and untouchables.  If the hon. 

Member has nothing more to say about 

the list, he will resume his seat.

Sliri Telayudhan: Should I put your 

views before the House?

Mr. Speaker:  Order, order.  I am

entitled to say that a general discus 

sion is not relevant for this Bill.  If 
he wants to say that  any particular 

caste Or tribe has not been included 

let him* say so.

Shri Velayodluui: With  pretest.  I 

accept it.

,Mr. Speaker; He cannot protest; if 
he protests, he will have to go  out. 

Some hon. Members have been saying 
that they want  to  protest.  Nobody 

ought to protest against h ruling ol 
the Chair. It will be contempt of the 

Chair and contempt of the House

Shri Velayndhan: It is not your rul
ing.

Mr. Speaker: I said what the hon 
Member wanted to say was irrelevant. 

Anything other than those lists will 

not be relevant for the purposes  of 
this Bill, and if he says he protests, 

he must withdraw the protest.

Shri Velayodhan: I do not want to 

say anything more.  .

' Shri Ragtaavacbari: I only wish to 
point out one aspect  of the  matter 

which is most relevant to the discus 
ston. It is true that the scope of the 

Bill is confined only to legalise by an 
Act of Parliament inclusion  into  or 

exclusion from out of the lists already 
published by the President under the

orders.  My submission is  this.  The 

purpose of the legislation that we are 

contemplating is to give a few more 

seats for both these classes of people 
The general elections  are to  come 
very early and, therefore,  somethin; 

must be done  expeditiously to îv« 
them the additional advantage ol  a 

few more representatives here.

My point is this. In our anxiety, we 

are unconscionably depriving them of 
the proper  representation to  which 
they might  be entitled if a thorough 
and  complete  invstigation  of the 
population consîing  of the  people 
who are now proposed to be included 

in the lists approved by ihe Govern
ment takes place.  A little while ago 

'  I put a question to the Home Minister 
He said that if at some time in the 

previous census lists somewhere  a
particular caste or sub-caste is men

tioned, that population will be taker 
as the basis and from that  year  tit« 
now the usual proportionate increase 

in population will be added to it.  So, 

if there should be no mention of any 
such Castes there is the possibility of 
some exclusion of large sections  of 

people.

Pandit G. B. Pant: Not at all; I do 

not think so.

Shri Raghayachftri:  Therefore  )
submit that if for a  month  or  two 

thought was given and some facts and 

figures were collected about these pco 
pie as they exist today, I am sure their 
present proportion of population will 
further increase and  they  will  be 

entitled to more  number  of  seaU 
That is the only point which  I wish 

to stress  before the Ho.i»e,  namely, 
in a hurry to give them  some  im

mediate advantages,  we aie ruiiniug 

the risk of depriving them  ol a re®- 
advantage which they mîrht otheiwl5« 
get.  Under the Constitution, they are 
entitled to these special privileges and 

special representations only . for  • 

period of ten years. That means they 
will have the special privileges only 

in the coming elections and not th# 
elections  after  that.  Tnerefore,
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deprivation of certain priviiwg might 

possibly occur now.

Shri Velayadhan: I want a clarifica> 

tion. Does my amendment stand as it 

U?

Mr. Speaker: Yes; he has moved it.

Shri Velayndluui: I did not move It; 

I only spoke something......

Mr. Speaker: I treated it as moved 

and allowed him an  opportunity  to 
speak. I called all  the  amendments 

tabled to the consideration motion.  I 

allowed the hon. Member an oppor
tunity to speak. He had nothing more 
to say and so I called Mr.  Ragha- 

vachari

Shri yelayadhan: I want to seek a 

claxiflcation. '

Mr. Speaker: There is no clarifica

tion. The hon.  Member wanted  to 

protest; let him protest.

Shri  ŷ yodhan: I will not  take 

part in this debate.  I am leaving the 

House.

Shri B. S. Mnrthy (Eluru): All the 
Scheduled Castes and Scheduled Tribes 

all over India are very happy that the 
Scheduled  Castes  and  Scheduled 

Tribes Orders (Amendment) Bill. 1956 
has been brought before this  House 

for consideration.  This  Bill  should 
have been brought sometime  back, 

but perhaps due to non-availability of 

material before the Government, it has 

been delayed.

A« has been already  stated,  one 

more election is there  before which 

all the Scheduled Castes and Schedul
ed Tribes will have the privilege  of 
being represented as Scheduled Castes 

and Scheduled Tribes.  Therefore, ut
most care must be taken that all  the 

Scheduled Castes and all the Schedul
ed Tribes, as per the  tests  appUed 

both by Gandhiji as well as by b̂- 
sequent committees and  commission* 
that had gone  into  this  question, 
should be given the  opportunity  of 
exercising  their  privilege to have 

special representation. Special  repre

sentation has been  given because of 
so many reasons, all of which I need

not narrate here.  In this  connection 

there is one  fundamental  difficulty 
and I am not sure how the Govern
ment is going to overcome that  As 

has been stated by the Home Minister, 

the census report of 1951  does  not 
contain the names of castes and sub
castes-  Therefore, a suggestion  has 

been thrown out that the census  of 

1941 or 1931 or 1921 or even 1911 may 
be taken into consideration and  on 

the basis of those figures proportion

ate increased number may be added 
to the communities that are to  be 

listed now.  But this may not do jus
tice to those communities.  Though 

the scheduled castes  and  scheduled 

tribes are poverty-striken there is one 
benefit which they can  enj6y  from 

nature and God and that ig procrea- 
Uon.  Whatever may be the difficul

ties they undergo, whatever may  be 

the sufferings that they  are led  to 
encounter, usually these communities, 

by some mysterious help and aid  of 
God and nature, multiply themselvef 

rather in a very surprising manner.

Shri  V. G.  Dê paade  (Guna): 

Human agency.

Shri B. S. Mnrthy: My friend,  Mr. 
Deshpande, says: human agency.  He 

and his party and the community from 

which he comes was responsible  for 

all these years of suffering for these 
communities.  I shall be very h«>py 
if these people will try to understand 

the agony with which we  speak  in 

the House.  Instead of provoking,  T 

think it is better if they try to main
tain silence.  Therefore, my appeal te 
the hon. Home Minister is that pro

per care should be taken to see that 

the real increase in the population of 
these communities should be enumer

ated On broad lines so that these com
munities may not suffer from indiffer
ence of officers or otherwise.

There is one instance which I want 
to bring to the notice of the  Home 
Minister. In Andhra,  according  to 

the census, the scheduled ̂castes  are 
somewhere over 30 lakhs.  But  the 

Delimitation Commission, which  has 

gone into the matter, has  reserved 

only three seats for sdxeduled castes

7 SEPTEMBER 1956 and Scheduled Tribes 6icx>
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of Andhra in the Lak Sabha. I am not 

able to understand  on  what  basis 

these three seats have been given. The 
Andhra Government have given  the 

figures—they are printed and publish

ed in the Andhra Gazette—and there 

it is stated that they number more 
than 30 lakhs.  But here the Delimita
tion Commission says only three seats 

will be given because there are not 

enough scheduled castes population lo 

guarantee one more seat.  In the 1952 
elections there were four seats and, as 

you are aware, there were five repre
sentatives of scheduled  castes  from 
Andhra because I had  the  unique 

opportunity, as has been stated by the 
Shrikant Report, to be elected for the 
general seat though I contested for 

the reserved seat.  But  now  the 
Delimitation Commission  has  sug
gested that the seat for which I have 

been elected, rather the district from 

which I have come, should be denied 
representation for scheduled castes; I 
do not know on what basis.  Perhaps, 

they have committed  the  fault  f'f 
snatching away the general seat. But 

I don’t think that is the reason. Any

how I would request the hon. Home 
Minister kindly to  see  how  the

Delimitation Commission has  allotted 

only three seats  for  the  scheduled

- castes when the figures supplied  by 
the Andhra State indicate  that  the 

total population of schedued castes in 

Andhra is over 30 lakhs. I am happy
that the Home  Minister  has  been

pleased to meet some of us so that 
certain arrangements can  be made 

regarding the inclusion and exclusion 

of certain communities  as  far  as 
scheduled castes and scheduled tribes 
are concerned- With these few word*
I commend the Bill for the considera

tion of the House.

Shri Rishang Keîlng (Outer Mani
pur—Reserved—Sch.  Tribes):  Mr.
Speaker, the Scheduled  Castes  and 

Scheduled Tribes  Orders  (Amend
ment) Bill* has confused all the lists 
of tribes  and  scheduled  castes  in 
Manipur and  Assam.  According  to 

the Beport of the Comimssion, one of

the criteria whether one community 
is coming under the scheduled castes 

or not is untouchability.  In page 44 
of the report it has been  mentioned 

that untouchability being the  pecu

liarity of the Hindu social system, il 

is easy to  recognise the  scheduled 
castes.  The same thing is mentioned 

on page 49 also.  There it is stated: 

“Scheduled Castes would be identified 
by the  criterion of  untouchability”. 
In this connection I wish to draw th* 

attention of the Home Minister to on# 

aspect.  In Manipur we have never 

had  untouchability.  There  is  on« 

small section of people called YaithiW 

which is included in Scheduled Castef 

not because these people are untouch

ables, not because  they are low Id 

status, or they have no religion, but 

because they have  done  something 

which the Manipuri society did  not 

approve of.  So, they ex-commimicat- 

ed them and they are given a separate 
place where they can  live without 

freely mixing with the other people. 

Because of that they are included in 
the list of Scheduled Castes.  But, th« 
inclusion of Lois in the list of Sche

duled Castes is entirely wrong.  Their 

poulation, subject to  correction,  if 

about  50,000  These  people  have 
represented  to  the  Backward 

Classes  Commission  that  they 

should  be  either  classified  «• 
belonging to backward class or as one 
of the Scheduled Tribe.  In this con
nection I would bring to the notice of 
the Home Minister the fact that th« 

leader of this community came to m# 

and told me one day that the Commis
sion was asking him whether if thej 

are classified as scheduled tribes they 
would embrace Christianity or not. 1 

think the  Commission  might  have 

included them in the list of Scheduled 
Castes because of  that reason  only. 

These people are by religion Hindus. 
They are not untouchables, they  are 
aboriginals.  Like the hill people, they 
eat all kinds of meat and also manu

facture wine and liquor.  So, I think 
it is wrong on the part of the Com

mission to include them in the list of 
Scheduled Castes and  this will  be
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going against  the history and  social 

tradition of the Manipuri  people.  I 

would, therefore,  request  the  hon. 

Home Minister to remove that from 
the  list  of  Scheduled  Castes  and 

include it in the  list of  Scheduled 
Tribes, as the Commission have treat

ed the Kacharis in Assam as Sche

duled Tribes.  I would request him to 
kindly consider this suggestion.  In 

this connection I  have  moved  an 

amendment also.

I will draw the attention of  the 

Home Minister  to  another  aspect. 
The whole list, as given, will disinte

grate the  entire  tribal  community. 
For  example,  in  Assam,  Thadons, 

Guites and  Sitlhous  and  so  many 

others have been classified as Kukis. 
But in Manipur every tribe is inde
pendent of the  other.  Even in  the 

Naga community, to which I  belong, 

the  Tangkhul  has  become  an 
independent Tribe of the  Naga.  In 

Assam, all the sub-tribes like Tang
khul, Mao, Augami, Lotha, Ao, Kabui, 
Sema etc. etc. come under the main 
tribe, namely “Naga”.  But in Manipur 
it is different.  So, I wish to request 
the hon. Home Minister to group these 

sub-tribes and put them  under  the 

main head Tlaga’ as has been done 
in the  case  of  Assam.  The  same 
should be done for other tribes.

1-P.M.

Again, I wish to point out here, in 
Assam you have treated Hmar as a 

distinct tribe, a main tribe, whereas 
in Tripura it has been made a sub
tribe of Kuki tribe.  Again in Manipur 

it has been  made  an  independent 
tribe, as distinct from Kuki tribe.  T 
do not know why in one area it has 

been made a sub-tribe  and in  two 
States, like Assam and Manipur it has 

been made a distinct tribe.  So, this 
is also one to which I wish the hon. 
Minister would agree io.  Either they 
should be classified as a distinct tribe 
or a sub-tribe everywhere.  A  uni

form policy has to be followed every
where.

So, these  are  the  discrepancies 
which I have observed in this list

Now, there is a strong suspicion in 

the minds of the tribals.  I under
stand it is there even in N.E.F.A.  It 

is this that the Government of India 

is deliberately avoiding the use of a 
common name of the tribe, i.e., Naga. 

They  are  calling  every  sub-tribe 
namely, Angsimi, Sema, Lotha, Tang

khul, Mao, Kabui etc.  by its name 
and consider them no more as Nagas 
That common name has been removed 

Rumour has been going on that the 

Government is trying to disintegrate 

the entire community.  After  seeing 

the list, I also begin to feel that the 
Government is disintegrating the com

munity into pieces and is trying  to 

bring disimity among the tribes.  So, 

that fear should be removed at once.

I have tabled three amendments.  I 

hope the hon. the Home Minister will 
consider also these few points  and 
do the needful.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): Mr. Speaker,  Sir, I  am 
glad at this moment our Prime Minis
ter is also here.  First, I have to con

gratulate the Members of the Com
mission who have removed that dis
tinction between Hindus and Sikhs by 

their reconunendation on which this 
Bill is based, and I convey my heart

felt gratitude and that of my whole 
community for the way in which our 
Government has accepted that recom

mendation and removed that  discri
mination which certainly was a cause 
of some dissatisfaction  in the  Sikh 
Community.  They  will  î l  very 

happy when it goes  arouiî  ̂in  the 
country  that  their  distiiMon  is 

removed for ever.

In 1949, when Dr. Ambedkar moved 
the Hindu Code Bill for the first time 

here, in  the  Constituent  Assembly 
(Legislative), I  put an  amendment 

that Sikhs might be excluded  from 
that operation and at once the reply 
came that it was too late in the day 
because Hindus and Sikhs have be«i 

covered by same social laws and the 
High Courts had given  their judg

ments in the last hundred years that 
there was no distinction at ail between 

the Hindus and the Sikhs so far as
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their  social  laws were  concerned. 

Naturally, I put to  him  then, why 

there should be discrimination so far 
as the President’s  order went,  and 

then  there was  no  answer.  Some 
agitation also  has  been  going  on 

during the  last six years.  We  felt 

aggrieved and we were  putting  our 

complaints  to  the  Government 

Several times we were misrepresent

ed also on that account. But, I  am 
happy here, Sir, to find in this Sche
dule, 1st paragraph,  clause 9,  that 

their distinction has been completely 

removed and I repeat that the whole 
community  shall  feel  grateful.  I 

convey to our hon. leaders who are 
here that they will be satisfied now 

with the mesisure  because that  has 
been a rancour in their minds so far. 

That is eliminated and perhaps, I hope, 

that  it  would  be a  step  towards 

greater harmony  between  the  two 
communities who have lived together 
for so long a time.  So far as we are 

concerned, I want to make it clear, 
though I have  said so  many times, 

that the Sikhs do not want anything 
extra, superior or additional to what
ever is being enjoyed by other citizens 
of this  country.  We  wanted  only 
equality and for that we have been 
raising our voice.  Now, in this Bill 
that equality is being granted,  that 

discrimination is being removed.  We 
are happy and we convey our thanks 
and gratefulness to our leaders.  That 
is all that I wanted to say.

Shri I. Eacharan  (Ponnani— 
Reserved—Sch. Castes): Mr. Speaker, 
Sir, this is a very important Bill which 
affects the representative capacity of 
the Scheduled Castes and  Scheduled 
Tribes in this country.  This Bill could 

have been brought before this House 
after discussing the  report  of  the 
Backward  Classes  Commission.  In 
the Objects and Reasons of this Bill, 
it is stated that this Bill is based on 

the recommendations of the Commis
sion in consultation with  the  State 
Governments and the Commission of 
the  Scheduled Castes.  Sir,  certain 
communities of the Scheduled Castes 
have been  classified  as  Scheduled

Tribes in certain districts only and 

not even in the neighbouring districts 

of the same State.  So they will not 
be entitled to the concessions allowed 

to the Scheduled Castes in the same 

State and their numbers will not be 
counted  for  representation  in  the 
Assemblies and Parliament. Especially 
in Malabar and T.C. State, for want 

of any means of livelihood and living 

place so many people used to go to 
the neighbouring districts and settle 

down ̂ there.  For this  reason  their 
privileges and representative capacity 
will be lowered.  That is a very diffi
cult proposition.  So, I would request 
that the communities which are com

mon in Malabar and T.C. State, may 
be consi4.ered as communities in the 
whole State of  Kerala.  Then  this 

hardship would not be felt.

Another difficulty that we notice in 
the Bill is that certain  communities 
which have been mentioned in the 1951 

list have been left out.  I do not know 
on what ground they have been left 

out.  There are  three  communities 

which are prominent in the Malabar 
district, i.e., Kanakkan, Pulayan  and 
Veattuvan.  Their nimibers according 
to the 1951 census are estimated  at 
26,600, 28,207 and 34,175 respectively. 
They have been left out of the list but 
some other communities have  been 
classified as Scheduled Castes.  If they 
are taken out of the list of the Sche
duled Castes, that makes the repre
sentation of the Scheduled Castes in 
that, district much less and they are 
losing  representation  due  to  this 
change.  Therefore,  I  request  the 
Home Minister that these facts may 
be examined and the Scheduled Castes 
here in the list of Amending Bill 1956 
should  include  Kanakkan,  Pulayan 
and Veattuvan.  This  point  may be 
examined.

Shri AnandduuBd;  Mr. Speaker, I 
wish to take this opportunity to say a 
few words on this question.  I do not 
propose to go here into the history of 
the backward classes and  depressed 
classes although I might mention that 

they first came into the  picture  in
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1931 and the Census report of India 

of that year puts certain  castes  as 

depressed  classes.  The  criteria  in 
that year were three.  The  first cri
terion was, persons who would pollute 

caste Hindus by proximity or touch; 

secondly, persons who are forbidden 

entry into the interior of temples and 
thirdly, persons who were not allowed 
to draw water from wells.  With these 

criteria,  certain  classification  of 

Scheduled Castes and Scheduled Tribes 
was made in that year.  In 1941, due 

to the war, no classification of Sche
duled Castes and Tribes was made. In 
1951, after the passing of the Consti

tution, under  the Orders which  the 

President issued  under Article  341, 

the Scheduled Castes and Scheduled 
Tribes in all the Part A, Part B and 
Part  C  States  were  put  into  the 

picture, and it is those Orders of 1950 
and 1951 which are before the House 
for amendment.

I wish to submit one point and that 
is this.  The total population of Sche

duled Castes and Scheduled Tribes in 
1951, according to the Orders as they 
exist  today,  was  6*75  crores.  The 
Backward Classes Commission in  its 
report however has estimated  that 
even in 1951,  the  Scheduled Castes 
ought to have been 7*30 crores.  Its 
estimate is that if all the backward 

classes in India as they visualise them, 
be included, in 1951,  instead  of 6*7 
crores, they would have been 11*35 
crores.  About my own territory, if I 
may so  call it,  Himachal  Pradesh, 
according to  the 1951  census,  this 
population is 2*37 lakhs.  According 

to the Backward Classes Commission 
it ought to have been 3*15 lakhs. The 
Bill which is before us today, so far 
as it relates  to  Himachal  âdesh, 
makes an addition in the Scheduled 

Castes and Scheduled Tribes to the 
extent of 78,000,  I welcome that pro
vision because our backward brethren 
living in these hills, in isolated areas 
are being put in a certain category 
where they can be helped and they 
can be better looked after, and they 
can rise to their full stature along 
with other communities.

There are,  however, in  my mind, 

certain  doubts about  two or  three 
names that I find in the Schedule of 
Scheduled Castes as it is given.  The 
first is the name Jogi, the  other is 
Lohar and the third Koli.  There are 
two other sub-castes Hah and  Sipi, 
which, as I shall try to  show later, 
seem to be part of the Gaddi tribe. 

I shall take up  Koli  first.  In  the 
Himalayan  hills, Koli is a  menial 
caste and there is no doubt about that 
They have been properly entered in 
the list.  But, if I may strike a per
sonal note, in Bilaspur, the Kolis have 
never been classed as imtouchables. 

They were not put in as untouchables 
even when it was a Part C State, and 

the President issued the Order in 1951. 
I will try to prove this point from an 

extract from Kangra District Gazet
teer—the  adjoining  district—of 
1924-25.  On page 183 there is  the 
following passage:

“The  Koli  class  is  pretty 
numerous in Rajgiri on the north

east side of Parganah Hamirpur— 
exactly  to  the  north-west  of
Bilaspur—, .....I believe this class
is  treated  as  outcast  by other 

Hindus in Rajgiri though not so in 
Bilaspur and other  countries  to 
the east.”

Their  number is  small,  only 3,000. 
They say, since we are being wrongly 
classified as Scheduled Castes  some
thing should be done about us.  I am 
raising this point for the consideration 
of the hon. Home Minister.

The other point relates to Jogi and 
Lohar.  According to the Glossary di 
Tribes and Castes of the Punjab and 
North-West  Frontier  Province  by 
Rose,—I am quoting from page 889—

“The term Jogi may be said to 
include two very distinct classes 

of persons.  First are  the  Jogis 
proper, a regular religious order 
of Hindus which includes both the 
Aughar Jogis and Kanphatta Jogi 
ascetics who are  followers  of 
Gorakhnath and priests and, wor
shippers of Shiva.  These men are 
fully as respectable as the Bain-
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gis, Gosaiijs sind other  religioui 
orders.....

The second class is that  mis
cellaneous of low caste faqirs and 

fortune tellers, both  Hindu  and 

Mussalman, but chiefly Mussalman 

who  ai:e  commonly  known  as i 
Jogis.”

My hon. friend Shri Gopi Ram hag 

tabled an  amendment in which  he 
says that Jogi may be left from the 

{Schedule in its relation to Himachal 
Pradesh.  When we come to that, I 
daresay that the matter will be looked 
into.

About Lohar, the position is a little 
better.  According  to  the  Census 

report of 1911, Volume XIV, Punjab, 

para. 594,  page  465,  there  is  the 
following entry about Lohars.

“Lohars are followers  of  the 
.Hindu, Sikh,  Muhammadan  and 

Buddhist  religions.  They  are 

scattered  all over the  Province.
It is a functional caste with  the 

traditional occupation  of  black
smith.  The Lohars work  largely 

as village artisans and take  up 
cultivation and field labour. They 
are allied to Tarkhan and Raj.**

I have no doubt that it is a fimc- 
tional caste.  They are not untouch

ables.  These Lohars are blacksmiths. 

Blacksmiths  and  carpenters  are 
Tarkhans.  What I am trying to point 
out is liiat by including Lohars, we 
are putting in the same category as 

Scheduled Castes people who happen 
to be even Brahmins.  There may be 
Brahmin Lohars.  That is  a  pomt 
which needs some consideration.  I am 
sure this will be looked into.

I have now a few submissions  to 
make about the Tribes in Himachal 
Pradesh.  I welcome the addition of 

Gaddi and Gujjar among the tribals. 
They are really tribals.  The Gaddis 
are a pastoral  people.  The  Gaddis 

have their own language, Gaddi and 

they have certain sects among them
selves.  As a matter of fact, they are 

a religious set of people and they con

tain all the four castes like Brahmin

Gaddis, Rajput Gaddis, Khatri Gaddis 

and  low  caste  Gaddis.  So  far  as 

Gujjars are concerned, they have also 

their language, Gujjari which is wide

ly spoken in many parts of the coun
try.  Really it has come from Rajas
than.  I welcome their inclusion also. 

The doubt that I have in my mind ia 
about the terms Hali and Sipi which 

occur as items 26 and 49 in the list 
that is before us, as Scheduled Castes. 
In the Glossary of Rose, it is said:

“Hali is the skinner and dresser 

of hides among the Gaddi tribes. 
He also makes shoes and weaves 

baskets of hill bamboo and makes 

green leaf platters..........

The Halis are, or claim to  be 
endogamous—they  marry  only 

between  themselves—.  They do 

not  give  their  daughters  in 

marriage outside their caste.

Halis follow the Gaddi wedding 
customs.”

The same thing is said about Sipis 

as well.  I am not clear in my mind, 

whether these can be grouped together. 
Because, in  another  place,  in  the 

Kangra Gazetteer, there is mention of 
these  castes  again.  They  say that 

although the majority of the Gaddis 
are Brahmans and Khatris, the impure 

castes such as Bedis, Sipis, Halis, etc., 
are also styled as Gaddis. There is a 
little confusion in  my mind  about 
this entry.  If the Halis and Sipis are 
really Scheduled Castes and if they 
marry  Dagis  and  Kolis,  they are 

correctly entered.  If they belong to 
the fourth class Gaddis, their place is 

amongst the tribals and not among 
the Scheduled Castes.  They may be 
put in their proper place.  TTiat is all 

I have to say.  I- would also like to 
submit that in due course, in the time 

available, I would submit a  memo

randum to the hon. Home Minister on 
the points that I have put before the 
House.

Shri Veeraswamy  (Mayurim—
Reserved—Sch. Castes); TTie popula

tion as recorded in  the 1951  census 

report is not I am sure the real pops-
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lation of the Scheduled Castes.  The 

real population figures of the Sche
duled Castes will  be the population 

recorded in the 1941 census plus  the 
increase in their population upto 1951. 
Even in 1941, Dr. Ambedkar has said 
in  his  book Emancipation  of  the 

Untouchables that the Caste  Hindus 

officials had done their best to reduce 
the population of the Scheduled Castes 
just to avoid increased representation 

in the all-India  and State  services. 
Therefore, I have no doubt that  the 

present population as recorded in the 
1951 census report is far less than the 

real  population  of  the  Scheduled 

Castes.  You know, Sir, there was a 
hue and cry in Delhi also with regard 
to the population figures of the Sche
duled Castes resulting in proportionate 
reduction in the representation of the 
Scheduled Castes in Parliament  and 
the State Legislature.  Anyhow,  we 

do not doubt the bona fides  of  the 
Government or their interest to iq;>lift 

the Scheduled Castes. We are sure that 

the hon. Home Minister and the Gov
ernment are anxious to improve the 
lot of the Scheduled Caste people and 
therefore they have now accepted the 
recommendations  of  the  Backward 

Classes  Commission  and  included 
some more castes which are as back
ward as the present Scheduled Castes. 

Therefore, we are sure, according  to 
the recommendations of the Backward 

Classes Commission, of getting some 
more seats both in Parliament and in 

the State Legislatures.

I wish to refer to two names whidi 

are mentioned in  the  present list,

namely Chandala and Pulayan. These 
two names are not the names of the 
Scheduled Castes in any part of Tamil' 

Nad.  With regard to the other parts, 
of course, 1 do not know, but so far 
as Madras is concerned, I know per
fectly well that there are no castes 

who go by these names.

Shri Achathan (Crangannur):  In

Malabar it is so.

Shri  Veeraswimiy;  Maybe.  In
Madras State no people call  them
selves as Chandala or  Pulayan, afd

therefore I think it would be proper 
to remove these names from the list 
of  Scheduled  Castes  relating  to 
Madras State.  Even in Malabar I do 
not think they call  themselves as 

Pulayan or Chandala. *

The section of the Scheduled Caste 

people belonging  to Christianity has 
also been  treated  as  untouchables 

among the  Christians  by the  caste 
Christians.  Even  though  there is 

legally  or  constitutionally no  such 

system as the practice of untouchabi- 
lity among the Christians, the depress

ed class Christians, that is the people 
belonging to the  imtouchable  com

munities, are being treated as untouch
ables, and therefore I request the hon. 

Home Minister  to give an assurance 

that even the Adi Dravida Christians, 

irrespective of their religion, will also 
enjoy the rights and privileges that 

are being extended now to the Hinda 
Scheduled Castes.  Their lot also is 

in the same.  They are living in the 
Scheduled Caste streets.  Their social, 

economic and other positions are as 

backward.  Certainly in  Tamil Nad 
you cannot see a  single Adi Dravida 

Christian living in a caste Christian 
street  They are excluded by caste 
Christians.  They have been living in 
cheris, not in the village proper  and 

therefore I urge upon the Government 
to treat the depressed class Christians 
or the Adi Dravida Christians also as 

Scheduled Caste people and give them 
all possible  help  for  their  social, 
economic and educational progress.

Shri N. RacUah (Mysore—Reserved 
—Sch. Castes): No, no.  They cannot 

be treated.

Shri  Veeraswamy: Before  I  con
clude my speech, I want to say a few 
words with regard to the caste struc

ture of our country.

Mr.  Speaker: No,  no.  It b  &ot 
relevant  I have just said the same 
thing with regard to Shri Velayudhan. 

It is not relevant here.  |t may be 
relevant for something elw.

Shri Veeraswamy: One day or oth» 
our country should become a, country
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without any caste whatsoever.  India 
should have only people to be called 
as Indians, not in  the  name of  so 

l iany thousands of  castes.  That  I 

want to say.  Without any caste being 

superior or inferior all should become 

equal citizens as recognised by the 
Constitution.  Let us  visualise  such 

an India*

Sbri  Booyaragbasamy  (P̂ amba- 
lur):  All  "will  become  eventually

equal, not npw.

Shri N. Bachiali: I rise to support 
this Bill.  Though the Home Minister 

introduced the Bill in April 1956, he 

has not been able to come forward 
with . a motion so, far to refer this 

Bill to a  Select  Committee.  I am 

quite clear in my mind that sufficient 
time has not been allotted for a full 
discussion of this important  matter. 

Before this session  this Bill  should 

have  been  referred  at least to a 
Select Committee of this House which 
should  have  consulted  the  census 
report and also important organisa- . 

tions of the  Scheduled Castes  and 

Scheduled Tribes in the country, but 
so hastily and hurriedly this Bill is 

now being passed and as such I am 
having an apprehension that many of 

the  Scheduled  Castes  communities 
have been omitted.  At the same time,
>I am very thankful  to  the  Home 
Minister for having brought forward 
amendinent  186.  Sub-clauses  (a), 
<b) and (c) of the aniendment cover 

the entire areas which are going to 
be merged in the new States.

With regard to Mysore State, as per 
the list recognised by the President 
in his order issued in the year 1950 
there are six Scheduled Castes, but 
now as per the recommendations  of 
the Backward  Classes  Commission 
they have included eight more castes 
and we are fully in agreement with 
those reconmiendations, but there  is 
an apprehension, and that too a grave 
apprehension,  in the  hearts of  the 
S<̂ duled  Castes  in  the  entire 
Kamatak area that as per the latest 
order issued by the Election Commis

/

sion there  are going  to be only 28 

reserved seats in  the  entire  new 
Mysore State in the Assembly. Mysore 

State is having 96 lakhs of Scheduled 
Castes people as it is.  We are going 
to have at least one crore more  of 

population in the areas to be merged 

with Mysore State from 1st November, 

1956.  So, the Scheduled Castes popu

lation in the new State  should  i>e 
more than 45 lakhs.  For the purpose 
of determination of reserved seats in 

the Assembly and  Lok Sabha  the 
entire population of Scheduled Castes 

and Scheduled Tribes in new Mysore 
State should be taken into considera
tion.  Without taking into account the 

real pol>ulation  of  the  Scheduled 
Castes in the iareas which are going 
to be merged in  the new State  of 
Mysore, the Election Commission have 

come out with the announcement  in 
their  orders that only 28 seats would 

be reserved for the Scheduled Castes 

in new Mysore Assembly. But accord
ing to the census reports, in certain 

areas, the Scheduled Castes form 25 
or 20 per cent., and in any case, not 

less than 15 per cent, of the popula

tion.  Especially, in  the new areas 
which are going to be merged, they 
form at least 25 per cent, of the popu
lation.  Yet, no action has been taken 
to have an increase in the nimiber of 
seats allotted to  them  in the  new 
Mjrsore State.  So, I have tabled an 

amendment No. 220 in this regard.

In my amendment, I have omitted 
all the common names that are to be 
foimd in these  areas,  and I  have 
included only the uncommon  names 
which are to be found in the areas 
which are going to* be merged  and 
also in the existing areas of the Mysore 
State.  If these castes also are taken 
into account, then there will  be  an 
increase of nearly 22 to 25 lakhs  of 
population in the proposed Karnataka 
State which is going to be inauguarted 
from 1st November 1956,

My request to the  Home Minister 
is that he should give instructions to- 
the Delimitation Commission and alsĉ 
to the  Election Commission to  take
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into account these castes also» which 

are now in existence in the Karnataka 
areas of  the present  Bombay State, 

Coorg, Madras and Hyderabad. Other
wise, the  Scheduled  Castes  people 

fear that more than 55 or 60 per cent, 

of their population would be ignored. 
I would, therefore, request the Home 

Minister to accept my amendment, or 
at least to give us an assurance that 

all these  castes in  the  Karnataka 

areas which are going to be merged 
in the  new Mysore  State will  be 

included in the list of Scheduled Castes 
in the Mysore State.  If that is done, 
then instead of 28 lakhs, the Scheduled 
Castes will have a population of 42 to 
45 lakhs, and they will be the first 
community, in numerical strength, in 

the Karnataka area.

Before the idea of the new State of 
Mysore was  there,  the  Scheduled 
Castes people had been thinking that 

Harijans would  be the  first  com

munity, so far as numerical strength 
was concerned, but since the Election 
Commission  have not  taken  their 

population into  account completely, 
while  determining the  seats in  the 
Assembly and in the Lok Sabha, they 
have naturally an apprehension that 
their privileges, and the fundamental 
rights guaranteed to them under the 
Constitution have been vitiated by the 
Election Commission.  It is necessary 

that this apprehension should be set 
at rest.

I am also sorry to  point out  that 

whenever memb̂ s are associated with 

the  Delimitation  Commission*  no 
Scheduled Caste or  Scheduled Tribe 
member is associated.  This is so not 
only with regard to my State, but also 
with regard  to  other  States  like 
Bombay, Madhya Bharat and so on, 
as was  pointed out  by some  hon. 
Members.  It has been my experience 
and also that of the Scheduled Castes 
in this country that  on account  of 
vested interests  and on  accoimt  of 
some people, the  Scheduled  Castes 
seats are kicked like foot-ball  from 
one place to another, whenever any 
changes are made in the Delimitation 
Commission’s  orders.  As  my  hon. 
friend Shri B. S. Murthy pointed out.

some changes were made in. the year ‘ 
1951. Then, in 1953 also, the Delimita

tion Commission modified the original 

orders.  And now, I leam  that  the 
Election Commission, in consultation 

with some  authority in the  Mysore 

State, are again proposing some more 
changes.  The result is that though we 

are entitled to at least 6 seats in the 
Lok Sabha from the new Karnataka 

area, we are getting only three seats; 

similarly, in the case of the Mysore 

Assembly, though we are entitled to 
get not less than 45 seats, yet we are 
going to get only 28 seats, as per the 
statement  which  appeared  in  the 
newspapers on the  18th or 19th  of 
last month.

I  would, therefore, urge the Home 

Minister to give specific and definite 
instructions to the Delimitation Com
mission to take into account the com
plete  Scheduled  Caste  population 
based on icensus figures and reserve 
the exact number of seats to which 

they are entitled.

That is otur  claim not  only with 

regard to Karnataka, but with regard 
to every part of the country.  I am 

glad that the Minister has given us 
an assurance that he will not allow 

any reduction in the Scheduled Caste 
or Scheduled Tribe population in any 

State.  I am thankful to him for this 
assurance.  I would request him  to 

stick on to this promise and see that 
in every State, and particularly in the 

Mysore State which has been affected • 
most on account of the formation of 
linguistic States in South India, justice 
is fully accorded  to the  Scheduled 
Castes and Scheduled Tribes.

There are one or two castes which 
have been omitted from the list given 
in this Bill.  The first is the Jadumali 
community, that is, the sweeper  or 
scavenger community in Mysore State. 
The second is  the  tribe  popularly 
known as Hakkipikki.  I would sug-   ̂
gest that these JLwo names should be 
included in the list.  I have moved 
an amendment to this effect, a  ̂I 
hope it will be accepted.

With these observations, I  support 
the BiU.
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ipTT t I ¥H  ̂?T5S[T t̂̂TT ̂  ̂

f(<P 5T%̂  % vvtsnr  %

€f*fWt f»̂¥ti  ̂^ V?P  ^
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f ĴTT̂ taRt %tK

’̂rf̂TiFft % f  ̂ «̂rPTR̂  ̂̂t*TT I 
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f̂t iî #?!iT  % ■*ft 3m?T ̂  wfV

<ft I #  f ft; *w ̂  t,

ftpff #.  snftP̂f fiT sîsr ̂  ft̂TT
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r̂îf  ̂  ̂ srrf̂ qt% % fPTf ^

5f̂ 5THT   ̂TO % f?r f̂ RTT WT

g I if 5iT  ̂5 f% ̂rrRnrf 

r*ld̂ ̂   via»ii ̂  ĴTT
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 ̂̂*1A 9i«4rs  *T»f̂ n̂<

 ̂ Tv^  ̂ I «rk ̂   ̂ R̂TT

f̂Tin I ym iTRT I fv 

qr  | ?tt | ^  ̂ r-

11 ^

 ̂  ̂ I,  ^

ŵ r*i«tTT«i ̂ ŝrnr i  ir̂fifnrT 

ipTT ̂  v(+ 'adid r<i<ŝ’Y ̂  ̂ Vtr  %

?TnT̂ r̂TV9̂*rTf̂T̂^̂5 I # '»*HHf

*srr̂  ̂̂   ̂ *r ̂   n̂rrc

 ̂ 3TR̂ ITT ?r̂  5pt  n̂f̂nrf

wft fsR %   ̂  ?r iff

ftr fqjinf (?rî i) «rr ̂  f I 

iT̂hrr % sn̂T’n" 5R  ̂̂ fv ̂  ̂

? 5̂  sr̂TO ̂ T# I

2 p. M.

ir̂   ̂  TFHT ̂  ̂  SR?T

;t̂  I, ̂  arr̂ % 51̂ jî

 ̂  ^   ̂  f i 

1̂9% ̂IdPî 9T̂ ̂ft   ̂ cpC

5tI 3TTf̂pft ’̂rt   ̂̂  f̂nr ̂ptt

gjT̂ n̂̂ ŷTd-  ̂9PC  n̂rr % 

ftfsj ^ «tS sirftpft  ̂ N̂m *T̂rf̂.

5!flf  11 ̂  «W W  ? # VIT V W I
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toV  ̂  ^ # ?FfT ft) #5fH5T

<r»f̂  ̂% ̂  f?T̂ STTT̂ I 5RT fe??fV 

*|iT Mtî\ T̂PR ?TPrr «TT W TOT 

 ̂ MN»ll  ̂*ft f%  TfiRii<

(H'iH) %  ̂ ■̂'fl ^  ^ ̂«T>ai ^

^    ̂  ̂  xttK

TfifRT (tT̂'̂  7̂ )  ̂ift

 ̂   ̂  % «ri+S  sn̂

jnfl’ ̂ ?ftT sr̂ ?TRT   ̂I

fîrCT f̂RTT 3ft Jrt ?R ̂ t ̂  ̂

I ft*  3IT% % ?|̂ 5Tt  »TFT Fftf̂

 ̂T̂ t ?ftT «r̂  # ?IT

»TtT I qr ft»̂ T̂hft TT̂ ? ̂   I;

%ttK  2Tft <H#RT  5TTf̂ JTT 

ŜKlf̂ ^ ^

r̂rar   ̂  ̂̂  ̂  %̂OTr gftwî

 ̂ f , $ 5ft  ̂ ^

 ̂  T̂f̂’ I # f ft  ̂  ̂  f 

^ fk 3̂?Rft  ^

I, 9$mf̂  ̂  t ̂   3RTT ̂  

5ft ’̂  ̂ t t  ̂;j7nFt fent 

îTf̂ I  %?st̂r <̂+K % ŵ̂clf  ̂

f̂NifW  ̂  t  ^  ^

§;̂Rf apt ftqr 5fTanr |,  (̂trf̂ w)

fOT ̂THT ̂ Tf̂ I ̂ ?rmt 13[̂

^̂ mprr̂ T̂ gift 11

 ̂ 3ftft» W fsftFĴr  qm 

I’m «TT, 21̂ ̂ +̂1  11  ̂ <nrrir ̂

#' fw  srrarr «rr i

.............

Mr. Speaker:  We are going away 
from the main purpose of  the  Bill. 
This is a small one as to whether the 

Scheduled Castes should be  given 
certain seats.

5ffH snn  ̂:  ̂ WT̂pff % 

 ̂̂  4' ̂  TfT i I

Mr. Sp êr:  Not everything that 
comes under jati that can be talked 
about here.  This i$  only  a 

measure ai to whether some catêori-
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[Mr. ^aker]

€s are to be included or excluded. He 

-can  reserve all that for a  future 
ôccasion.

snnVT : W  #

i i 

% sn I  cnr

f̂XT P̂TT

1%  ̂  ^  ̂wVt ^   ^

?rn?T ̂  ̂ 'TRT   ̂I

?ft ̂  ̂    ̂ f, ̂  n #'

=5TTf̂   ̂  ^

T̂FTT  I

Shri  Keshavaiengar  (Banglore
:lTorth) :  On a point of clarification..

Mr. Speaker:  Clarifications can be 

’reserved to the end.

wdk TW

r̂rf̂nrr)  :  tft© %

i I

1TO9T il̂ hm :  ■̂*̂1  I

IfTFftvt  (f^

^  T̂̂dT f  >ft

ferr ̂rF3[ i

VvqiH ^

•%f I

VTFft̂ :   ̂  I

*. f’C  51̂ %

^ A sft̂  ^ i I

 ̂  I

Shri  Barman  (North Bengal—̂ Re> 
served—Sch. Castes):  Mr. Speaker,
"Sir, the hon. the Home Minister has 
expressed his desire towards the end 
of his introductory speech  that he 
-likes to see these  Scheduled Caste 
and  Scheduled Tribe  communities 
progrew.  My heart goes out in gra- 
t̂itude for his kind expression.  I on

ly want to say that this indifference 
of centuries to these Scheduled Castes 
and Scheduled Tribes will go in no 
time if the Home Ministry are eager 
to uplift their present condition.  They 
are no doubt doing their best and I 
can assure from our side that  we 
shall be true  to  the  expectations 
which our nation requires.

There is one point which I wish to 
make in the beginning.  There is a 
feeling that any Bill or any discussion 
that relates to the Scheduled Castes 
and Scheduled Tribes comes towards 
the fag-end of the session, so that we 
have to hurry up, because xmless we 
are ready to hurry up we may lose 
further.  Tl̂e same thing has hap
pened this time also.  I would  ap
peal to the hon. Home Minister that 
on future occasions he may be alert 
so that whenever any discussion re
garding the Scheduled Castes  and 
Scheduled Tribes come up before the 
House these castes may get ample op
portunity to submit their case before 
him and before the hon. House.

Shri Kamath (Hoshangabad):  That
request has been made so often be
fore also.

Shri Barman:  I make this submis
sion for this reason.  The Backward 
Classes pommission’s Report has been 
published only a few days back.  We 
were in the midst of so . important 
discussions in this House that many 
of us— may say most of us—had no 
opportunity to go through that report. 
That report is vital to the  amend
ment of this Bill in the sense, as Mr. 
Kajrolkar has pointed out just now, 
that it has recommended inclusion of 
many other castes.  I know. Sir, that 
most of the Members do not  know 
what are those castes  which  have 
been excluded, though recommended 
by the Commission.  There may  be 
very good reasons for their exclusion, 
but there is a common saying that it 
is not sufficient simply to do justice, 
but that it is also necessary that those 
to whom justice is done should abo 
think that justice is being done.  If
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they had ample  opportunity to go 
throû  the reasons for which  the 
State Governments have recommend
ed exclusion, they would have been 

satisfied with the reasons.  But  we 
ôt no such opportunity this time.

I may mention in particular  that 

there are many castes to our knôv- 
ledge which are included as tribes in 
certain States.  But I may  mention 
States where though these castes were 
scheduled as tribes, have been later 
on omitted and êreby lakhs  and 
lakhs of people  belonging  to  the 
tribes have gone down.  So it is not 
always that whatever the States ro- 
commend is impartial.  I am not re
ferring in particular to any State, but 
as a general rule, human nature being 
selfish, perhaps,  many of the States 
may not give just and proper consi
deration to the claims of others.  It is 
because of such things that we have 
some dissatisfaction that on this o<xa- 
sion also we have not got  sufficient 
time to consider the report in detail 
and also the recommendations of the 

States that might have been advanc
ed for the exclusion of these castes.

These castes require all encourage
ment from Government and we must 
with gratitude acknowledge the fact 
that Government is liberal by wny gt 
educational help, by passing the Un- 
tonchability Offences Act;  in irany 
other ways also the Government of 
India are trying their best to upbft 
those that are now in the lowest ru.ng 
of the ladder.  Our grievance is only 
that we do not always get  sufficient 
time to consider matters with  that 
leisure and with adequate attention.

There is one point I want to men
tion so far as the tribes are concern
ed, which perhaps many  Members 
representing them may not have the 
opportunity to bring to the notice of 
the  House for lack of time.  There 
.are certain restricted areas  v>here 
certain castes are scheduled as tribes. 
As soon as they go out of that res
tricted area, they are deiied of what
ever advantage their  brethren  be
longing to the same caste got from 
the Government so long as they re

mained in that area.  This is an un
satisfactory  state  of  things and I 
would humbly request the hon.  the 
Home Minister to look into this mat

ter,

.  As you have said that only particu

lar cases could be mentioned, I shall 
mention only one case from my State 
and draw the attention  of the hon. 

Home Minister to it.

An amendment  has  been  given 

notice of by Dr. Pashupati Mandal re
lating to a caste known as Sunri—it 
is amendment No. 67.  In the Bill at 
page 16, item 51, it is mentioned as 
“Sunri excluding Saha”.  The fact is 

that the Saha includes two castes; one 
is Scheduled and the other is non
Scheduled.  Those  who  are  non
Scheduled are aU Baisyas.  But so far 
as the general appellation or surname 
goes,  both of them use *Saha*.  So, 
this expression  ‘Saha’  may create 
confusion.  As the amendment  says, 
either it should be only Sunri . or if 
it be further amplified, then it should 
be written as Sunri excluding Baisya 
Sahas.  Otherwise there will be con
fusion, and perhaps those who are not 
entitled  will  get  the  advantage, 
whereas the Sunri,  because he uses 
Saha as his surname, will be exclud

ed.

The Government of India will have 
to depend upon their officials through
out the length and breadth  of this 
coiintry.  An official may say that be
cause a Sunri uses the surname Saha, 
he is not a Scheduled Caste m b̂er. 
This sort of confusion may arise.  I 
request that this matter may be fur
ther discussed with the  hon. Home 
Minister.  Lastly I submit that  the 
hon. Home Minister may  see that 
Justice is done to aU such cases which 
relate to these unfortunate people as 
he is foUowing the footsteps  of the 

Father of the Nation.

Dr. Gangadhara Siva  (Chittoor— 
Reserved—Sch.  Castes) : I  riro  to 
congratulate the hon. Home Mimster, 
who has a pious and grand personal
ity.  He holds the portfolio and  he 
has to shape the destiny of the most 
unfortunate peculation of India.
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[Dr. Gangadhara Siva]

I would like to narrate something 
a1)out the affairs of our community. 

In 1926 thtfe was a big row betŵ  ̂
the Britishers and  Mahatma Gandhi 

with regard to the Communal Award 
whether we should be given  joint 
electorate  or  separate  electorate. 
Some Parliament  Members,  were
sent  out  to India under Sir John 

Simon, one of the greatest lawyers— 
it was known as the Simon Commis
sion.  I was one of those who gave 
evidence before the Simon Commis
sion.  That  was  the  time  when

Mahatma Gandhi also tried his level 
best for joint electorate.  Some of our 
êduled Caste people,  who are in 
favour and who are in the Govern

ment, supported  separate electorate. 
That was in 1932  when  Mahatma
Gandhi fasted unto death with regard 

to the Commimal Award given  by 
Sir Ramsay Mac Donald—̂the award 
given by him was that India should 
enjoy  separate electorate.  Mahatma 
Gandhi fasted unto death.  To know 
tte views and the mind of the Sche
duled Caste people, in Bombay a big 
meeting was conducted in Sir Cowas- 
jee Jehangir Hall, and then came the 
Raja-Moonje Pact  I am one df those 
who went to Bombay and who pro
tested against separate electorate, and 
saved Mahatma Gandhi’s life. Mahat
ma Gandhi has been working all his 
life for Harijans getting joint  elec

torate.

It is the numerical strength in the 
ParUament and various  Legislatures 
which can voice the sufferings of the 
millions of our community  on  the 
floor of the House.  When such is the 
case, I do not see any reason  why 
this numerical strength of our com
munity has been reduced in the Par
liament  and  various  Legislatures. 

Perhaps it is on account of the enu
meration by these officials, who are 
not able to go deep into the cheris 
and enuiiiearate the full number of the 
members of our community.  It was 
one-si3̂  of the  population  some 
years  and  it has been deli
berately reduced now.  I wonder how
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it can be reduced.  It is the numeri
cal strength which can fight for our 
commimity, for our  economic  and 
social welfare.  Therefore,  I request 
that our strength must be  increased 
by increasing our castes as much as 
possible.

Coming to Andhra, and in parti
cular, Rayalaseema, I should say that 
this is one of the best States in the 
whole of India  comprising of  five 
crores of population.  About 50 or 60 
lakhs are Harijans.  I wonder  how 
the  Delimitation  Committee  could 
suggest only three representative to 
represent 60 lakhs of our community. 
I would particularly request the hon. 
Home Minister to investigate into this 
matter and see that our proper place 
is restored.  Four seats were allotted 
to Rayalaseema. Now one seat  has 
been taken away from that quota for 
Anantapur, leaving us three.  I  re

quest the Home Minister to  restore 
this one seat to Rayalaseema.

Mr. Speaker: I now call upon  Dr. 

Jatav-vir.

 ̂'♦ft

SFt   ̂ fw  t I 

 ̂ ^ itptt

I

HCHM I

HOTT Wo f<ro Hjpm (fsRT )̂ :

 ̂ n̂wr,

I ?TT%T ̂   ^

I

Mr. Speaker: Am I speaking my
self?  I am calling one  after  the- 
other; but what can I do?  I am on
ly calling Members of Parliam̂ t

Ho TOlftT mWt-

«nf̂ )  r iTFFfhT



^  T̂3Rr  ̂ *rf\->Tf0Rr 5TTf̂ ^ 

iiCT̂   ̂*r
3̂̂  ̂ TT̂rrf̂

 ̂  ̂ 11 # *n^

ir: ̂  ̂  ̂  tw  ̂  I 3ft

"̂Trf̂nrr  ff   ̂ ̂  ̂  3r>r  ^

f̂̂ĵTT 5RT*T  ̂   ̂ W < ^ '*■̂1

 ̂ I   ̂ ? f ̂ ̂

f I

?3̂ ̂  «rf̂  t I  ̂  ̂

 ̂ iTPTifhr  iNY V

<TRT P̂TT  tl[̂  ̂^

f%  r̂rfw ̂  ^̂Tifhr

11 OT ̂  ̂   5nf̂  ̂  ̂

 ̂\  ^  vTT% % 3?1T  ^ W^ %

 ̂ VĉTT-̂TT %tr  ̂  f ??H ̂

%  spsn̂   ̂i  ^
vn ifa %  ^ <îlf ®FT ÎNtT 5TPT,

 ̂ ̂  ̂  sft̂nfhr «Tk ?'̂?TRr ̂  i 

 ̂TT ^
fOT ̂  ̂    ̂W I ̂

TTĴT  ̂Whr*TT ̂  ̂   f%  '5TT2̂

f̂rsR  ̂   ̂f •  HX? #■ T̂lqT5T,

^T 51%̂, vsrirr, tr̂ t̂r ?ftT 

^  ̂wtrm" ^ r̂f, r̂f̂pr

>TR̂ #  ̂ ^ Wt'W

 ̂  ^  ̂ I  ̂ qr erp5  ̂ pr i

1T«T T̂TOT  T̂TẐ  VRĤ f̂T̂TfT

wra' I I 2|fr ̂

”FTT  WTX̂ ̂TT”FnX % 

qpET ̂  ̂  I ̂   ^
»̂Tif<̂ «i>r*iH<.  ŝn1%

4f sNt̂ iRTfWr  I ̂

 ̂   ̂I  ̂  ̂ vf>nf5r*T-7T f̂PTT

■̂TTT ’fftr ̂  wr  f%

 ̂ vrN“ 3ttĥ  f I ^

^ 9W wt ̂<rr ĵrr ̂   t̂stt 11
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t ̂  qr f «ftr ?pr iW

sqr̂-̂TT̂ ̂  ?PnT  ^T # rft OT

q=p̂ ̂>?T7f̂3rmT| iTr̂?rfŵ 

q̂ 5̂f t  ̂  ’*n‘ I

«!rf̂ ̂   ̂ ̂ ^

f̂«iT I
^ TTEZT̂inT̂ ̂   r̂rf̂ ̂

;tt̂  % ̂  ̂  ̂J
 ̂ v\9  ̂  ̂ Tgif̂rzn:  ̂fwitid f̂l* 

TTST vt  FTf̂ m

TT̂  #  qr

«TT,I ̂
 ̂̂T55Rf %  t I  ^

5fW   ̂1̂  ^

I 1 f ̂ '4t

3TTf̂ f ̂  ̂  3TT%  ^ I

4’ ̂  W T, ^

 ̂ ̂   ŝn% ̂  ̂ nrfTT ̂  1 # ̂

^Kd1̂ ̂ sn% ̂  T̂ ̂  ?rk 

 ̂ ^   ̂I ̂

?frT S(îĤft̂ t I  T̂Fpff̂T

 ̂ ̂ Ht 5ft fr  ̂ ̂   ^

 ̂ fer ̂   I  wfRTT f  n̂̂ TR

 ̂    ̂̂ rmr i f ̂  ^Rft̂

t I ?im I  ̂̂  Ht+“R fw

r̂mr 1

<R f̂l >TT̂# ̂

feft-ifĉK   ̂i% ̂3̂1% ̂ 3fT̂ ?ft fN̂>̂ I

4 i  ĤJT̂TRgr

# 3|TH:̂  ̂  TO  ŝT̂TfR

ftpiTT  3TRTT  |i   ̂   irfh?mR

gm   ̂  qr   ̂ w  I

 ̂ UTT ̂  3î ftR ̂ 3  ̂f ̂  p* ̂  

^̂TRTT 3TT̂ I I f5R»T 5RF*r ÎTT̂ 

iTTfifhT «fhFM ^ t f̂FT% W  ̂  

5R»R  iFt  f̂nPHT̂  ^
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 ̂  t;   ̂ 

«PT?  ̂   ̂  f I TT ^̂TRT

*̂n»t   ̂  -q+iK ̂  ferr

w  I I   ̂ ̂  f f% ̂   ^

p i % ^TT I  I ^

ftr %T  ftr̂

 ̂1    ̂  ̂ f 

 ̂   ̂  ̂  ̂  xr̂ ̂  ̂ TTT̂

'̂rf̂ T̂ ŜTR I ?nft  ̂ ̂   ^̂TT I

^   ̂  ?TRTft xTTTi ^  ̂   I

eft OTSfJt ̂  ̂  ?flT

f̂Nr ̂ m?RT, qr ̂rnr ̂   ^ ̂tft

^̂TcTT 1̂ ?ft  T̂RfRT  | I

n̂rrlf #  ̂   ̂?mTT 2̂TT 

 ̂I A  g  îr*r %“

7̂7̂ % «hl<y( f̂Rft ̂  «ft̂ 3̂

 ̂I   ̂  ̂ T̂t̂ ̂

 ̂  ?TR   ̂ ^

'̂rf̂ ̂  ’fftr ̂    ̂ ^ ?TOT

siM r̂f̂ 5T ̂  I  ̂  %■

3TT̂ t % ?TFT ̂  snm  ̂  ^

fcr 5ftw ?TTt I

Shri Keshavaienîar: Sir, I rise  on 

a point of clarification.  The Bill is 
most welcome in this that it seeks to 
implement the  recommendations of 

the Commissioner as accepted by the 
Government.  But I find that so far 
as the State of Mysore is concerned, 

quite large territories from Bombay, 

Madras and Hyderabad are  coming 

into Mysore which is almost equal to 
the present Mysore; it may be even 
a little more.  In the schedules that 
have been put in this Bill under the 
State of Mysore, the categories  of 

people  belonging to  the Scheduled 
Castes and coming from  these  ter
ritories are not included.  It is a con
siderable number and as sucl̂ I would 

like the Grovemment to accept  my 

êndment which seeks to do this.

Mr. Speaker:'  A similar  question 

was put to the. hon. Minister.  He 

said that he had tabled amendments 
to bring these in conformity with the 

reorganised States. ,

Shri Keî vaieoirar:  This is  the
way in which I have sought to solve 
the problem.  If there is any  other 
way, it is welcome.

«ft  ̂  : ?T̂zr5T  >TTCT ^

^ ̂  fMn? fwT prr t,

 ̂5ftr ̂ snf̂  ̂^ f 

 ̂  ̂  arr#' t  I

t ̂   ̂I  W

% mvn ̂    ̂̂  t I ̂
 ̂ % vRVf gp  % fĥci  f 

WR   ̂Tf̂T ?ft ^

 ̂ T ,̂

'3fiT5T ?   ̂  ̂ t

^  ̂FfTT«r >d̂+7  ̂  d̂Ht:

 ̂  ̂  ̂r

<̂nKi  5̂   fJĉr ̂

fMPT sr  ̂% 11 ̂  ̂  ̂ Tt̂ , ?T5f̂#75r 

’BTRK fsRTT % apRW ?nf̂- 

wiMf %  r̂nr  fw  îTTrrr 

=qrf̂ I

 ̂ ^ Tm ^

#fw5T ̂ ̂  ̂   ̂T# f r

^mrr uxo ^

r̂rn f?TT I  OT   ̂ r̂<d̂  w

sgrfkwrf̂PTt ̂  iHnft ̂fir.

f̂pir I  ̂  ^ ̂

^  fTRvprr ?fk ŝm ̂

«Mir̂<!Trr̂ '  ̂  ̂  ̂

Wtrf ̂  ̂  f̂TTRTT  I  ̂  îW

 ̂  TO I W[  ^ ^  WTT  ^

55Î?TR

^

?,\sc:,\ŝ,ooo  »nft,
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fsn
wr  I  ’TTJT̂ f f% TRJT ̂R̂FTT

f̂TOT %

f̂tr TRTt ? ̂ĵnT9TT

vm  ̂ ? iHTOl̂r ̂   ?fh: 

înh*   ̂̂    ̂I %f%!T ̂ ♦ii'O

wi w   ̂+T<yi 'hî h  t 

«rf̂  SfPdPff̂ f̂'ETFT 

?  ̂̂  I  «*»T<̂1

m̂fO  ̂ ̂  ̂  *plV 11

 ̂̂TORTT  T̂R# ̂ TTŜ R̂SPT̂

11 5ft

#  qr f̂ivR ̂  mrr v̂?

^ ̂ TOTT f̂nrr i R̂nrt ̂ ̂rn?>

n̂rr ̂   ̂  ^ ’rfk̂  ̂'nf%̂rrfe

 ̂  11  «rr3T f

R»!'̂'i  'î Tf ̂  fwr̂ TirS  ̂̂rn> 

(xr̂  5pnto) % r̂nr ^  ̂ 

ftrqT irtr w  ̂ % %2rr i  f^ 

?fw grl’ r̂r̂rr r̂̂t  ̂  | i

*̂ilO ifiNnT 5fTl̂-

 ̂?TTf?̂  ?T ̂  ̂

^̂ nrr f̂ KFrr •t̂ v̂ttt   ̂ ?flT

 ̂̂JTHT §■ I ^ TO  ^
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»̂k41  517̂ *T̂  ̂ tiT>dT

<rrfk®rRft ̂v. W)’̂>n ̂   f 

 ̂ WT̂  '»n«*«i ^
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5rm̂   ̂  ̂  ̂
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*̂T% T̂RT iFZTPT  ̂Ti|r  ̂IsftT A 

n̂TfRTT  'T̂ 3ft %  ^
fiT R̂TRT ?Tf f̂tr (̂n+ WPf TOiRT 

T̂  vnlM̂ii ?rtT ̂ HR ̂*iR ?nfe-
airfW % m«T ̂  cTT̂ ̂ w m  3RT
 ̂̂ TT   ̂3|T3hTT

f%  Vtf  ^ t *̂̂Im ̂ I
vrfv̂T  ̂1%

<hr ̂ iftr ̂rf̂
€*nr TO f̂ T '»i l4*TT
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*iTr<<̂î1 ̂ TRT wr ̂ ?At T̂rvT ’Tfk’nPT
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»̂Tnr  I  TRT '5fW 
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% ffT̂   % ̂  mm ̂  f̂FTRT

 ̂ W   I «̂T

tm I

r̂p3f  »T̂ 'JiHdT f% ̂*hI0  “̂41
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Mr. Speaker:  Now it is past 2-35

p. m. 2i hours were allotted for this

discussion.  We have already taken

2 hours and 20 minutes.  I will call 

upon th2 hon. Minister to reply  on 

Monday.  Out of 6 hours allotted for 
this Bill about 3̂  hours  remain. 

There are a number of amendments 

notices of which have baen  given. 

Those hon.  Members who have not 
had an opportunity to speak now will 
be allowed to speak during ths course 

of the clause-by-clause consideration; 
whether they have tabled any amend

ments or not, I will try to give them 
an  opportunity.  Therefore, this busi

ness will stand ovsr till Monday when 

I will call upon the hon. Minister to 
reply. -

iHWV̂  : 5TK  ?lfqf)

anrsT WK, ̂  f   ̂ ̂

11%  ̂ ^

m ̂5rRTT I ̂  frâ  ̂-V9  n̂rf ̂

9TTcift¥t—

^ ̂    ̂  k

^

ŜTRTT I

ift?T I 1

3f«TO   ̂   ̂  ̂ ^

I I ?rr3r  îW ^  ^

?rff ferr |  w n̂r̂  A' I o ?TRt̂

^ 5qTT̂ T̂ ?T5rfR fnr>

Hon. Members may kindly pass aa 
chits  showing that  they have  not 
spoken now.  I will have a list  of 
those who have not spoken.

Sardar A. S. Saigal:  We have al

ready passed on our chits.

An Hon. Member:  You do not be

long to a Scheduled Caste.

Sardar A. S. Saiffal:  I represent

five.

Mr. Speaker:  Order, order.  This 

will stand over.  We will take up the 

next Bill.
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REPRESENTATION OF THE 

PEOPLE (THIRD AMEND
MENT) BILL

The Minister of Legal AiZaira (Shri 
Pataskar):  Sir, on behalf of  Shri

C. C. Biswas, I beg to move:

“That the Bill further to amend 

the Representation of the People 

Act, 1950, be takne into considera

tion.”

This is a very short but, from one 

point of view, a very important Bill. 
As hon.  Members are  aware, we 
passed  the  Citizenship Bill—̂it was 

passed by this Hoiise-.and subsequent
ly by the Rajya  Sabha—on 2711i 

December, 1955.  Thereafter it be
came an Act and came into force from 

the 80th  December, 1955.  As hon. 

Members are aware, this Citizenship 
Act provides for certain rules being 
framed for the purpose  of register
ing persons who have come to India 
from  outside,  particularly  from 

Pakistan, as citizens. These rules were 
framed and notified on the 7th July, 
1956. The hon. Members are  aware 
that at the time when the Citizenship 
Bill was being considered, an assur
ance was given by Government  that 
the displaced persons who would  be 
coming to India and settling here will 
be given the right of franchise at the 
time of the next elections. Therefore, 
it is for the purpose of carrying out 
that assurance that the present mea
sure is being brought.  I shall briefly 
explain why such a measure is neces
sary with reference to the clauses of 

this Bill.  ^

Under the Representation  of  the 
People Act, 1950, as the hon. Members 
are aware, a person’s name is entered 
on the rolls if he is a citizen of India 
and if he is ordinarily  resident in 
that  area on 1st March, 1956.  So, 
one ctf the main conditions  in  the 
matter of preparation of these rolls is 
that the person must be a citizen at 
the time when he becomes entitled as 
a normal citizen of India on the 1st 
Maxch, 1956.  The displaced  persons 
are going to be registered under sec
tion 5(1) of the Citizenship Act  We
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are going to make preparations  for 

holding the next elections, and there
fore, it was thought necessary  that 
we should provide, at least by the end 
of this year, some provision by which 
all these persons would be  enabled 
to have their names being brought on 
the register as voters.

Therefore, for those persons who 
will be so registered as  citizens at 
India before 1st November, 1956, pro
vision has been made that the regis
tering authority  should  inform tho 
electoral registration officers  of the 
names of such persons  who will be 
registered as citizens  and  who are

[Mr. Dkputt-Speaker in the Chair] 
over 21 years of age.  After that is 
done, the  electoral registration offi
cer, sifter some enquiry,  will enter 
their names in the rolls.  It is from 
that i>oint of view that the present 
Bill has been brought  forward  to 
amend the Representation of the Peo
ple Act.

2-42 P.M.

The hon. Members will find that the 
provisions of this Bill are very sim
ple.  Clause 2 says as follows:

“Subject to the  provisions of 
sections 16, 17 and 18,— 
these are the sections which re
late to qualification and disquali
fication  for  being  enrolled  as 
voters—

“every person who  has  been 
registered before the 1st day of 
November, 1956,  as a citizen of 
India under clause  (a)  of sub
section  (1)  of section 5 of the 
Citizenship Act, 1955, shall be en
titled to be registered in the elec
toral roll for a constituency, if 
that  person  on the 1st day of 
Marcn, 1956, was not less than 21 
years of age and was ordinarily 
resident in that constituency”.

As the hon. Members are  aware, 
1st March, 1956, is the date  which 
had been fixed in the Act which we 
passed earlier.  Therefore,  we have 
mentioned here the same date, so that 
it  will  be  uniform.  The  person
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should be ordinarily resident in India 
on the date, namely, on the 1st of 
March, 1956, in the particular consti
tuency, in order that his name may 
be entered in the rolls.

Clause 2 further says as follows: 

“Every aiithority registering at 
citizens of India under the said 
clause  (a)  persons  ordinarily 

resident in a constituency  shall, 
as soon as may be after the 31st 
day of  October,  1956,  and not 
later than the 31st day of Decem
ber, 1956, send to the  electoral 
registration officer for the consti
tuency a list in the  prescribed 
form of all persons so registered 
who on the  1st day of March, 
1956, were not less than 21 years 

of age”.

Again, section 24(3) is proposed to 
be amended by clause 2 as follows: 

“(3) Upon receiving a list un
der sub-section (2), the electoral 
registration  officer shall,  after 
inquiring into the correctness of 
the list in such manner as may 
be prescribed, direct the  inclu
sion in the electoral roll of the 
names of all persons included in 
the list who, in his opinion, are 
entitled to be registered in the 
electoral roll for the constituency 
under sub-section (1).”.

Thus, it will be found by the hon. 
Members that this is a simple mea
sure brought forward for the purpose 
of enabling certain displaced persons 
to have their names entered on the 
rolls.

I hope that this Bill will be accept
ed by the House.

Mr. Depaty-Speaker:  Motion mov
ed:

“That the Bill further to amend 
the Representation of the People 
Act, 1950, be taken into consider
ation”.

Shrimatl Renn Cliakrayart̂ (Basir- 
hat): The Representation of the Peo
ple  (Amendment)  Bill  which  has 
been introduced  in the House is a 
very welcome measure.  As you re
member, when the  Citizenship Bill 
was referred to the Select Committee,

our party was the first party to put 
before the House  the  necessity  of 

making  special  provisions  to  see 
that the refugees who had come over 
from Pakistan after 1950 are enrolled 
as voters, as the provision which had 
been made in the Constitution  was 
not sufficient in the case of the East 
Pakistan refuges.

Shri K. K. Baso  (Diamond  Har̂ 
bour): The  Minister  of  Trade  is 
speaking with the Minister in charge 
of this Bin  The Minister of Legal 
Affairs should not be commercialised!

Shrl Kamath  (Hoshangabad): The 
Minister of Trade is still busy talking 

to him.

The Minister  Trade  (Shrl Kar- 
markar): Both of us are attending.

Shrimati Renn  Ghakravartty:  At
tiiat time, I had pointed out that after 
26th January, 1950, some of the biĝ 
gest riots have taken place in  East 
Pakistan.  For instance,  the Barisal 
riot took place after that date,  and 
we had a  huge  influx  afterwards. 
Then again, as and  when political 
relations between Pakistan and  our 
country became embittered, we have 
found  huge  numbers  of  refugees 
coming into India, into West Bengal, 
from East Pakistan.  As this  House 
very well knows, during the last one 
year, we have had an abnormal rise 
in the number of refugees  coming 
into West Bengal.

I had also pointed out that it was 
necessary to make a special effort for 
getting these citizens of India—̂those 
who were really the citizens of India 
—actually registered on the electoral 
rolls.  They are not like the normal 
immigrants or other domiciled people 
who are seeking  citizenship  rîts. 
They are often ignorant people spread 
out  throughout the country.  Some
times, you will find the refugees even 
In the most interior  parts  of  the 
country.  At that time,  we had re
quested that the Government should 
make special efforts to see that these 
persons became citizens of India, with 
the least possible difficulty Or delay. 
At that time, it was not possible to 

do much more.  We applied tor them
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more or less the same general rules 
which  were  applicable  to  others. 

Now, we are happy that the Grovem- 
ment have seen that  if we  are to 
make these persons citizens of India 
by registering their  names  on  the 
electoral rolls, we will have to ex
tend the date.  In most of our cons
tituencies,  the electoral rolls  have 
been finalised by the 31st August last. 
I am not talking  about  the  other 
States, but in my own State, it is so. 
By this amending Bill, we are  ex
tending that date right up to the 31st 
day of December, 1956, by which date 
the electoral registration officer will 
be able to register on the  electoral 
rolls all those who had become citi
zens of India after March, 1956, and 
also were not less than 21 years of 
age on that date.

This is a very welcome  measure, 
but, at the same time, I want to point 
out that there is one difficulty.  Just 
as in the case of enumerators who go 
round and  enumerate,  in the same 
way, I feel that these  people  will 
have to pass through two rounds—one 
round for being registered as citizens 
and then a second round for having 
the full right of vote.  I think it is 
necessary that special efforts should 
be made in areas  where  there are 
large concentrations of refugees, es
pecially in the colonies of  refugees, 
to register these people  as citizens. 
Special efforts must be made to set 
up some registration officers and spe
cial instructions must be given to the 
registering officers to go out of their 
way to tell the refugees how to regis
ter themselves, because, as you know, 
lakhs and lakhs of refugees who have 
come to West Bengal during the last 
one year are not ordinary  middle- 
class refugees, but the most  back
ward and sometimes completely illi
terate peasants who used to till the 
land in  Ea§t Pakistan.  Look at it 
from this point of view.  There will 
be in our country a large number of 
people who will be made  stateless, 
because they do pot know  how to 
apply  for citizenship.  They do not 
know the rules and they do not know 
where to go.

As far as I know,  the registering 
authority is the Collector.  For a man 

who lives right m the interior of a 
villa4ge in the 24 Parganas  in  the 

suburban area to come to Alipur in 
Calcutta and register  himself is an 
impossibility.  Therefore,  as  many 
sub-registration offices  as  possible 
should be set up during the 1̂ mon-ths 
or so at hand, so that a large num
ber of refugees  may get themselves 
registered as citizens in the first ins
tance and then enlist themselves as 
voters.  The authority to  which the 
application is to be made is the Col
lector, within whose jurisdiction lies 
the registration.  I know in my dis
trict it is almost  impossible  for a 
large number of peasants  who are 
right out in the wilds, snail we say, 
where there is hardly any communi
cation, to come to Calcutta.  They are 
the persons who do not know  the 
rules; they have neither the money 
nor the inclination  to  come  from 
there and register themselves as citi
zens and then become voters.  This is 
the main weakness of this Bill and 
I hope that at least in the rule-mak
ing iK)wers or in the executive direc
tions which will be given  by  the 
Centre to the State Governments and 
to the election officers, special efforts 
would be made to register the large 
number of refugees—who sometimes 
total lakhs—as citizens.  This is the 
first  point  I want to make.  Rules 
should  be  made  and  instructions 
should be given very soon, to set up 
these offices  at an early date,  be
cause there is little time.  They have 
to get themselves registered  before 
the 31st October, 195.6.

The second point I want to ask the 
hon. Minister is this.  In clause 2 of 
the Bill, it is said:

“Upon receiving a hst  imder 
sub-section  (2),  the  electoral 
registration officer shall, after in
quiring into the correctness of the 
list in such manner as may be 
prescribed, direct the inclusion in 
the electoral roll of the names of 
all persons included in the list 

who, in his opinion, are entitled
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to be registered  in the electoral 
roll for the  constituency  under 

sub-section (1).”

I do not know what exactly is the 
necessity for putting  in the words 
“after enquiring into the correctness 

of the list”, because, if a man has to 
register himself as a citizen, he has 
to go through the entire formalities 
and supply all the information needed 
in order to make a person a citizen. 
When all that has been done,  the 
name apiJears in the list of the citi
zens of India.  After that, it is not 
the man himself who is going to en
roll himself as a voter; but, it is the 
Government officer—the  registering 

officer—who will be sending up the 
list to the  Election Commissioner’s 

agent in that State.  Therefore,  to 
institute an enquiry into the correct
ness or  otherwise at this stage  is 
nothing but harassment  and delay. 
We are amending the Act,  because 
we have to hurry up to see that the 
largest number of refugees are regis
tered  without  any further delay. 
That being the position, this condi
tion must be done away with.

There are also the words  “direct 
the inclusion of the names of all per
sons included in the list who, in his 
opinion, are entitled to be registered 
in the electoral roll” in clause 2.  I 
do not think it should be left to the 
discretion of the electoral registration 
officer.  Already we have our  Citi
zenship Act and the election rules; it 
is but right that the electoral regis
tration officer should be guided  by 
them.  I do not understand why tRe 
power of discretion should be allowed 
to him.  What is the real reason for 
it?  I personally see no  reason.  I 
want this to be done away with, be
cause personal discretion often leads 
to a lot of difficulties.  A whole series 
of enquiries will have to be institut
ed, again.  I think this  should  be 
done away with, because when a man 
has been registered as a citizen of 
India under the  provisions  of the 
Citizenship Act,  his  name  should 
automatically find a place in the elec
toral roll.  Once the registration for 
citizenship is done and  his name is 
communicated to the authority  who
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prepares the electoral roll, it should 
be quite sufficient.

These are the  two  main  points 
which I want to bring to the notice of 
the hon. Minister.  I want to  em
phasise the first point, namely, special 
efforts should be made by the Grov- 
emment to get the largest number of 
refugees  registered  as citizens.  It 
should not be left to the refugee him
self.  Because of the special circum
stances in which the refugees  have 
been put, it is the duty of the Gov
ernment to help them to become citi
zens  of  our  country.  It is not a 
question of 10 or 15 or even a thou
sand of them; they total lakhs and 
lakhs.  That is why I am making this 
special appeal to the Government to 
keep this point in mind while issuing 
directives to the officers and to see 
that the largest number of .refugees 
become citizens first and then voters 
for  the  coming  general  elections.

Shri Kamath:  We are at the fag
end of this session and all the sug
gestions that we will have to make 
to the Government with regard to the 
preparation of electoral rolls  preli

minary to the holding of the general 
elections next year will have to be 
made in this session.  If we miss this 
opportunity in this session,  another 
opportunity will not  come again  in 
the next session, so far as the prepa
ration of electoral rolls is concerned. 
I have, therefore, ventured to table 
an amendment.  The rule  regarding 
notice was waived this morning  by 
the Speaker and accordingly I have 
ventured to table this amendment.

I beg to move:

Page 1—

after line 26, add:

“(4)  Every  citizen  of  India 
whose name was registered in the 
electoral  roll of a  constituency 
in 1954, but who  is at  present 
detained or imprisoned in Goa or 
other  Portuguese  colonies  in 
India, shall  be entitled  to  be 
registered in the current electoral 
roll for that constituency.”
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It may be that this particular amend
ment suggesting a new clause is not 
perfectly well-drafted.

Mr. Deimty-Speaker: It may not
be quite in order.

Shri Kamath: It may not be quite 
within the scope of the BiU; it may 
not be in order, if you are pleased 
to say so.  With regard to the draft
ing of it, we. Members on this side 
of the House, have not got a galaxy 
of Secretaries, Specialists and Drafts
men at our disposal.  Therefore, with 
the meagre resources at our disposal, 
we have tabled this amendment for 
what it is worth.

8 P.M.

I plead with  the Government  to 
accept the spirit and the content of 
this amehdment  and  to make  an 
announcement  accordingly  on  the 
floor of the  House today.  I  would 
leave it to the Government to bring 
forward, if necessary, another amend
ment Bill in this very session, if pos
sible within the next week; it is not 
very difficult to frame the provisions 
of a Bill within a couple of days and 
I would request the Grovemment to 
bring it before the session comes to a 
close.

It is not necessary for me to stress 
the importance of the matter which 
is embodied in this amendment.  The 
House is well aware that many of our 
comrades, many of our  coimtrymen, 
including an hon. Member  of  this 
House, Mr. T. K. Chaudhuri, are at 
present detained  or imprisoned  in 
Goa.  Some *are detenus and others 
are imdergoing imprisonment for  a 
term as long as ten years and no one 
knows when the Goa question  will 
be settled and the Portuguese colo
nies will be liberated.  There is a 
deadlock over  this  question  and 
nobody knows when this matter will 
be settled and how long they will 
have to be inside the Goa jails.  It is, 
therefore, meet for the House at this 
jimcture when the General election is 
m the offing  to ensure  that  those 
countrymen of ours, tnose comrades 
bl ours, who have sacrified so much.
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who are suffering today for the cause 
of Goan liberation, are not forgotten 
when we are preparing our electoral 
rolls eind are making preparations for 
the general election.  This is one of 
the first steps in a series  pf sugges

tions that the opposition are going to 
make.  If this is accepted, we  will 
also ask later on for facilities to be 
provided for getting their nomination 
papers in time for the coming elec
tions.  1 would, therefore, p̂eal to 
the Minister to give  an  assurance 
before the House today that this mat
ter is not being lost sight of by the 
Government, they are moving in the 
matter and that they would  frame 
riiles or bring forward an amendment 
Bill before the  session comes to  a 
close so that the names are automati
cally brought on the electoral  roll 
for the particular constituency by the 
registration officer as on the register 
two years ago, so that they will not 
be prevented from taking part, and 
they will also  get the  nomination 
papers in time for the coming elec
tion.  I move this amendment  and 
commend it to the acceptance of the 
Minister and the acceptance  of the 
House, and I hope the Minister will 
not fail to move an amendment  in 
this matter in the course of his reply 
to the debate.

Shri Gidwani (Thana):  I rise  to
support the Bill.  So far  as Eastern 
Pakistan is concerned,  as  Shrimati 
Renu Chakravartty  has  said,  the 
expdus is still taking place.  So far 
as the Western Pakistan is concern
ed, there also there is some exodus 
and a few families  are coming  to 
India every week.  Only yesterday a 
person who came from Sind told me 
that nine  families  have  migrated. 
Therefore, I am happy that the Gov
ernment is going to give this freinchise 
to all those who come here and no 
one would be losing it.  I agree with 
Mrs. Renu  Chakravartty  that  the 
procedure should be simplified.  You 
know well that in the  bureaucracy 
people will have to waste their time, 
money  and  energy  unnecessarily. 
Therefore, once a person has  regis
tered and the registrar is satisfied, it
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should automatically follow  that he 

will be enrolled as a voter.  All faci
lities must be given to them and there 

should be no impediment  in  their 
way.

Therefore, without  wasting  more 
time I give my support and I request 
the Minister to  take all  necessary 

steps to see that there are not many 
handicaps in their way, the procedure 

is simplified and every person  who 
comes within the time and is enrolled 
as a citizen becomes a voter.

Shri  Sadhan  Gapta  (Calcutta 
South-East):  Mr. Deputy-Speaker, I 
welcome this Bill because  this Bill 
makes a provision—rather  late  no 
doubt, but still it makes a provision— 

for enfr̂chising displaced  persons. 
You know that in the  last  general 
elections  we  had  the  scandalous 
spectacle of having large number of 

displaced  persons  disenfranchised, 
who deserve to have their franchise. 
Those displaced persons  were  our 
kith and kin and they were  every 
inch Indians and there was absolutê 
ly no justification for depriving them 
of the right to franchise.  Yet, in my 
State,  where I think the  greatest 
amount of migration had taken place, 
from February 1950 onwards we had 
hundreds  of thousands  of displaced 
persons disenfremchised on the groimd 
that they were technically not citizens 
of India.

Now it is a very happy thing that 
at last we make some provision from 
this House that they would have the 
right to be included in the electoral 
roll.  Now, whatever  defect  there 
exists in the Bill is due to the d̂ ect 
in the provisions of the Citizen̂ p 
Act and the Citizenship Rules.  You 
will remember that while the Citi
zenship Act was imder discussion we 
strongly pressed for automatic inclu
sion of all displaced persons without 
any procedure  of registration.  We 
maintained that they had as  much 
right to citizenship as a native of the 
Indian soil, that is to say, the soil of 
divided India.  That was not accept
ed and the formality of registration 
has been provided.  This formality of 
registration will stand in the way of 
the enfranchisement of the bulk of

the displaced persons.  Shrimati Renu 
Chakravartty pointed  out how  the 
refugees had been scattered through
out the country and particularly how 
the refugees are to be found in the 
remotest villages in my State.

It is absolutely  essential  in the 
interest of democracy to have these 
refugees included in  our  electoral 
rolls.  They, will number hundreds of 
thousands, perhaps a million or two. 
It is absolutely  essential  that  we 
should have them on the rolls.  What 
we have provided is that those who 
are registered will be included in the 
electoral rolls.  But there are one or 
two snags in it.  I will come to that 
later.  But broadly this is the provi
sion that those who have been regis
tered as citizens will be included ia 

the electoral rolls.

If we want to make the franchise a 
reality, if we want to give the dis
placed persons, the displaced persons 
who have recently come, the Indian 
franchise, we have  to see that  the 
registration is real, that the registra
tion really covers the entire body of 
displaced persons  who have  come. 
How is that to be done?  If the provi
sion made in the Citizenship Rules is 
strictly followed,  then we can  be 
sure that the bulk of the displaced 
persons will neither be registered nor 
be  enfranchised.  The  registering 
authority is the Collector.  If displac
ed persons are expected to go and 
apply by whole families to the Col
lector who happens to register them, 
then we will not have many displac
ed persons on the  register because 
first of all these displaced persons, 
come from classes which cannot  be 
expected to be so conscious that the 
whole families go arid register before 
the Collector or whoever is the regis
tering authority. Secondly, even if they 
have the urge to do so, the cost will 
be prohibitive in many cases—the cost 
not only of transport but  also  the 
cost of remaining in a town  where 
they can find a Collector.  They will 
have to spend money for the  days 
they will have to keep away from 
their homes.  For example,  in the 
case of many places in the Twenty-
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four Parganas, it will take anything 

up to 2 or 3 days at least or even more 
perhaps, to come  to  Calcutta  and 
return to their homes.  For all these 
days, they will have to find provision 
for themselves and if they want to 
take their families, they will have to 
find provision for their families also. 

Therefore, unless something is done 
to facilitate this registering process, 
this Bill will be an unreality. There
fore, I  entirely  endorse  Shrimati 
Renu Chakravartty’s suggestion that 
enumerators should  go about  and 
induce them to register.  For this pur
pose,  some arrangement  should  be 
made for administering or taking the 
oath in that locality.  The Collector 
or some officer entitled to administer 
oath should visit the locality or near
by local centres where the displaced 

persons can go easily and have the 
oath administered to them.

Many of the displaced persons are 
now in camps.  An organised attempt 
should be made by the Government to 
send the registering authority to these 
camps and have the forms filled up 
or mass applications made and regis
trations completed there.  That would 
also  speed  up  registration  and 
increase the number of displaced* per
sons on the register.  There are other 
squatters colonies where  the  same 
thing may be done.  We  want  to 
know from the Government whether 
these things are going to be done and 
what concrete plans they have  for 
registering every  displaced  person 
who is entitled to be registered.

There is another snag in the provi
sions of the Bill itself.  I can under
stand that when a registering autho
rity forweirds a list to the Electoral 
registration officer, he  automatically 
includes the names in the list, in the 
electoral roll.  That is  imderstand- 
able.  Why need he enquire into the 
correctness of the list?  There  is  a 
Government officer, I take it, a res
ponsible  Government  officer,  tne 

registering authority,  who  prepares 
the list.  Why,  after that, should the 
Electoral registration officer  furtner 
enquire into the correctness  of the

list?  What enquiry  is there  to be 
made into the correctness of the list?
I think this is a provision  which is 
going to create many difficulties. For 

example, this list will be coming to 
the Electoral registration officer, per

haps, on the 31st of December.  We 
know when the last date is mention
ed, it is going to be the last date in 
most cases.  If, after that, he starts 
an enquiry into the correctness of the 
list,—the list is likely to cover lakhs 
of persons—it will mean that he will 
not complete his enquiry and, there
fore, by the time of the general elec
tions, many people who would have 
been otherwise entitled to be regis
tered would not be registered. There
fore, I have moved  an  amendment 
which is amendment No. 2, for dele
tion of these words, ‘after enquiring 
into the correctness of the list in such 
manner as may be prescribed’.  The 
only discretion that may be left to 
the Electoral Registration officer is to 
see whether the person  is  barred 
under the provisions of sections 16 to 
18, whether he is not of  unsound 
mind, and so on.  Even that should 
not be too meticulously enquired into 
because, in that case, the whole pro
cess of inclusion of displaced persons 
in the electoral rolls will be upset. 
The only thing that need be done is 
to make an enquiry if reliable infor
mation is received of any bar under 
the provisions of sections 16 to 18, of 
the Representation of the People Act, 

1950.

Then, there are these words:  ‘who 
in his  opinion  are entitled  to  be 
registered in the electoral roll of the 
constituency’ in sub-section 1.  Here, 
the opinion may extend to determin
ing the bar under sections 16 to 18. 
But, it should  not extend  further. 
That should  be made  very  clear. 
There is another defect which is a 
defect of omission  in the  section. 
Suppose the list has been sent and 
somehow a person who is included in 
the list has not been included in the 
electoral roll.  Some  doubt  is felt 
whether he can prefer a claim  for 
inclusion  in the  electoral  roll  or 
whether he would have to pay  the



9159 Representation of  7 SEPTEMBEB 1956 * The People (Third
Amendment) Bill

6l6o

application fees under  rule 26 of the 
Representation of the People  Rules.
It should be made clear by an amend
ment by the Government that such a 

displaced  person whose  name  has 

inadvertantly not been forwarded by 
the registering authority should have 
the right to make an application for 

the inclusion of his name  without 

paying any fees.

Shri D. C. Sharma  (Hoshiarpur): 
Mr. Deputy-Speaker, I welcome this 
measure because it widens the scope 
of Indian citizenship and because  it 
gives the right of Indian citizenship 
to those who, without any fault of 
theirs, without any crime of theirs, 
are being driven out of parts of West 
Pakistan and parts of East Bengal.  I 
believe that this is a very statesman

like gesture, a very noble  gesture 
that our coimtry  is making  to all 
these displaced persons who are our 
own kith and kin—I do not deny that.

I believe that this is going to help 
not only refugees from East Pakistan, 
but also refugees from West Pakistan. 
The other day I read that there were 
600 persons livjng in a camp at Amrit
sar.  They have not yet been absorb
ed into the economy of our country. 
The other day we  were told  that 
there were some persons waiting for 
migration in a camp at Lahore. Again, 
we are told that  there £ire lots  of 
Hindu and Sikh gentlemen living in 
the North-West  Frontier  Province 
who want to come out to India.  We 
have to make provision for all these 
persons.  We have to keep the door 
of India open to all these persons and 
I think we have got to do something, 

I must say that the criticism which 
has been offered by my hon. friends 
on the other side has not taken into 
accoimt the great desire of the Gk>v- 
emment of India to ateorb all these 
persons.  Their remarks have  been 
based upon a good deal of suspicion 
and distrust.  They  think that per
haps these rights are being given in 
name and not in substance.  I think 
their apprehensions  are unfoimded, 
and imjustified.  I think they  will 
come to know  that there  is nothing 
under  this  Bill  which  will  come 
as  a  hurdle  in  the  way  of  these

displaced persons who want to get 
themselves registered  as citizens  of 

India.  Of course, things have to be 
done  according  to a  well-defined 
procedure and  this Bill lays  down 
only that kind of procedure.  In this 

world you cannot get over procedure. 
Procedure is a part of life and if you 

want that the procedure should be 
abolished altogether,  I  think  there 
cannot be smooth  working  of any 
institution.  Therefore, I would  say 
that the procedure laid down in this 
Bill is not such as is going to create 
obstacles in the way of these persons.
I think  this procedure  is  normal 
routine and there is nothing outrage
ous about it, nothing unusual about it. 
All the same, I would suggest  very 

respectfully to the hon. Minister that 
the peculicir circumstances  of these 
refugees, the extraordinary circums
tances of these refugees—after  all, 
they are not yet like us—should be 
taken into account and the working of 
this procedure should  be made as 

easy as possible.  That is what should 
be done.  Of course,  I do not  say 
there should not be all these things, 
but some of these things slvuld be 
made easy for them.  For  instance, 
they should have the right of regis
tration near home.

Shri Kamath and I seldom see eye 
to eye, but today I feel inclined to 
support him.  One of our compatriots 
Shri T. K. Chaudhuri is at this time 
in jail in Goa.  He  has spent  most 
part of his life in jail.  Even after 
India has become free, he is again 
in jail.  It is a very sad thing.  Of 
course, it may not be sad for  him 
because he is made of heroic stuff, but 

 ̂it is saddening for us.  I think a per
son like him should not be deprived 
of franchise.  Even if we have to do 
something extraordinary to keep his 
name on the electoral roll, we should 
do so.  I think this will be a very 
noble gesture on the part of India and 
it will be  appreciated not  only in 
India but elsewhere also.  I therrfore 
support Shri Kamath in that.

Shri K.  Basa: As a joint mover 
of the amendment  on which  Shri 
Kamath  has  spoken,  and  the
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great professor has sought to suppon 
even Shri Kamath. I think it is  the 

duty of this  Parliament  that  the 
army  of  liberation  which went to 

liberate Goa should not suffer  anv 
discomfiture or any disadvantages or 

any disabilties,  legal civil or what

ever it may  be because  of certain 
laws or regulations that prevail. One 
of our esteemed colleagues, Shri T. K. 

Chauduri is there alonjz with a large 
number of persons who have staked 
their life to liberate that part of India 
where we still  have  colonial  rule. 
Therefore, we should endeavour  to 

amend the rule or the law so  that 
. they continue to be voters at the time 
of the general  elections.  and they 
should also be entitled to stand  for 
election to the lepslatures or Parlia

ment. I believe this provision regard
ing ordinary residence in a particulai 
consiituency may stand in the way of 

their continuing to be voters eligible 
to vote or standing for election at the 
time of the  next  general elect'ons. 

All sections of the House are xmited 
in this ̂ demand, and naturaliy it  is 
a very  noble  cause. 1  thercxore 
lequest the hon. Minister to provide 

for this.

I  welcome  this  amending  Bill 
because it largely helps a good nimi- 
ber of our brethren wno have come 
from East Pakistan and in some cases 
possibly  from  West  Pakistan  to 
become  voters at  the time  of the 
general  elections,  but 1  am  also 

worried because rule 4 of the Citizen- 
■nip rules says that every one has to 
De resident in  India for ône year 
before he or she applies for being  a 

citizen.  As you know,  and  as has 
Deen very ably put forward earlier, 
ducing the first part of 1956, particu
larly in  January and  February,  a 
large nimiber of  women and minor 

children came over from East Pakis
tan because the conditions were diffi
cult there.  In these  cases  if the 
registering authority is satisfied about 
their intention to continue to remain 
in India and become Indian citizens. 

I ^nk that should be good enough.

and we shoul|3 not stick literally  to 
the provisions that at the time  of 
registration'  they should  have been 
resident in  India for  at  least one 
year. I hope the hon. Minister will 
take  this  into  consideration  and 
amend the particular rule.

I support the  previous  comments 
regarding the facilities  for registra
tion at the camps or at  the colonies 
where the refugees are living. As you 
know, most of them are not property 

educated and they are not in a posi
tion to spend money to get themselve* 
registered. It is our duty to see that 
they become  citizens  because  tnwy 
have come  here  leaving  whatever 
they had in Pakistan, to live perma
nently in India. So, this fees regard
ing the forms should be done away 
with because we  know at an earlier 
time the refugees had certain rights 
regarding registration. I hope the hop. 
Minister will take this into considera

tion and through executive  direction 
or whatever it may be seen that the 
refugees are not asked to pay  tne 
fees  necessary  normally iinder the 
citizenship  rules.  I  nope  these 
improvements will be made so that 

we can wholeheartedly support  the 
provisions of this amending measure.

Shri Biren Dntt  (Tripura  West): 
In Tripura at present more than two- 
thirds of the population are displaced 
persons.  Though the registration  of 
the refugee is rising,  enlisting them 
as voters is not done very promi>t*y 
there. That is why I want to know 
whether this will be done before the 
general elections.

Shri Pataskar:  I  am  glad  this
measure has received the hearty sup
port of almost all Members of  thif 

House. Certain̂ suggestions have been 
made with the spirit of which I am in 
entire agreement.  If they have arisen 
out  of  some  misimderstanding—̂I 
would like to clear it.

The position is that this particulai 
clause  makes  provision  for three 
matters.  Sub-clause (1)  says “shall 
be entilted to be  registered in  the 
electoral roll for< a constituency*’, that
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is it gives the right to a person who
has got himself registered as a citi
zen of India to have his name enter
ed on the electoral rolls.

Then, the next sub-clause makes it 
much more easy for him. We know 

the hardships of these particular peo
ple. As was pointed out, many  of 
them are poor, ignorant and probably 
in  circumstances  of  distress,  and 
naturally the burden  is thrown not 
on them. What we have provided  is 
that every  authority who  registers 
these  persons as  citizens  of  India 
should submit a list of such persons 
to the electoral  registration  officer. 

So, hon. Members will realise  that 
whatever is possible is being tried to 

be done to the utmost. We do not say 
that the persons should  themselves 

apply, but this is a very easy proce
dure. There is a register of persons 

who get  themselves  registered  as 
citizens of India with the registering 
officer and he has to supply the list 
to the electoral  registration  officer.
I think that is a very simple process, 
and in fact, that is the only  logical 
process which could have been  fol
lowed.  This will convince everyone 
that there is an anxiety on the part 
of Government  to see that  all these 
persons who are  citizerfs  of  India 
should have their names entered on ' 
the electoral rolls.

Then, the third provision is this. 
This has been commented upon  to 
some extent. But then, this provision 
is very necessary, because, after  all, 
it is the duty of the electoral regis
tration officer ultimately to make the 
entry on the rolls. But this provision 
by itself would not be enough.  We 
cannot  delegate  authority  to  an 
electoral  registration  officer  with 

respect to the preparation of rolls all 
over India. That is the reason why 
we have provided:

“Upon receiving  a Ust  under 
sub-section  (2),  the  electoral 
registration  officer  shall,  after 
inquiring into the correctness of 
the list in such manner as may be

prescribed, direct the inclusion in 
the electoral roll of the names of 
all persons included in the  list 
who, in his opinion,  are entitled 
to be registered in the electoral 
roll for the  constituency  imder 
sub-section (1).”.

Ultimately, of course, the electoral 
registration  officer will  have to  do 
this.  That is why we have made this 
provision.  There  also,  we  shall 
prescribe some manner which will be 
very easy, and which will not give 
rise to difficulties. For, after all. he is 
also an officer who registers citizens; 
—and  there  is  another  officer  to 
examine it, in order that there may 

be no mistakes or frauds, and nothing 
may go  wrong—and  naturally,  he 
must perform his duty weU, because, 
it is he who ultimately enters  the 

name in the  electoral rolls.  Then, 
we have provided:

“..........direct the  inclusion  m
tne electoral roll of the names of 
all persons included  in the  list 
who, m his opinion,  are entitled 
to be registered in the electoral 
roll for the  constituency  under 
sub-section (1)”.

These are all formal matters, with 
respect to the names of persons being 
brought on the rolls. In the case of 

citizens of India, the electoral regis
tration officer  does the  registration 
and enters the names in the electoral 
rolls.  The same provision is maat 
here also,  because  ultimately it Is 
he who is responsible for the correct
ness of the rolls.  That is the only 
thing that«is done here.  Beyond that 
there is no intention on the part of 
anybody that we should try to harass 
these persons wno are alreaay naras- 

sed, and put difficulties in me  way 
of their names bemg enterea on toe 
electoral rolls.

I hope this explanation win satisfy 
even those hon. Members who  have 
given notice of amendments, namely 
that all these are masters provided 
for in a way, going to tne utmost to 
which Government  could go,  for

The People (Third 6164
Amendment) Bill
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making it easy  lor  the  names at 

these persons oemg mcludea m  the 

roUs.

I  would particularly like  to  draw 

the attention of hon. Members to tne 

proposed  suD-section  (2)  of section 

24, where we have  made a special 

prwrision that as soon  as they are 

reglitered as citizens,  the authority 

registering them  shall send to  the 

electoral registration  officer a  list of 

all such persons.  We have provided:

*̂ ery  authority  registering 

as citizens  of  India  imder tne 

8»id clause  (aj  pesrons  orai- 

Marily resident m a constituency

•hall, as soon as  may De ..........
•end to  the  electoral  registra

tion officer for the  constituency 

a  list in the prescribed form of 

all  persons  so  registered...........

I  think  this  should  satisfy  all 
sections of the House.

With regard to the  amendment of 
my hon.  friends  Shri  Kamath and 
Shri K. K. Basu, I entirely agree to 
the spirit underlying it, although the 
amendment itself is outside the scope 
of the Bill—there is no doubt about 

it. I would like to point out that I am 
personally of  the  view  that  the 
provisions, which have already been 
made in the Act as recently amend
ed, are enough, and they will enable 
the names of  these  persons  being 
entered on the electroral rolls.

I would like to darw the attention 
of hon. Members to sections 19 and 
20 of the Act. Section 19 reads;

**Conditions  of  registration: 
Subject to the  foregoing  provi
sions of this Part, every person, 
who, on the  qualifying date,  is 
not less than 21 years of age and 
is ordinarily resident in a consti
tuency..........”—

In the former Act, the  provision 
was with  respect  to  a  particular 
period of  residence in  that consti-

that  has  been  takentuency, but 
away—

“..........shall be  entitled to be

registered in the  electoral  rolls 
for that constituency.”.  ^

The question  niay arise  in  that

case whether  this  person  can  be
regarded as being ordinarily resident
in that constituency. For that, there 
is clause 20  which  defines  what 
‘ordiarily resident’  means.  It  lays
down:

“Meaning of  * ordinarily  resi

dent*:  Save as hereinafter  pro-.
vided, a person shall be deemed 
to be  ordinarily  resident  in  a 

constituency,  if  he  ordinarily 
resides in  that  constituency  or 

owns or  is in  possession  of a 
dwelling house therein.”.

I think most of these people  are 
either owners of houses or must have 
been tenants  in  some  place some
where in India. But so far as I  can 
find the  person must  be  dwelling 
somewhere.  That is why  we have 
provided here like this.

Then, sub-section (2) of section 20 
of the parent Act provides:

“A person  who is  patient in 
any  establishment  maintained 
wholly or mainly for the recep
tion and  treatment  of  persons 
suffering from  mental  illness or 
mental defectiveness,  or who is 
detained in prison or other legal 
custody at any place, shall not D> 
reason thereof be deemed to be 
ordinarily resident therein.”.

Shri Kamath:
India.

But Goa is outside

Shri Pataskar:  The hon. Member
may have a little patience,  because 
we do not differ on this point.

The question may arise, and it may 
be argued by some people, that they 
are now  deemed to  be  ordinarily 
resident ii< a piace in Goa. It was in 
order to  ivoid this soi-t of difficulty 
precisely,  (lat we had incorporated 
sub-sectlc r  (2) of section 20 in  the
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Act,  when we were  discussing the 
amending Bill.  This provision lays 

down that a person who is detained 
in prison or is in legal custody at any 
place shall not by reason thereof be 
deemed  to  be  ordinarily  resident 
therein.  We may not have contenx- 

plated Goa at that time. But we had 
contemplated cases of the following 

nature. Suppose, for instance, that  a 
person is a resident of Calcutta. And 
suppose  he misbehaves,  and he  is 
kept in custody in Sabarmati or some 

other place. Merely because of that, 
we cannot say that he was ordinarily 
resident in Sabarmati or spme other 

place, and  therefore,  he loses  the 
right to vote.  It iis to  avoid such 

things that we had put in this provi

sion.

I think this  nrovision  will  serve 
the purpose  even in  the  case of 

persons who are in custody in CJoa. I 
do not think there will be *my diffi

culty on the ground that they are in 
prison there.  If,  however,  there is 
really any difficulty, I shall certainly 
look into the matter and do wJiat- 
ever  I can to see that these oeople 
who have sacrificed their freedom for 
a very nobl‘=‘ nquse do no* suffer anrf 
do not los<> Iheir right of  franchise
merely  because  they  have  becD

detained in Goa.

To go a little step further, it may 
be  argued  that  it  may  not  be
possible for Government or for  tb<= 
authorities  ooncernt*a  to  know the 

names of all such persons.  As for 
this,  I would  like to  «'av  that if 

anybody  in India, and  particularly 
any of the other  friends  who  are
interested  in  them  think  that 
probably either  through  mistake or 
through ignorance or somf, such thing 
the names ot such persons b»ve noi 
been included, and if ĥev brmt': this 
matter to my notice, I fihau 60 what
ever is possible to forward Ibeni to 

the Election Commissioner,  because 
ultimately, it is the Ijaection Conun̂s- 

sioner,  who  is  in  charge  of  this 
matter.  I can âisure nou  Members 

uiat I am enurely in agreement with

The People (Third 6168 
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the spirit and the object underlymg 

the amendment.

But, for the time being, I am of the 
opinion that  the present  provisions 
are enough to see that the nanles of 
such persons will be on the rolls, in
spite of the fact that they happen to 
be detained in Goa.  That fact alone 
will not deprive them of the right to 
have their names entered in the rolls, 
if otherwise they are entitled to have 
their names in the rolls.

From this point of view, I  cannot 
accept this amendment. Moreover, as 
I said earlier, admittedly, this amend

ment is outside the scope of this BiU.

Shri Kamath: On a i>oint of clari
fication. If the names of these persons 
are not on the rolls,  will someone 
on their behalf he permitted to  file 
a claim  before the proper authority 
asking  for  the  inclusion  of  their 
names in the rolls?

Shri Pataskar: I think such names 
are likely to be very few in number. 

Therefore,  whatever the  rules may 
be—I have  not carefully  examined 

them—I can give this assurance here 
that if  any person  brings to  my 
notice the fact that the names of any 
of these persons—the number will be 
very small, and not many  hundreds 
or thousands—̂ have not been includ
ed, I shall try my utmost to see that 

they  do  not  lose  their  franchise 
simply on the ground that they hap
pen to be in the Goa prison fw such 
a noble cause.

Mr. Deputy-Speaker: The  question 
is:

“That the Bill further to amend
the Representation of the People
Act,  1950,  be taken  into consj-
deration.”.

The motion was adopted.

Mr.  Depaty-Speaker: Now, we
shall take up the clauses. Does any 
hon.  Member  want  to  move  his 
amendment?

Shri Kamath: In  view  of the
assurance given by the Minister,  . 
do not press my amendment
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Shri Sadhan Gupta: I want to have 
a clarification from the Minister as 
to what kind of  enquiry is contemp

lated into the correctness of the list.

Mr. Deputy-Speaker: He has edready 

answered this point.

Shri Pataskar:  I have already said 
that the procedure will be as easy as 
it possibly could be. .

Mr. Deputy-Speaker: These  rules
will be  made in  such a  way that 
there wiU be no difficulty.

I  suppose  the  hon.  Member  is 
satisfied,  and he does not  want to 
press his  amendment.  Since, there 
are no amendments, I shall put  all 
the clauses,  the  Enacting Formula 
and the Title together to the  vote 
of the House.

The question is;

“That clauses 1 and 2, the En> 
acting Formula  and  the  Title, 

stand part of the Bill.”

• The motion was adopted

Clauses 1 and 2, the Enacting For
mula and the Title were added to 

the Bill.

Shri Pataskar; I beg to move:

‘That the Bill be passed.”.

Mr. Depaty-Speaker: The question 
is:

“That the Bill be passed.**.

The- motion was adopted.

COMMITEE  ON  PRIVATE  MEM
BERS’ BILLS AND RESOLUTIONS

Sixty-first Report

Shri Altekar (North  Satara): I
beg to move: "

“That this House  agrees with 
the  Sixty-first  Report  of  the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 4th September, 

1956**.

This Report is in  connection with 

permission to introduce two Consti
tution amendment Bills. One is  by 

Shri Raghunath Singh in. connection 

with amendment of article 107, so as 
to bring it in conformity with  the 

actual practice under rule 319 of the 
Rules of Procedure in the Lok Sabha, 

and fill up the lacuna. There is not 
much  controversy  with  respect to 
that.  Whether this  should  be done 
or not is for the House to consider.

The  second  is  a  Constitution 
(Amendment)  Bill by  Shri K. K. 

Basu.  It seeks  to  make  orders, 
executive action or  laws in contra
vention of the  Directive  Principles 
of State Policy void.  He also wants 
that all the privy purses of all the 
Princes  should  be  made  taxable 
under the Income-tax Act.  'ITiirdly, 

he wants that there should be a modi
fication  regarding the  remuneration 

of ICS officers.

These are matters of public interest 

and the Committee has come to  the 
conclusion that this should be allow

ed to be introduced.

The third is a simple matter,  in 

connection with  allotment  of time 
for  the  Ancient  and  Historical 
Monuments and  Archaeological Sites 
and Remains (Declaration of National 
Importance)  Amendment Bill,  1956. 

This Bill was passed  by the  Rajya 
Sabha and it has to be discussed In 

this House.  The time allotted for it 

is li hours.

I commend the Report to the accept
ance of the House.

Mr. Depaty-Speaker: The question

*That this House  agrees with 
to#*  Sixty-flrst  Report  of  the 
'Committee oii Private Members' 

Bills and  Resolutions  presented 
to the House on the 4th Septem

ber. 1956”.

The motion was adopted.
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PAYMENT  OF  WAGES 
(AMENDMENT) BILL*

(Amendment of Sections 1, 2 and I

ETC.)

Shrl C. D. Gautam  (Balaghat):  I
beg to move for leave to introduce  a 
Bill further to amend the  Payment 

of Wages Act, 1936.

Mr. 
k:

‘That leave be granted  to in
troduce a Bill further to amend 
the Payment of Wages Act, 1936”.

The motion was adopted.

Shri C. D. Gantam: I introduce the 

Bill.

Deputy-Spcaker; The  question

PREVENTIVE  DETENTION 
(AMENDMENT) BILL*

(Amendment of Sections 3, 7, 8 and 

10)

Shri  K.  K.  Bastt  (Diamond 
Harbour): I beg to move for leave to 
introduce a Bill further to amend the 
Preventive Detention Act, 1950.

Mr. Deputy-Speaker: The  question

is:

“That leave be granted  to in

troduce a Bill further to amend 
the  Preventive  Detention  Act, 

1950”.

The motion was adopted.

Shri K. K.

BiU.

:  I introduce the

INDIAN  NATIONALISATION  OF 
LIGHT RAILWAYS BILL*

Shri Jhulan Sinha (Saran North): 
I beg to move for leave to introduce 
a *Bill to provide for nationalisation 
of the existing Light Railways in  the 
country and  for matters  connected 

therewith.

Mr. Depnty-Speaker: The question

ia:

‘That leave be granted  to -in

troduce  a Bill to  provide  for 
nationalisation  of  the  existing 
Light Railways in the country and 
for matters connected therewith”.

The motion was adopted.

Shri Jhulan Sinha: 

Bill.

I introduce the

INDIAN  PENAL  CODE 
(AMENDMENT) BILL*

(Omission of Section 497)

Shrl Dabhi (Kaira North):  I beg

to move for leave to introduce a Bill 
further to amend the Indisin Penal 

Code, 1860.

Mr. Depnty-Speaker: The  question 

is:

“That leave be granted  to in
troduce a Bill further to amend 
the Indian Penal Code, 1860”.

The motion was adopted.

Shri Dabhi: I introduce the Bill.

Mr. Depnty-Speaker:  The  next

Bill to  be introduced  is by  Shri 
Raghunath Singh-—He is absent.

CONSTITUTION  (AMENDMENT) 

BILL*

(Amendment of Articles 37, 291 and 

814)

ShTi  K.  K.  Baan  (IMamond 
Harbour): I beg to move for leave to 
introduce a Bill further to amend the 

Constitution of India.

Mr. Depnty-Speaker: The  question 

is: •

“That leave be granted  to in
troduce a Bill further to amend 
the Constitution of India”.

The motion was adopted.

Shri K. K, Basn: I introduce  the 

Bill.

•Published in the Gazette of India 

dated 7-9-1956, pp. 824-825.

Extraordinary,  Part II,  Section 2,
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MOTIONS  RE.  REPRESENTATION 

OF tHE PEOPLE  (PREPARATION 
OF ELECTORAL ROLLS) RULES

Mr, Deputy-Speaker: The  House

will now proceed with discussion of 
the  Representation  of  the  People 
(Preparation  of  Electoral  Rolls) 
Rules, 1956.

Shri M. L, Agarwal (PiUbhit Distt. 
cum Bareilly  Distt.-East);  What 
about the discussion of my Bill which 
was part discussed on the last day, 
Sir?

Mr. Depaty-Speaker: We  decided

this morning that we are not taking 
up any other business in connection 
with non-official business than the in
troduction  of these  Bills.  Perhaps 
the hon. Member was not present at 
that time when the House took that 
decision.  His part-discussed Bill will 
be taken when  opportunity  comes 
next time.  When it will be, it is not 
known. ! J[

An Hon. Member: Is the Bill debar
red? >

Shri S. V. Ramaswamy  (Salem): 
Would you advise the hon.  Member 
to wait in hope?

Mr. Depaty-Speaker: That he will
decide for himself.

We have allotted two hours for the 
discussion of these rules.

Shri Kamath (Hoshangabad):  Will 
not the hon. Minister move a motion?

The Minister of Legal Affairs (Shri 
Pataskar): I have placed the rules on 
the Table.

'Mr. Deputy-Speaker: The Members

will move tjieir  motions  proposing 
amendments to the Rules.

Sliri  Sadhan  Gnpta (Calcutta 
South East):  I beg to move:

(i) This House resolves that in 
pursuance of sub-section  (3) of 
section 28  of the  ̂Representation 
of  the  People  Act,  1950,  the 
following amendment be made in

7 SEPTEMBER 1956 Motions re. Represen- 6174
tation oi the People 
(Preparation of Elec
toral Rolls) Rules 

rule 11 of the Representation  of 
the People (Preparation of Elec
toral Rolls)  Rules, 1956, laid on 
the Table on the 24th July, 1956, 
namely:

**for clause (b) substitute:

“(b) supply  two  copies  of 
each separate part of the elec
toral  roll  to  every  political 
party to which an election sjmi- 
bol has  been allotted  by the 
Election  Commission  or to  a 
representative  of  any  such 
political party who is authoriz
ed to receive the sum; and

(c) give such  further publi
city to the notice in Form 3 as 
he may consider necessary”.’

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution:

(ii) This House resolves that in 
pursuance of sub-section  (3) of 
section 28  of the Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
sub-rule (1)  of rule 26 of  the 
Representation  of  the  People 
(Preparation of  Electoral Rolls) 
Rules, 1956, laid on the Table on 
the 24th July, 1956, namely:

(i) in  clause (a), for “ten 
rupees” substitute:

“two rupees”; and

(ii) in clause  (b), for “one 
rupee” substitute:

“four annas”.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 

the said resolution.

(iii) This House resolves that in 
pursuance of sub-section  (3) of 
section 28  of the  Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
sub-rule (2) of rule 26 of the Re
presentation of the People (Pre
paration of Electoral Rolls) Rules,
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1956, laid on the Table  on  the 
24th July, 1956, namely:

Jor “sub-section” substitute: 

“sub-rule”.’

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

Shri K. K. Basa (Diamond  Har
bour): I beg to move:

(i)  This House resolves that in 
pursuance of sub-section  (3) of 
section 28  of the  Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
rule 2 of the  Representation  of 
the People (Preparation of Elec
toral Rolls)  Rules, 1956, laid on ' 
the Table on the 24th July, 1956, 
namely:

“suchin clause  (c), after 
person” insert:

“being a judicial or  semi
judicial officer and not being 
an executive officer”.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(ii) This House rasolves that in 
pursuance of sub-section  (3) of  ̂
sectior̂ 28  of the Representation 
of  the  People  Act,  1950,  the 
following cunendment be made in 
rule 2 of the Representation  of 
the People (Preparation of Elec
toral Rolls)  Rules, 1956, laid on 
the Table on the 24th July, 1956, 
namely:

in clause (c) after  “appoint”
insert:

“subject to the approval of 
the Election Commissioner”.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(iii) This House resolves that in 
pursuance of sub-section  (3) of 
section 28  of the Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
sub-rule  (1) of  rule 6 of  the 
Representation  of  the  People

(Preparation of  Electoral Rolls) 
Rules, lf56, laid on the Table on 
the 24th July, 1956, namelv;

omit “imless the chief  elec
toral  officer,  subject  to  any 
general or special  instructions 
issued by the Election Commis
sion, determines in  respect of 
any part that the  alphabetical 
order is more  convenient  or 
that the names  shall  be  ar
ranged partly, in one way and 

partly in the other”.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 

the said resolution.

(iv)  This House resolves that in 
pursuance of sub̂section  (3) of 
section 28  of the Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
sub-rule (1) of rule 6 of the Re
presentation of the People (Pre
paration  of  Electoral  Rolls) 
Rules, 1956, laid on the Table on 
the 24th July, 1956, namely:

after “Election  Commission” 

insert:

“for  reasons  recorded  in 
writing”.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(v) This House resolves that in 
pursuance of sub-section  (3) of 
section 28  of the Representation 
of  the  People  Act,  1950,  the 
followiî amendment be made in 
sub-rule  (1)  of rule 6 of  the 
Representation  of  the  People 
(Preparation  of Electoral Rolls) 
Rules, 1956, laid on the Table on 
the 24th July, 1956, namely:

omit  “or  that  the  names 
shall be arranged partly in one 
way and partly in the other”. 

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(vi) This House resolves that in 
pursuance of sub-section  (3) of 
section 28 of the Representation 
of  the  People  Act,  1950,  the
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following amendment be made in 
rule 10 of the Representation of 
the People (Preparation of Elec
toral Rolls)  Rules, 1956, laid on 
Table on  the  24th July,  1956, 
namely:

in  sub-clause  (b), for “at 
such place” substitute:

“at  the local  posrt  office 
police  station  and/or  any 

other public place”.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
Ihe said resolution.

Shri Kâ th:  I beg to move:

(i)  This House resolves that in 
pursuance of sub-section  (3) of 
section 28 of the  Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
rule 10 of the Representation of 
the People (Preparation of Elec
toral Rolls) Rules,  1956, laid on 
the Table on the 24th July, 1956, 
namely:

after  clause  (b),  add  the 
following Sub-rule;

“(2)  A  copy of such draft 
roll shall be supplied  without 
payment  to the  recognizea 
parties and also such other im
portant  organisations  of the 
area as may be prescribed by 
the Election Commission.”

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(ii)  This House resolves that in 
pursuance of ŝub-section  C3) of 
section 28  of the Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
rule 12 of the Representation  of 
the People (Preparation of Elec
toral Rolls)  Rules, 1956, laid on 
the Table on the 24th July, 1956, 
namely;

for “21 days” substitute  “42 
days”.  ,  .

This House recommends to Bajya

Sabha that Rajya Sabha do concur in 
thp said resolution.

(iii) This House resolves that in 
pursuance of sub-section  (3) of 
section 28  of the  Representation 
of  the  People  Act,  1950,  the 
following amendment te made in 
rule 19 of the Representation  of 
the People (Preparation of Elec
toral Rolls)  Rules, 1956, laid on 
the Table on the 24th July, 1956, 

namely:

after sub-rule  (2), add: 

^̂ Explanation.—Such places 
of enquiry shall not be at  a 
distance of  more than  two 
miles from the places where 
the  claimant  objected  to 
usually resides”.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(iv) This House resolves that in 
pursuance of sub-section  (3) of 
section 28  of the  Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
sub-rule  (1) of rule 26 of  the 
Representation  of  the  People 
(Preparation of Electoral  Rolls) 
Rules, 1956, laid on the TAble on 
the 24th July, 1956, namely:

in  clause  (a), for  “ten 
rupees” substitute:

“five rupees”.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(v) This House resolves that in 
pursuance of sub-section  (3) of 
section 28  of the  Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
sub-rule (1) of rule 27 of the Re
presentation of the People (Pre
paration of Electoral Rolls) Rules, 
1956, laid on the Table on the 
24th July, 1956, namely:

in  clause  (b), for  “ten 
rupees” substitute:

“five rupees”
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This House recommends to Rajya 
Sabha that Rajya Sabha do concur ii- 

the said resolution.

(vi)  This House resolves tiiat in 
pursuance of sjub-section  (3) o+ 
section 28 of the Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
sud-rule (2) of  rule 33 of  the 
Representation  of  the  People 
(Preparation of Electoral  Rolls) 
Rules, 1956, laid on the Table on 
the 24th July, 1956, namely: 

odd at the end:

"Provided  that  at  every 
general election or bye-elec- 
tion every contesting  candi
date  shall be suppUed two 
copies tree and not more than 
six copies at one-half of  the 

selling price”.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 

the said resolution.

Shri Dabhl (Kaira North):  I beg

to move:

(i)  This House resolves that in 
pursuance of sub-section  (3) of 
section 28  of the Representation 
of  the  People  Act,  1950,  the 
following amendment be made*in 
rule 8 of the  Representation of 
the People (Preparation of Elec
toral Rolls) Rules, 1956, laid  on 
the Table on the 24th July, 1956, 

namely:

for “may’* substitute “shall”.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 

the said resolution.

(ii)  This House resolves that in 
pursuance of sub-section  (3) of 
section 28  of the  Representation 

of  the  People  Aot,  1950,  the 
following amendment be made in 
rule 8 of the Representaiion of the 
People  (Preparation of Electoral 
Rolls)  Rules, 1956,  laid on the 
Table on  the  24th  July, 1956, 

namely:

after “send” insert:

“either  by registered post

or through the staff employ
ed for the purpose”.

*  This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 

the said resolution.

(iii)  This House resolves that in 
pursuance of sub-section  (3) of 
sectio** 28  of the Representation 
of  the  People  Act,  1950,  the 
following  proviso  be  added to 
sub-rule (2)  of  rule 33 of the 
Representation  of  the  People 
(Preparation of Electoral Rolls) 
Rules, 1956, laid on the Table on  - 

the 24th July, 1956, namely:

“Provided that the State Gov
ernment may supply,  free  of 
cost, one or more copies of the 
electoral roD to the candidates 
to the elections concerned.”

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 

the said resolution.

(iv)  This House resolves th%t in 
pursuance of sub-section  (3) of 
section 28  of the Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
sub-rule (2) of rule 33 of the Re
presentation of the People (Pre
paration of Electoral Rolls) Rules, 

1956, laid on the Table  on the 
24th July, 1956, namely: 

add at the end:

‘Provided  that  at every 
general election or bye-elec- 
tion every contesting  candi
date shall be supplied  three 

copies free of cost.”

This House recommends to Rajya 

Sabha that Rajya Sabha do concur m. 

the said resolution.

(v)  This House resolves that in 
pursuance of sub-section  (3) of 
section 28 of the  Representation 
of  the  People  Act,  1950,  the 
following amendment be made in 
sub-rule (2) of rule 33 of.the Re- 
presefttation of the Peqple (Pre
paration  of  Electoral  Rolls) 
Rules, 1956, laid,on the Table on 
the 24th July, 1956, namely:
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add at the end:

“Provided  that  at  every 
general election or bye-elec- 
tion every contesting  candi
date shalJ  be supplied foxir 
copies free of cost.”

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 

the said resolution.

Shri  Shree  Narayan  Das  (Dar- 
bhanga Central): I beg to move:

(i) This House resolves that in 
pursuance of sub-section  (3) of 
section 28 of the  Representation 
of  the  People  Act,  1950,  the 
following amendments be made in 
rule 26 of the Representation of 
the People (Preparation of Elec- 
total Rolls) Rules, 1956, laid on 
the Table on the 24th July, 1956, 
namely:

(i) for  sub-rule  (1), 
substitute:

“(1)  Every  application 
under  sub-section  (1)  of 
section 23 shall be made  in 
duplicate  in  Form 4  (Part 
I).”; and

(ii) omit sub-rule (2).

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(ii) This House resolves that in 
pursuance of sub-section  (3) of 
section 28 of the  Representation 
of  the  People  Act,  1950,  the 
folowing amendment be made in 
sub-rule (1) of rule 27 of the Re
presentation of the People (Pre
paration of Electoral Rolls) Rules, 
1956, laid on the Table on  the 
24th July, 1956, namely:

m clause (b),—

omit “and  a  fee 
rupees  to be paid 
juAcial stamps”.

of  ten 
in non-

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

»Ir.  Deputy-Speaker:  All  these
motions are now before  the  House 

along with the Rules.

Shri Sadhan  Gupta:  My  amend
ments are to rules 11 and 26.  Rule
11 is a very important rule, oecause 
it deals with publicity to tne draft 
electoral rolls.  The  importance of 
publicity is that it enables  persons,, 
who are entitled to be included on 
the electoral roll but whose  names 
have been omitted for some reason or 
other, to get their names  included. 
In a country like ours where there 
are so many difficulties in enlisting 
electors, the  proper framing of this 
rule is absolutely essential.  First of 
all, we have a lot of people who are 
perhaps  not conscious  about  their 
franchise due to illiteracy,  perhaps 
due to ignorance, and it is necessary 
to evolve some process  by  which 
their names could be enlisted on the 
electoral roll.

Secondly, due to illiteracy, many of 
the people are not in a position to 
check up the rolls themselves and to 
ascertain whether their  names have 
been included on the electoral rolls 
or not.  Under these  circimistances, 
unlass some mechanism was evolved 
for including their names, they would 
be deprived of their franchise.  With 
this end in view, I have suggested an 
amendment  to  rule 11 for  proper 
publicity and f6r proper facility for 
inclusion of .names in the  electoral 
roll.  Now, the mode of further pub
licity suggested by Rule 11 is, firstly 
to make a copy of each separate part 
of the electoral roll together with the 
copy of the notice in Form 3 available 
for inspection at a specified  place, 
accessible to the public and in  or 
near the area to which that part re
lates; and, secondly, give such  fur
ther publicity to that notice in Form 
3 as he—̂the Electoral  Registration 
Officer—may think..............  .

Shii Kamath; On a jwint of order; 
I am sure, you will agree that when 
we are discussing an important elec
tion law, we must have a quorum in 
the House.
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Mr. Deputy-Speaker:  Certainly,  I
was taken by surprise  by the tone 
and language.  At first I anticipated 
that it was about quorum and  then 
when  I heard,  ‘I would  agree’,  I 
thought it was something else. (In
terruption).  I am having the  bell 
rung.—̂ Now, there is quorum.  Shri 

Sadhan Gupta may proceed.

Shri Sadhan Gopta: I was submit
ting that the two modes of publicity 
which are provided are  inadequate. 
Firstly, making copies  available for 
inspection by the public in  a  place 
nearabout the area to which the part 
relates and,  secondly, such further 
publicity as the Electoral Registration 
Officer may consider necessary.  This 

kind of publicity does not provide for 
the inclusion of the names of those 
wno are unable to read the electoral 
rolls or who find it difficult  or who, 
due to ignorance, do not come to the 
place where the roll can be inspected 
and ascertain whether  their names 
are included in the rolls.  We must 
make an effort to include the names 
of all those persons in the rolls  to 
confer  the  franchise  and ' not  to 
deprive the ignorant or, perhaps, the 
lethargic or those who otherwise find 
it difficult to enquire and take steps 
for the purpose of getting their names 
included in the electoral roll.

What would be the best  way  of 
publicity and the best way of ensur
ing that the names are included in 
the electoral rolls?  We cannot leave 
it  to  the  bureaucratic  machinery 
alone.  There might be good enume
rators; there might be bad enumera
tors.  We  have  had  plenty  of 
examples of enumerators not going to 
the houses at all or just paying  a 
perfunctory visit and not caring  to 
verify how many people there were 
in the house and enumerating only 
those people whom they found in the 
houses  and  not  taking  notice  of 
others.  It may even be that the en
umerator does not find it possible to 
visit every house more than once or 
twice and in all those visits he n̂ y 
miss certain persons.  To remedy all 
these, it is necessary that organisa

tions who volimteer to assist in thf 
preparation of the electoral rolls, or
ganisations who volunteer  to bring 
forward claims on behalf  of other 
persons, those organisations have fr«̂ 
scope.

By amendment No. 1, I have sug
gested that for  this  purpose  two 
copies of each separate part of  the 
electoral roll should be supplied  to 
every political party  to which  an 
election symbol has been allotted by 
the Election Commission or to a re
presentative of any such party who is 
authorised to  receive the  same.  I 
would prefer Shri Basu’s amendment 
which goes further and suggests that 
other organisations, in the discretion 
of the Election Commission, may also 
be given copies of the electoral rolls. 
For instance, there may be a club in 
a village which is concerned with all 
kinds of activities  in the  village, 
social and other activities, which in
cludes the activity of facilitating the 
inclusion of the names of  electors 
from the village in the electoral rolls. 
So, in the discretion of the Election 
Commission, such an organisation may 
be provided with a free copy.  But, 
it is absolutely essential that politi
cal parties to which electicwi symbols 
have been allotted and who, there
fore, necessarily command the  sup
port of huge  masses of the  people 

should have a copy of the electoral 
roll and should be enabled to verify 
its correctness.

Today the electoral rolls are avail
able for inspection in post offices or 
in police stations or in such other ‘ 
places.  If representatives of any or- 
gemisation including  political parties 
want to verify the correctness, what 
they have to do is to go there  and 
glance through the  rolls and make 
notes and then come to the differ
ent houses and verify, which is an 
impossible  matter.  You  cannot 
possibly take notes of the entire elec
toral roll and verify the correctness 
of it  On the other hand, if a copy of 
the draft rolls, or two copies of the 
draft rolls better still,  are provided 
to them free of  charge,  then,  thcar
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can take the draft rolls from house 
to house—divide a part of the rolls 
between their  volunteers and  ask 
them to—̂ o from house to house and 
thereby verify the accuracy of  the 
draft rolls.  They will be in a much 
better position to verify because  the 
volunteers  would  be  men  of  the 
locality and that way  they would 
succeed in verifying the  correctness 
much  better than  any enumerator. 
Therefore, this furnishing  copies  of 
the draft rolls is  a very  essential 
matter for the purpose of the accurate 
registration of the electors.

4 P.M.

The next two amendments which I 
propose are in respect of sub-rules
(1)  and (2) of Rule 26.  In 26(1) it 
is provided tkat every ,  application 
under sub-section  (1)  of section 23 
shall be made in duplicate in Form 4 
(Part I)  and shall be accompanied, 
when  it is to the  Chief Electoral 
Officer, by a fee of Rs. 10/- and when 
it is to the  Electoral. Registration 
Officer, by a fee of Re. 1/-.  Ours is 
a poor country.  What section 23 aims 
at is to enable the electors to be re
gistered who have not succeeded in 
getting themselves registered  during 
the time when the electoral roll was 
imder preparation.  It is a very im
portant section because it  enables 
those, electors who have been omit
ted, to exercise their franchise.  You 
know that  in  a country  like  the 
U.S.S.R. the rule is that even the day 
before the election, a person is  en
titled to get himself registered and to 
exercise  his  franchise.  Therefore, 
section 23 is a very important one, 
but it loses its utility to a consider
able extent by providing a very high 
fee for registration.  It  is  said that 
when a notification for an election is 
given in a constituency, the applica
tion is to be made to*the Chief Elec
toral Officer, and for such an appli
cation the fee is Rs. 10/-.  How many 
electors can pay Rs. 10/- and get them- 
««ives registered?  Yet in our coun- 
tTT the urg*.*  for  r̂istration  will 
BjttiiraUy come when a notification is

issued.  I have, therefore,  tried  to 
reduce this sum of Rs. 10/- to Rs. 2/-. 

The Report of the Committee on Sub
ordinate  Legislation  says  that  it 
should be reduced to Rs. 5/-, but the 
reasons they give lend greater sup
port to a reduction further.  Person
ally I think there is no reason to keep 
any fee at all, but if you want  to 
keep a fee, let it be Rs. 2/-, and not 
more.

Shri Pataskar;  I am  prepared to 
accept the suggestion  of the  Com
mittee, that is, I accept the  fee  of 
Rs. 5/.. *

Shri Sadlian Gnpta: That is some 
thing.

Shri  K.  K.  Basa:  Some  small
mercy.

Shri Sadlian Gapta: The next thing 
is regarding the  application to  the 
Electoral  Registration Officer.  That 
application is to be made when  no 
notification is issued for election from 
that constituency.  In that case  the 
charge is Re. 1/-. It is hard on people 
in our coimtry to pay Re. 1/-. I have 
suggested-  four  annas,  that  is,  a 
nominal charge, even that to distin
guish it from the ordinary preparation 
of the rolls.  Let those who have not 
succeeded in getting ̂themselves  re
gistered on the rolls when they were 
under preparation  pay four  annas, 
but let them not have to pay more 
because in that way  many  people 
might be excluded.  I think the Com
mittee on Subordinate Legislation has 
recommended  eight annas, and  the 
reasons they give would apply  with 
greater force to lour annas.  I do not 
know  whether  the  Minister  will 
accept it But in the interests of demo
cracy, that should be accepted. Re. 1/
is too high for most people in  our 
country to register,  considering  the 
fact that in many cases whole fami
lies may  have to register  and the 
price  to be paid will be probably 
quite a number of rupees; if there are 
ûr people, it will be Rs. 4/-; if there 
are more, it will be more rupees.  So, 
it is absolutely necessary  that this
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iee should be reduced to a nominal 
amount and the registration  should 

be facilitated.

I commend these  amendments  to 
the acceptance of the House, and  I   ̂
also support tiie other  amendments 
which have been moved, particularly, 
the amendment for the grant of copies 
of the electoral rolls to candidates.
We know that one of the greatest 

difficulties of candidates  at a parlia
mentary election is the fact that the 
price of the rolls is prohibitive.  If 
you want the functioning of  demo
cracy, you should not place all these 
clogi in the way of a candidate for 
Parliament  The greatest difficulty is 
to procure the rolls.  I know  that 
during the last general elections there 
were manŷ candidates to Parliament, 
at least from \our party, who could 
not afford even to buy a copy of the 
electoral rolls and had to fight the 
election  without  one.  That  is  a 
scandalous state of affairs and  that 
should not be  permitted.  Sufficient 
number of rolls ought to be granted 
free to the candidates, and the candi
dates should be allowed to buy fur
ther numbers of rolls, if they require, 
at a concessional price.

Shri K. K. Basu:  I have moved a

number of amendments to the Repre
sentation of the People  (Preparation 

of Electoral Rolls) Rules, as amended 

this year.  We all know  that in our 
country we had a unique experience 
of parliamentary democracy fimction- 
ing,  with  possibly  the  largest 

number of voters in one State.  Even 
in the first election we had a  novel 
experience, for  which I  think  the 
common  man  of  India should  be 
congratulated, and every  section  of 
the people must feel proud of the way 
in  which  they  exercised  their 
franchise.  We feel that if we want to 
make our parliamentary  democracy 
function properly and quite in conson
ance with the desires of ttie common 
man, it should be our  effort to  see 

that the voters’ list should be  made 
as fool-proof as possible and it should 
be our endeavour to find out and  to 
lielp every  citizen of  India to  be

enrolled as a voter.  The duty of the 
Government  and  the  election 
machinery which is set up to prepare 

the voters* list is that they should see 
that no citzen eligible to vote is left 

out of the  list  so  that  he cannot 
exercise his franchise at the time  of 
the election.  Therefore, I have tried 
to move these amendments  in  the 
spirit and  with  the idea  that  we 

should improve the preparation of the 
electoral roUs in such a way that  it 

will help the growth and functioning 
of the  democratic  system  that  is 
prevailing in this country.

I have moved amendnJent No. 4 In 
list No. 2 in respect of rule 2 of  the 

Representation  of  the  People 
(Preparation  of  Electoral  Rolls) 

Rules, laid before the House.  Herf I 
seek  to  move  an  amendment  in 
respect of the definition  of Revising 

Authority.  Under the old Rules, the 
Revising Authority was to have been 
appointed by the State  Government 

subject to  any  general or  special 
instructions issued by  the Election 

Commissioner in  respect  of  those 
Revising Authorities.  Unfortimately. 
in the Rules  that  have  now  been 
enacted, the Revising  Authority has 

been defined  as  “such person as  ■ 

State Government or  any  authority 

authorised by the State Government 
in this behalf may appoint as Revising 
Authority”.  We know that in respect 
of State Electoral  Officers, in  most 

cases if not in all cases, they are part
time officers; they  are  either  Joint 
Secretaries or Deputy Secretaries  of 

the State Governments and they are, 
in addition, doing the function of the 
Chief Electoral Officer.  So, they are 
largely under  the  influence of  the 
Government of the particular  State. 
When we have in this country parlia
mentary  democracy,  naturally  one 
party may form a government  in  a 

particular State and there are bound 
to be large parties in opposition  ^o 
niay not see eye to eye with the party 
government.  We know full well  in 

this  form  of  government  the 
ministerial party can largely influence 

the bureaucratic  machinery  or  th«
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permanent  administration  of  the 
particular State. Therefore, I feel that 

it should be our duty to see that  no 
person or no party should feel  that 

in the case of revising the rolls of  a 

particular constituency,  there should 

be scope  for  doubts,  scope  for 
mistrust and scope for suspicion.  I 

do not say that all the Chief Electoral 
Officers as such will succumb  to  the 
influences or other forms of indirect 

pressure of the party government of a 
particular State.  My amendment says 
that this Revising  Authority should 

not be an executive officer, because I 
 ̂know that in  some  of  the  States, 
Deputy  Magistrates  or  men  of  a 
similar rank are often appointed  as 

Revising Authorities.  These persons 
are in day to  day  touch  with  the 
party that runs the administration or 

forms the government of  the  parti
cular State.  They are susceptible  to 

the pressure of tiie party in  power. 
So, I  have  sought  to  put  in a 
qualifying clause at the end of rule 

2(c) that he should be a judicial  or 
semi-judicial  officer  and  not  an 

executive officer,  I am fully alive t4> 
the difficulties.  If all of them are to 
be judicial officers, it may be difficult 
from the administrative point of view 

to release so many  officers.  So,  I 
have  included  the  quasi-judicial 
officers.  But, I have made it specific 
that it should not be  an  executive 
officer.  In some  States,  there  are * 
persons  like  the  sub-registrar  of 
assurances or officers in the co-oi>era- 
tive department and they are not  so 
much connected with executive work 
as the sub-divisional officers  or  Jie 
taluk officers, or whatever they may 
be called.  So, I want the Government 
to appoint  such  judicial  or quaai- 

judicial officers and not the executive 
officers.  If munsifs, and other judicial 
officers  a;e  not  available  in large 

numbers,  the  other  quasi-judicial 
officers who  may  not  directly  be 
connected with the Government may 

be appointed.  ,

I have also tried to incorporate the 
provision that was there  in  the old

Act.  I have tried to move an amend
ment here which reads:  “subject  to 
the approval of the Election Commis

sioner.”  As it reads: “subject to the 
general  and  special  instruction...”. 
The Election Commissioner is a consti
tutional authority outside the influence 
of the party in power.  I do not want 

the appointment should be left com
pletely to the Government machinery. 

All these should be subject  to  the 
approval of the  Election  Commis
sioner.  It will help him to see that 
they are outside the influence of the 
party in power,  I hope the Govern
ment will  accept  this  amendment 

about the definition of the expression, 
*revising authority’.

Rule 6 deals with the manner  in 
which the rolls  are to be prepared 
and published.  The  electoral rolls 
shall be arranged  according to  the 

house  numbers, unless  the  Chief 
Electoral Officer, subject to any gene
ral or special instructions issued by 
the Election Commission,  determines 
in respect of any part that the alpha
betical order is more convenient  or 
that the names  shall  be  arranged 
partly, in one way and partly in the 
other.  That is my amendment. I wish 
all  these  rolls  to  be  prepared 
according to the house numbers.  I 
had to do a good deal of election work 
on behalf of my party and so,  from 

personal  experience, I  know  that, 
despite the directive of the  Election 
Commissioner, some State  Electoral 
Officers took a different view.  They 
have said that they had  a  different 
form and that they did not want  to 

deviate from it; they also  said  ti.at 
there were not numbers on  houses. 
Because of the union or board tax or 
cess or the panchayat tax that may be 
coming in almost all the States every 
hut in India has some mark  Even at 
the time of the census, every house is 
given some mark and it is not at  all 

difficult from the administrative point 
of view to prepare rolls like that.

Otherwise, what happens in ttie 
rural areas? In one hut, a husband 
and his adult son is living.  If thv
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very  much  against  the  proper 
functioning of the election machinery. 
This should not be allowed.

Mr. Deputy-Speaker: The  hon.

Member has eleven amendments.

Shri K. K. Basa: I can go rapidly

but the Government will not hear me.

rolls are prepared according  to  the 

alphabetical order, they are allotted a 
particular  polling  booth.  It  may 

happen that his  wife  or  widowed 

grandmother or sister or some women 
members of the family are allotted  a 
different booth, one  or  two  miles 
away.  It is very difficult for a woman 

of our country in rural areas to go to 
distant places of their own accord, to 
places where their menfolk do  not 

go to vote.  Therefore, large sections 
of our people do not exercise  their 
franchise.  It happened last time. So, 

the rolls should be prepared according 
to the house number.  If, in a special 
case, the Election Commissioner  has 

reasons to deviate from this practice, 

the reasons should be  recorded  in 
writing.  I want them to be recorded 
for this reason.  We have to deal with 
the chief electoral officers who  are 

mostly State officials and we have  a 
feeling that they are some what under 

the influence and  pressure  of  the 
Government.  They do not  disclose 
real facts.  We get an impression from 

the discussion that we have îth  the 

Election Commissioner here but when 
We go to the Stat6, the officials there 

raise some  administrative  problem, 
this and  that  which,  according  to 
them,  could not be solved.  So,  in 

these special cases, the Election Com- 
missioener, for reasons  recorded  in 
writing, may allow  in  a  particular 
State the electoral rolls to be prepared 
in some other form than according to 
the house numbers, say alphabetical
ly, etc.

I am very much opposed to the last 
clause or part of the rule which says 
that the names  shall  be  arranged 
partly in one way and partly  in the 
other.  This should not be  allowed. 
The roll of a particular constituency 
should be only in  one way.  There 

may be urban and rural areas in one 
constituency itself and in the case of 
towns there may be one form and in 

the case of villages, there may be  a 
different form.  That is what they say. 
This argument may have some force. 

But, the balance of advantage is not 
in this mixed arrangement  It works

Rule 10 deals with the publication 
of the draft electoral rolls.  There is 
one amendment to rule 11 by my hon. 

friend  about  the  issue  of  draft 

electoral  rolls  free  to  recognised 
parties and other important  institu
tions.  Sir, you are a leader  of  a 
particular party.  You know full ŵ?U 
that the bureaucratic machinery can 

never  make  a  fuU  and  complete 
electoral roll. They appoint temporary 
persons; they appoint part-time people 
who may be working in villages  or 
some where  else.  Even in  urban 
areas, they appoint officers who work 
for two or three hours to take  these 
lists.  When  they go to a particular 
place in the morning, the man might 
have gone  out.  In  my  State, the 
names of MLAs of certain areas have 
been omitted.  The name  of a sitting 

Member  of  Parliament  was  not 
included in a State simply because he 
was not in his  house,  but in Delhi 
attending  the  Parliament  session, 

when the  officer went to his house. 
The  Election  Commissioner  issued 
some directives to improve upon this 
sort of a position.  The provision here 
reads: “..at such places in the con

stituency as may be specified by him 
for the purpose___”.  This is a discre
tionary power and it has often been 
misused. I know of a specific instance 

in a rural area in the 24 Parganas. 
There, a notification issued and people 
went to the union board president’s 

office.  Inspite of the best efforts  of 
the villagers, they did not have access 
to that.  The president of that union 

board was asked to put up the list in 
respect of that particular area.  Quite 

a good number of eligible voters had 
been in attendance at the office of the 
union board.  Everytime the president 
has been saying that he has got  the 
electoral roll but he never puts It or
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hangs it publicly.  It is with me,  he 
says; for weeks he said like that.  It 

is impossible for th jse persons to walk 
one mile or two miles every day and 

dance attendance on such persons to 
check up the list.

Therefore, my  suggestion is  that 

every party and every important non
official organisation should be given a 

copy free.  I gave some examples  of 
such non-official organisations.  There 

may be a village organisation like the 
Palli Mangal Samithi that we have in 
our parts.  I am sure there must  be 
such organisations in all parts of India. 

There  may  be  what  is  called 
“Gramodyoga Samithi”.  Whatever it 

may be, I am sure there must be such 
organisations who are interested  in 
working  among  the  rural  people. 
Even in towns  or  industrial  areas 

there may be trade unions or kisan 

samithis or similar popular organisa
tions.  It must be left to the discre
tionary power of the Election Com

mission to find out whether a parti
cular organisation can be relied upon 

and then to give a  free copy to  it. 
Each recognised  political  party  to 
which symbols are granted  must be 
given the drsift rolls free, because  it 
is in their interest to see whether any 
names have been left out.  If we want 

to see  that  the  right  to  vote  is 
effective, then it is absolutely neces
sary that every, political party is given 
i a copy free.  I do not know what the 

attitude of the Government on  this 
matter is.  In the conference that we 
had with the. Election Commissioner 

we tried to impress this point.

Shri Pataskar:  May I just interrupt 

the  hon.  Member?  I  asked  the 
Draftsman to draft  an  dinendment

accepting this point. We will put  it
thus: “supply free of cost two copies 
of each separate part of the electoral 
roll to every political party to which 

a symbol has been  allotted by  the 
Election Commissioner"'.  I think  in 

substance he means the same thing.

Shri K. K. Basn:  llien I do not
want to dilate that point.  But one

thing I will request and that is about 

the publicity.  The rolls must be hun̂ 

at a public place like the local  post 
office or the police station.  As I cited 

an example, it is himg up at the office 
or the house of the president of the 

Union Board.  He may be interested 
in the future election and he tries  to- 

unnecessarily  give  trou'ble to  real 
eligible voters by not allbwî  them 
to see the lists.  Therefore, I would 

urge upon the Government to see that 
these are hung up at the local  post 

office or police station, or at any other 

public place where an ordinary citizen 
can go and find out whether his name 

appears there.

Sir, I am very glad that the hon. 
Minister has accepted the proposition 
in respecl of  issuing free  electoral 

rolls.

Mr. Deputy-Speaker: Now the other 
amendments  may  be  êft  to  his 

colleagues to deal with.

Shri KL K. Basu:  I will finish very 
soon, Sir; I hardly find anybody l̂re. 

Then, in respect of applications to be 
made for revision of the rolls, I have 
suggested that 21 days is too short a 
period.  Though I know that even  if 

there are small powers they  go  on 
expanding them, I think as a rule  it 
should be six weeks, that is 42 days. 
This much time  should be  allowed 

within which application for revision 
can be made.

In respect of enquiry, Sir, I  have 
made one suggestion; of course, if the 
hon. Minister thinks that it cannot be 
put in the rules, then I suggest  that 
it can be  done  through  executive 
action.  In respect of enquiries to find 
out  whether  eligible  voters  are 
entitled to become voters, the system 
nowadays is to hold these enqtiiries 
at the taluk headquarters or, in most 
cases, the sub-divisional headquarters. 
For example I will take the case  of 
my constituency.  There are parts  of 
my constituency which ftre nearly 24 
miles away from the  sub-divisional 
headquarters.  One has to go on foot.
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go in a bus by boat or by any other 
conveyance  available,  for  such 

enquiries.  In these cases it is  very 
difficult for the ordinary voters.  We 
know the poverty in our country and 
we know it will be very difficult  for 
an ordinary citizen to spend Rs. 5  or 
Rs. 10 to get himself enrolled as  a 

voter.  It is due to the failure of the 
Government that  his  name is  not 

there.  Therefore, I would suggest  to 
the Government that efforts should be 
made, if it is not possible to make  a 

provision in the rules themselves  at 
least through the executive machinery 

and executive  directives  should  be 
issued that all these enquiries should 

be held within one mile or two miles 
from the  place  where  the  .voter 
resides.  Taluk or smaller imits may 
be taken for this purpose.  It is not 

necessary that these  should be done 

by big officials.  Also, in the course 
of their circuits these officers can hold 

these enquiries.  I hope the Govern
ment will keep this in mind.

Lastly, there is one very important 
amendment to which even the Com

mittee on Subordinate Legislation has 
fully given its support. I also find that 
there a number of aipendments  on 
this point moved by my hon. friend 
over there.  I must  thank the  hon. 

Minister for reducing the fees.  I hope 
the fee of Rs. 5 applies to both  the 

cases.

Shri Pataskar:  Yes, to both  the
cases.

Shri K. K. Basu: I am very glad. 
Then I come to the  last motion iand 
that is with regard to the supply  of 
copies free of cost to the candidates. 
My friend Shri Sadhan Gupta has also 
stressed that point  I am told, during 
the last elections—Shri S. S. More was 
telling us—in the Bombay State each 
candidate got the copies  at  conces
sional rates.  Otherwise, especially if 

it is a double-member  constituency, 
with one electoral  roll  it  will  be 

nearly impossible  for  any  person, 

unless he has tons of money to  buv 
copies, to conduct the election.  If you 

compare the reimbursement that the

Government gets for the  investment 

that it makes in the preparation of the 
electoral  rolls,  it  is  practically 
negligible.  I am told in some of the 

States heaps of electoral rolls  were 
lying waste because nobody could bur 
at the price at which they were sold. 
Had the prices been reduced, certaiiHy 

a large number of prospective candi
dates  would  hav̂  bought  them̂ 
Therefore, I urge upon the Minister to 
at least accept this amendment. When 
we requested the Election  Commis
sioner he said that it is left to  the 

Minister to do it  Each  candidate 
should be given two copies  free  of 
cost and a certain number of copies at 
concessional rates.  I hope the  hon. 

Minister will agree to this and also ' 

issue proper  directives to the States 
concerned.

Shri Bamachandra Beddi (Nellore):: 
Sir, I have only a very few observa
tions and suggestions to make with 
regard to these rules. In rule 4 it is 
provided that the electoral rolls for 
each constituency shall be prepared 
“in such form and in such language or 
languages as the Election Conunission 
may direct”. It so happens in certain 
places that the electoral rolls—I mean 
esi>ecially in the bilingual areas—are 
prints and made up-to-date only in 
one language and the other language 
is usually  neglected for the simple 
reason that the people of that language 
are not very much vocal. Recently we 
have  heard  in  the  by-election  in 
Bellary that the  electoral rolls in 
Kannada were readily available and 
up-to-date, but the electoral rolls in 
Telugu  were  not  made  available. 
Therefore, we would suggest that the 
Election Commission may be directed 
to get ready electoral rolls in both the 
languages  in a bilingual area  and 
make them up-to-date.

In rule 26 provision is made for the 
registration  on payment of  certain 
fees. I think there is some concession 
shown by the hon. Minister for Legal 
Affairs and some reduction is thought 
of. It is to be noticed, in sub-clause
(2)  of rule 26 it is said that the fees 
specified in sub-clause  (1) shall be'
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paid by means of non-judicial stamps. 
This is a matter which requires some 
attention.  Non-judicial  stamps  are 
available either at the  premises of
civil courts or the registration offices, 
and the registration offices will not be 

very many; for each group of 15 to 20 
villages there will be a registration 
office and men have to go a long dis
tance to obtain a non-judicial stamp. 
If there is any other method possible 
to get the registration by payment of 
ihe necessary money, not necessarily 
by non-judicial stamps, it would have 
to be considered. I would suggest, that 
in each village where there is a Village 
, Officer, or there is a panchayat where 
there is an executive officer, certain 
receipts and application forms might 
l>e kept ready with them so that they 
■can take the necessary registration fee 
and  issue a receipt, and with  the 
receipt the application will be sub
mitted  to  the  authority  concerned. 
That will, to a large extent̂ cease 
ôwn the difficulty of securing non
judicial stamps, and if they do not get 
it readily they will naturally forego 
the opportunity of being an elector.

Then, the printing of electoral rolls 
in several cases is not done correctly. 

It is often noticed that in the column 
of the female, the male is entered and 
in the column of the male the female 
is entered.  It so happens sometimes 
that  in  the  column  of  the  female 
there  will  be  a  male’s  name 
and  in  the  column  of  the  hus
band there will be the wife’s name. 
That makes a very difficult position, 
with the result that there can be an 
objection raised while giving voting 
papers to such voters because there is 
-an error in printing.  For that, the 
voters should not be penalised.

It is also seen that in certain cases 
the names of dead persons are noted 
down in the electoral rolls and also 
the fact that he is dead is entered 
there. I do not know why a  dead 
person should be noted there and also 
mentioned as dead.  It is, therefore, 
tiecessary that in tho preparation of

these  electoral rolls, more  care is 
bestowed and more attention paid in 
the matter of correct noting of the 
names in the several columns.

As regards the supply of the elec
toral rolls, I also agree with' the other 
Members who preceded me in sug
gesting that the price of the electoral 
rolls should be reduced. Especially, in 
double-member  constituencies  for 
Parliament the electoral roll will be 
a very huge bundle and the cost of 

it would be prohibitive. In the case 
of  double-member  constituencies, 
where the Scheduled Caste candidates 
are poor, some concession would be 
given to them, but, instead of making 
concessions to oniy one commxmity, it 
is much better that the electoral rolls 
are given at a concession rate at least 
to those people who are found in the 
final valid list of candidates.

The hon. Minister was saying that 
copies of the electoral rolls will be 
given to political parties. There might 
be people who do not belong to any 
political party and they may stand as 
independents.  So, the same kind of 
facility as is given  to the political 
parties should.be given to such of the 
candidates as are standing  for  the
election or contesting the election as 
independents, once a symbol has been 
granted to them.

With regard to the printing of the 
electoral rolls, I have got smother sug
gestion to make. It is this.  Let the 
rolls be printed only on one side of 
the page and not on either side. If it 
is printed only on one side, it is easily 
detachable  and distributable  to  the
several workers on behalf of the candi
dates  or  of  the  political  parties. 
Otherwise, since the electoral rolls are 
very costly, manuscripts will have to 
be made ready and that will not only 
entail cost and extra labour but also 
delay.  If  the electoral  rolls  are
printed on  only  one side and  if the
cost is also reduced, there will be a 
larger number of copies sold and the 
Government would not be incurring 
much loss.



6i99 Motions re. 7 SEPTEMBER 1956 Representation of 
People  (Preparation 
of Electoral Rolls) 

Allies

6200

Further, when the  Government is 
the direct purchaser of the stationery 
for this purpose of printing the elec
toral rolls, the electoral rolls need not 
necessarily be very costly, because the 
paper that is required for the printing 
of electoral rolls can be easily secured 
by the Government  direct and the 
other charges that will accrue if they 
are sold by the  wholesaler or the 
retailer, can be avoided.

Another suggestion I would make is 
this.  While printing these electoral 
rolls, they may be printed separately 
for each village or each ward in a 
municipality, so that it would be easy 
for  the  distribution  purposes  after 
detachment of the particular lists, and 
it would facilitate speedy movement 
and canvassing.

These are the few suggestions that 
I wanted to make.

Shri  Shree Narayan  Das: Mr.
Deputy Speaker, Sir, I am one of those 
who feel that in the elections money 
should not count at any stage of the 
elections.  Either  in  the  matter  of 
enrolment or in the matter of other 
expenditure, money  should not play 
any important part in the elections.

Firstly, I  would request  the hon. 
Minister to see that it is the duty of 
the Government  to see that every 
qualified person is enrolled as elector. 
If any names are left out, then also, 
it is the duty of the State to see that 
every facility is given to those whose 
names have been left out for having 
their names enrolled. I see from the 
rules that when a person’s name is 
not in the draft electoral roll that is 
initially published,  that person will 
have to apply. At that stage also, it 
is the duty of the Government to see 
that tresh efforts  are made by the 
election machinery for  getting those 
persons enrolled.

In  the  case  of  those  persons 
whose names have been left out, I 
think  the revising authority should 
go to the area concerned and find out 
from where the applications for in
clusion of the names have been made. 
Generally it is seen that those who

apply for enrolment or for the inclu
sion of their names are asked to come 
from  their  villages  to  the  sub- 
divisional headquarters and not eveit 
to the thana headquarters.  This will 
cost much. Therefore, it is the duty of 
the Government to send the revising 
authorities to the places of the appli
cants  and see that the names  are 

enrolled.

As has been suggested by my hon. 
friend,  Shri K. K. Basu,  provisicais 
to this effect are included in the rules 
and if it is not possible for them ta. 
do so, the Election Commission should 
issue instructions to the Chief 13ec- 
tion Officers or the electoral r̂ ŝtra- 

tion officers to see that no applicant 
is asked to come for more than twa 
miles to present his case to the revis-

•  ing authority.

Next, I should  say that i)0  fee 
should be charged at any stage  As is 
provided in section  23  of  the Act, 
when the notification about the elec
tions is issued, and if anyone find.s 
that his name has been left out and 
desires that his name be included in 
the rolls, he wiH have to apply to the 
Chief Electoral  Officer and he wilt 
have to pay Rs. 10. When the Govern
ment fails to enrol his name, or when 
the election machinery fails to enrol 
his name, why should that person be 
asked to pay a sum?  It is sufficient 
that he has found out that his name 
has not been included in the rolls, and 
if he files an application with the Chief 
Electoral Officer that his name shoulc 
be included, and if he is otherwise 

qualified, his name should be enrolled 
without any fee for this purpose.

I heard that this svim has since been 
reduced to Rs. 5. It is good. But then,
I .think that is not also just.  Why 
should a person be punished for the 
non-inclusion of his name in tlie rolls?
It may be that a person might not 
have been present at the place when 
the election staff enrolled the voters.
If he was not present, why should he 
be punished for that? It is not fair 
a person  should be punished if hw 
name has been left out because he has-
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-not been alert at the time of ttie pre
paration of the electoral rolls or at 

the time when the draft rolls were 
published. Why should a poor man be 
punished?  He  might  have  had  no 
money at that time. Why shouJd the 
facility of getting his name enrolled 
be denied to him for his being poor, 
and why should that facility of enrol
ling names be given to the rich men 
b̂ecause the rich men have got money? 
Because a person is poor, he should 
.not be punished. We should see that 
equal  opportunity is given to all at 
least in the matter of elections.  I 
think the directive principles of the 
‘Constitution should be adhered to by 
the Government.  No person, if he is 
entitled to or is  qualified to vote, 
should be penalised at any stage.

In my own  constituency, in some 
villages, I found that some names had 
been left out from the electoral roPs. 
I asked  them to get their  names 
enrolled. They said that everyone of 
them would have to pay Re. 1 and 

"that it was not  possible  for  them 
to pay. I humbly request and appeal 
to the hon. Minister that at no stage 
before the election should any person 
be asked to pay anything, except that 
he should be required to put m an 
application. It is the duty uf the Gov
ernment to see that his name is there 
in the electoral list; but, if his name 
is left out, it is sufficient that he comes 
■forward and applies to th<» pro.scribud 
authority for the  registration of his 
name. I hope the hon. Minister will 
consider this matter favourably and 
see that this provision  for the pay
ment of money is deleted.

With regard to the supply of elec
toral rolls, as has been pointed out 
bv some hon. friends, it Is the duty 
the Government to supply them 

xiec'iy. There may be persons who can 
afford to buy himdreds of copies, but 
there are also per̂ ns who find it very 
difficult to find Rs. 25 or Rs. 50 to bay 
a copy 01  the electoral  roils.  Last 
time for a parliamentary constituency 
in the State of Bihar, the pries of a 
•copy was fixed at Rs. 50 and it was

impossible for some person? to pur
chase it.  Therefore, at least 5 copies 
should be given free to every contest

ing  candidate.  If  any  c:aiididate 
requires more than 5 copies, a small 
fee should be charged.  I heard that 
last time 6 copies were supplied r̂ee 
to every contesting candidate in the 
State of Bombay. That method should 
be followed by other States also and 
at least 5 copies Should be supplied 
free.

With regard to the publication of 
notifications etc. in the newspapers, I 
do not think more than 5 per cent, of 
our people read newspapers. So. every 
notification should be published iii the 
form of small leaflets and distributed 
throughout the area, so that it may 
reach  every  village.  At  least  such 
persons who can read will tell tlieir 
friends that such and such notifica
tion has been issued. So, publication 
in the newspapers or even in the post 
offices is no good.  When the draft 
electoral rolls are published, it should 

be  notified  through  small  leafiets. 
After all, it will not cost much to the 
Government and everybody will know 
whether his name has been included 
or not

I oppose the amendment that instead 
of executive officers, judicial officer.̂ 
should be entrusted with the task of 
revision, instead of executive officers 
appointed by the Gk>vemment. I think 
executive officers will do, because they 
come into contact  with the people 
daily.

As far as the period prescribed is 
concerned, I think if not six weeks, 
at least a month should be  given 
within  which those persons  whose 
names have been left out should apply 
lor the inclusion of their names.

I do not know about other States, 
but in the State of Bihar, the names 
have not been entered in the alpha
betical order, but  according to the 
number of the houses. Some numbers 
were given at the time the census was 
taken  and  people  do  not  know 
whether it is the same number here
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also or whether some other procedure 
has been followed.  Whatever proce
dure  is  followed  in  this  regard 

should  be  announced  clearly,  so 
that the people  may know what it 
is. Otherwise, at the time of the elec
tion even the parties will not be able 
to find out the names easily from the 
electoral rolls, unless they are told in 
tmie that the number has been given 
in this way or that way. Therefore, 
this difficulty should be removed.

In conclusion, I would again em
phasise my amendment that  if any 
names have been left out, no money 
should be charged from any person 
who applies for the inclusion of his 
name, because it is the duty of the 
Government to include all the names 
and for the failure of the Govern
ment those persons  whose  names 
have been  left out  should not be 
penalised.  No fees should be charg
ed at any stage, either after the noti
fication is issued or after the applica
tion is sent to the chief electoral offi
cer for the enrolment of nsmies that 
have been left out.  I think the Gov
ernment will consider this  matter 
favourably.  Reducing the fee  from 
Rs. 10 to Rs. 5 is not  sufficient;  it 
should be removed altogether, so that 
at least in matters of election, money 
will not count and all people, whether 
rich or poor, will have equal oppor
tunities.  There was a suggestion in 
the Joint Committee and also in this 
House from Mr. More  that  every 
elector should be compelled to vote, 
as is the practice in some countries. 
When we think of  making  voting 
compulsory whether it is proper that 
in cases where names  have  been 
left out of the list, so that  persons 
should have to pay for a fee for in
clusion  of  their  name.  I  think 
in order to make democracy a success 
in this country and in order to give 
equal opportunities to all, rich and 
poor alike, money should not count at 
least in matters of election.

Shri Dabhi:  I have given amend
ments Nos. 16, 17, 18, 24 and 25.  I 
shall first take up amendments Nos. 
16 and 17 to rule 8.  If my amend

ments are accepted, rule 8, as amend
ed, will read as follows:

“The electoral registration offi
cer shall, for the purpose of pre
paring  the electoral roll,  send, 
either  by  registered  post  or 

through the staff employed  for 
the purpose, letters of request in 
Form 2 to the occupants of dwell
ing houses m the constituency or 
any part thereof; and every per
son receiving such  letter  shall 
furnish  information  called  for 
therein to the best of his ability.” 

You will see that the present nue 
provides that the list may be sent to 
certain individuals.  I do not under
stand why only selected individuals 
will be sent such lists.  On the con
trary, ordinary illiterate people  re
quire such lists.  You will see that 
the  constant  complaint  about  the 
electoral rolls is that  they  contain 
several material errors.  With all the 
care that is taken to see  that  the 
electoral rolls are correct,  still we 
know that they contain several mate
rial errors.  In some cases  females 
are mentioned as  males  and vice 
versa.  So we must see that no error 
creeps into it

What is the cause of the  creepmg 
in of these errors?  The cause is this. 
Ordinarily, while in towns and tlties 
the municipal staff like clerks  are 
employed for preparing the rolls, in 
the villages and rural areas the talatis 
or village accountants are employed. 
What happens?  None of them goes 
to the houses of the electorates. They 
prepare the electoral rolls from their 
houses or offices and that is why so 
many errors are found.  Therefore. 1 
suggest that letters in printed forms 
should be sent not only to particular 
individuals but should be sent to all 
the occupants of the house  in  the 
constituencies  concerned.  It is  not 
difficult because  the form is  there 
and the staff can visit the houses with 
the printed forms and then  gather 
information.  There  would  be  no 
difficulty  whatsoever  for  that.  It 
need not be sent through post.  The 
forms can be printed and the  staff
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concerned can go and give it to the 

occupants.

I can give the instance in the Bom

bay State.  There in cities and towns 
electoral rolls have been prepared biy 
visiting  every  house.  There will 
practically be no difficulty for that. 
The difficulty arises only in the rural 
areas.  The talatis do not go to the 
houses of the persons concerned and 
they  make  several mistakes.  The 
only thing they have to do is to visit 

the houses and  then  prepare  the 
electoral rolls.  Because it is not done, 
these mistakes are occurring frequent
ly.  Of course, it is true that under 
rule 12 any person whose name is not 
entered m the  electoral  roll  can 
lodge  a  complaint.  Again,  under 
rules 12, 22  and  23,  the electoral 
registration officer can suo motu make 
such amendments,  if necessary,  in 
the electoral rolls.  But most of the 
people are illiterate  in the villages 
and you cannot expect them, every
one of them, to apply for that  So 
the only method, the cheap n̂ethod 
and the safe method to see that all 
electoral rolls are correct  and  no 
material errors have crept  in is to 
accept my amendment  and I think 
there would be no difficulty in accept- 
inĝthis amendment.

Then I come to my amendments 18, 
25 and 24.  All these  three motions 
are alternative amendments  to rule 
33.  Motion No. 25 says that  every 
candidate  should be supplied  with 
four copies of the electoral rolls free 
of cost while my motion No. 2̂' says 
that if not four copies, at least toee 
copies should be supplied free of cost. 
As  my  hon.  friend,  Shri  Shree 
Narayan Das, has stated, there should 
be  no  difficulty  for that.  In the 
Bombay State, during the last elec
tions, every candidate  whether  he 
was a can̂ date for the State Legis
lature or for Parliament,  was sup

plied  with six copies  free  of cost; 
not a single pie was charged.  And 
that too was supplied  without  our 
demand.  So, there would not be any
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difficulty in accepting that four copies 
should be given free of cost.  So. I 

would request  you  to  accept  niy 
amendment No. 25 or at least 24. But 
I have moved my amendment No. 18 
for this purpose.  It  may  be  that 

States like Bombay may wish to give 
six copies and if we limit it to four 
copies or three copies, perhaps they 
may also say: why should we supply 
four copies?  Therefore, if the Gov
ernment are not  going  to  accept 
either of these amendments then at 
least let it be mentioned that if State 
Government  wants  to  supply any 
copies free of cost,  it may  supply. 
Perhaps, it may not be possible for 
all State Governments to supply six 
copies.  These rules are meant for all 
the States.  But if the hon. Minister 
will oblige us, then we are prepared 
to accept six also.  We require msiny 
copies because we have to give one 
copy to the nominee, one copy to the 
agent and we require it for  other 
purposes also.  So, at least four co
pies  must be supplied.  That is the 
least that every State should supply 
to every candidate.  I hope there will 
be no difficulty in doing so because 

we have the example of the Bombay 
Government which has, as I have iu.«t 
now stated, supplied six copies. So, 
it will not be difficult at all to acc  ̂
my amendment.

Shri Kamath: I >upoort the amend
ments that have already been moved 
by my hon. friend, Mr.  Basu, and  I 

particularly  refer  to  amendments 
No. 10, 12, 14 and 15, I shall coniine 

my observations to those four amend
ments only because 1 do not wish to 
take up much of time of the House and 

I would, therefore,  press the points 
that have been incorporated in these 

three or four amendments.

I am glad to leam—I am  sorry I 
was out for a short while, but my 
friend Mr. Basu told me—that  the 
hon. Minister has promised  to give 

sympathetic,  nay,  favourable  consi
deration to the proposal made In our 

joint amendment No.  14 with regard
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to  the  reduction  of the fee  from 
Rs. 10/- to Rs. 5/-.  That is good as 

far as it goes.

I will now come to the  other two 

amendments, which are more or less 
of a similar character, amendment Nos.

10 and 15, which relate to the supply 
of copies of  the draft roll and subse
quently the final roll  to the parties 

concerned.

5 P.M.

Amendment No. 10  relates to  the 
supply of a copy of the draft electoral 
roll to the recognised parties.  I would 
here; like to make it clear that I would 

be very happy indeed if they are sup
plied not  merely  to  the  recognised 

parties, but also,—if I may use  the 
term—non-recognised  political parties. 
After all, that  is a distinction made . 
by  the  Election  Commission.  We 
should not go strictly by the distmc- 
tion made by the Election Commission. 
There are many  democratic parties.
It is but meet  and  proper that  we 
should continue  to recognise , those 
parties though the  Election Commis
sion, for reasons best known to them

selves,  have  made . the  distinction. 
The Government ought  not to make 
such a distinction as regards the sup
ply  of  electoral rolls.  All parties 
■whether recognised at the provincial 
or all-India level must be given this 
right and accorded this facilities  of 
persuing and scrutining the draft elec
toral roll, so that the electoral rolls 

could be made up-to-<late  and  eor- 
rect, in the interests of fair and fee 
elections, which are the corner stone, 

the  foundation stone  of a live and 
kicking democracy.

There is another aspect to this mat
ter which is embodied in  amendment 
No. 15 which proposes  that  every 

contesting candidate  should be sup
plied free of cost two copies  of  the 
electoral roll and another half a dozen 
copies at a  concession rate,  maybe 

half the price  or one-third  of  the 
price—we have  said  half the  sale 
prTce.  This  is  a matter of detail 
and we may make it one-third if the 
House agrees.  It is said,—our Gov- 
•ernment spokesmen are never ti;red of 
repeating—that we want to make the

elections so free  and  fair  that the 
poorest in the land should be able to 
fight or oppose the richest in the land- 
This, I suppose, I hope and trust,  is 

the ideal that the Government is striv
ing  to  achieve  or  attain.  That 

reminds me of what a great political 
thinker of England, Harold La ski, in 
his  inimitable  manner  once  said, 
talking of the equality before the law 

of the rich and the poor.  He said it 
is like saying that “the Ritz hotel  in 
London is open  to the rich and the 
poor alike.”  How can the poor man 
go to that; he cannot aftord that.  We 
can similarly say that the Taj in Bom
bay or the Ambassador Hotel in Delhi 
or the new Asoka Hotel springing up in 
Chanakyapuri is open to the rich and 
the poor alike.  But, I suppose  the 
poor man could not zven have a peep 
into the Hotel.  That is going to be 
the condition of  our democracy  if 
things  do not improve  We  have 
alreay had a lot of discussion during 
the passage of the big Bill, which  is 
now an Act, the Representation of the 
People Act, 1951.  It was not merely 

alleged, but almo.st  substantiated by 
the Opposition that the ruling party is 
busy, overbusy nowadays,  to gamer 
funds, by all means at their disposal, 
by hook or by crook, more bv crook 
than  by  hook,  so  that  the scales 
naturally  will  be tilted  in favour 

of  the  rich  contesting  candi
dates.  Government always talks of 
sympathy for the Scheduled Castes and 
Scheduled Tribes.  In thla  state of 
affairs, when the ruling party can put 
forth Rs. 10 crores in the field, how 

many Scheduled Castes and Scheduled 
Tribes Candiates of the opposition, not 
joi the ruling  party,—they  will get 
their need  from out  of the Rs. 10 
crores— how many Scheduled Castes 
and Scheduled Tribes candidates and 

the poor  of other castes  and com
munities also can stand in opposition? 
People whose badge is poverty,  if I 
may use that expression, whose only 
asset before the electorate is  their 
poverty and honesty which often  go 

together  bow  many of  these poor 
candidates ĉn fÛit or dare to fight 
tte  ruling party’s rich  cwdid̂tes, 

unless  of  course, the  el̂ orate is
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educated,  unless  the  electorate  is. 

literate, unless the  electorate is cons

cious.  Then of course all your money 
begs may not work, will not go a long 
way  because  I myself  had experi

ence  of this  lately  in some consti
tuencies and the electorate is conscious 
now,  I am glad to see that.  Their 

votes cannot be purchased by  money. 
We used a slogan very eftectively  in 
some recent by-elections:

That was the slogan used and.......

Mr. Depnty-Speaker:  In the hon.

Member’s constituency?

Shri Kamath:  I will  not specify
constituencies, but that ̂Icgan has been 
used very effectively in many consti- 
tiiencies, and certainly with encourag
ing  results—encouraging  for  the 

opposition, encouraging for democracy, 

for a true and live democracy which I 
hope and trust the Government also 
IS aspiring to build  in the country.

I am not so sure their desire,  but I 
hope they are trying to do so.  There
fore, I suggest that as far as possible 
the scales must be even  as between 
the rich and the poor contesting candi
dates, but I am afraid that»even at the 
very outset, ah initio, the  pitch is 
queered for the candidates.  It is 

very unfortunate that in a poor coun
try  like  India  with  a  per capita 

income of how much, Sir—I am sorry,
I want  to be enlightened by you—I 
think Rs. 250 per annum, a Candidate 

for a parliamentary constituenc3’' has 
got to pay about Rs. 600 to Rs. 700 
for one copy of the electoral roll, that 
is to say, in Madhya Pradesh.  Hon. 
Member Sardar Saigal is also  well 

aware, but I know he  can  afford to 
pay.

Sarftir A. S. Saigal (Bllaspur): Not 
like you.

Mr. Deputy-Speaker:  Those  who
work the averages do not go in for 
electi(̂ ^

,  Sbri Kamath: I am thankful to you 
for your illuminating observation.  My 

hon. friend  Sardar Saigal  need not 
-worry. His party will, where neces

sary, come to the aid of their candi* 

dates.

What 1 am pointing out is this.  If 
you want really to make the elections 
free and fair, I doubt if the Govern
ment wants  to make  the elections 
free and fair  bû assuming  for the 
sake of argument that they really want 
to have the elections free and fair,— 
the first test  of their bona fi'des, the 

earnest of • their intentions will come' 
at the very outset.  Do you want to 
see those electoral rolls without which 
no candidate can fight the  elections 
properly  and fairly, supplied free or 
not to the candidates?  You get the 

security deposit and all that.  That 
itself was debated in the House some
time ago that it  should be reduced, 

 ̂but I do not think  it was accepted̂ 
Now, the candidate who wants to fight 
the election,  who perhaps  with his 
other qualities is eminently suited for 
Parliament or the A.ssembly, is handi
capped  because  he  has no money. 
Even to buy one copy of the electoral 

roll  it  costs  Rs, 600 to Rs. 700  in 
Madhya Pradesh.  I am sure there
fore  that  you will agree,  and  my 
hon. colleagues In this House also will 
agree,  that the  first thing  that the 
Government should  do is to provide 
two copies  at  least  free to every* 
contesting candidate in every consti
tuency.

Shri Ramachandra Reddi:  Certified.

Shri Kamath:  Certified, of course.
Uncertified copies we do not want.

Sardar A. S. Saigal:  You will get
certified copies.

Shri Elamat]i:  That goes without
saying.

Mr. Deputy-Speaker:  Every  copy
will 'be certified

Shri Kamath: If they are not certi
fied, we will return them.

My amendment  15  also  suggests 

that additional copies might  be sup
plied  at  half  the price.  Now, the 
objection that might be raised  the 
Treasury  Benches  is  perhaps  the 
actual cost of  oroduction of  thes'i 
electoral rolls.  I would like ray hon. 
friend, right hon  friend, the Minister
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of Legal Affairs to tell the House, it 
not today, at least tomorrow, when he 
repUes—perhaps, it is too late today— 

as to how much it really costs Govern
ment to produce these electoral rolls, 
per page.  He may  requisition  or 
request the services of  the Finance 
Ministry.  I do not know whether it 

could be done, but I think It could be 
calculatê within half an hour, Jf he 

cares to.

Shri Pataskar;  The hoii. Member 

wants the cost of printing?

Shri Kamath:  Cost of printing is

there,  of course.  I want to know 
the cost of production, that is.  the 
cost of paper plus the cost of print

ing—that, I suppose,  is the cost  of 

production, and nothing more.

Shri Jaipal  Singh  (Ranchi West- 

Reserved—Sch.  Tribes);  Including

printing mistakes.

Shri Kamath:  Mistakes  will be
detected by very careful ob.servers like 
my hon. friend Shri Jaipal Singh.

I would,  therefore,  request  the 
Minister to let us know what the ac
tual cost of production was, so far as 
the last general elections were con

cerned.  I think the sale price was 
less than one-fourth of the cost of the 
production, or roimdabout that.  If 
Government could sacrifice that much,

I believe they could sacrific a little 

more, so as to make the elections free 
and fair,  so far as that  first step is 
concerned.  Of  course,  there  are 
many more things  that  have to be 
done to make the  elections fair and 
free.  I do not  think  they will be 
done by Government at all-  At least, 
they can take this little first step, and 
see that the electoral rolls are sup
plied free, that is to say, true copies 
are supplied free, to every candidate.

I would like to refer to amendment 
No. 12 in conclusion.  The import  of 

that amendment is very brief, namely, 
that  the  place of  enquiry shall be 
situated not at a long distance,  but 
within a convenient distance, say, two 
or three miles, from the place of resid
ence of the claimAnts.

I shall deal wHh just one more point 
«nd I have done.  About a month or

so ago, answering a question in this 

House, the Minister referred to  the 
astonishing or rather the mysterious 

reduction of the electorate in Madhya 
Pradesh, Madhya Bharat and Bhopal* 

that is, nearly three-fourths  of the 
new Madhya Pradesh.  I do not know 
why Madhya Pradesh has suffered in 
this manner.  Compared to the elec- 

oral roll  of  1951,  the  electorate 

today according  to the 1955  rolls is 
much less;  it appears the population 

has gone up but the  electorate has 
gone down, that is to say, the total 
number of electors has gone  down. 
This needed some explanation.

When the question was repeated in 
this House after a few days, the Min
ister: was content to say that instruc
tions had been given to the officers 
concerned to avoid the mistakes that 

might have occurred in the past, and 
to correctly prepare the electoral rolls 
for 1956.  But how  this  r’ectorate 

was  reduced,  from what' It was in 
1951, suddenly by a few lakhs, in 1955 
was not explained.

I do not think there has been any 
large-scale migration or exodus from 
Bhopal or from  Madhya Bharat  or 
Madhya Pradesh to Bengal or* Punjab 
or elsewhere.  There might have been 
an exouds the other way, for, today 

ê were told that some families from 
Travancore-Cochin , have been  settled 
in Bhopal.  That means, the electo

ral  population  must have gone vp, 
they must have got themselves regis
tered there, and the electorate phould 

have gone up.  But instead of that, 
we find that the electorate has gone 
down, that is to say, the total number 
of electors has considerably decreased 

in these three units of the new Madhya 

Pradesh.

Since we are dealing with electoral 

rolls, which fs the matter under dis
cussion now, I hope the Minister will 

look into this matter again and try to 
probe this mystery of the disappear- ' 
ance of a large  number of eleĉtors, 

while the population  has been  rein
forced,  and try to arrive at a very 
satisfactory  solution of this question.
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I would  in the  end  req,uest  the 
Minister to give very senous consi
deration to this matter of the elecfbral 

rolls and to see that copies of draft 
electoral rolls are at first supplied  to 
the parties concerned for their scru
tiny so that they may be corrected 

and revised fully, and later on to the 
candidates.

The other day we had a conference 
with the Chief Election Commissioner 
at which all the four political parties 
were represented  by two  members 
from each party.  I also hi.pperied to 
represent  my party along  with my 
friend, Shri Triloki Singh.  There this 

matter was not specifically taken up, 
but  we were  told that  the Election 
Commissioner was already moving in 

the matter  and  Goverriment  would 
§ive very serious consideration to this 

important question and have it solved 
to the satisfaction of all parties con

cerned.  I hope it will be done.  1 
will again repeat my request to  the 
Minister  to  give  yeiy sympathetic 
consideration to this question.

Shri K. h* More  (Kolhapur  cum 

Satara—̂ Eleserved—Sch.  Castes):  I

do not wish to tak̂ ud the time of the 
House except to bring one fact to the 
notice of the House.  That is with 

regard  to electoral  rolls.  Some of 
my hon. fr1!ends have moved for the 
supply of free copies to every contest
ing candidate.  That  would  be  a 
very good thing, if done.  But if it 
is impossible to supply free copies to 
4?ach and every contesting candidate, 
I wish to  subpnit  that  free  copies 
shoUd at least be supplied to every 
p̂ didate contesting a reserved seat, 

reserved for the Scheduled Castes and 
IScheduled Tribes.

Shrimati  A.  Gale (Nagpur):  Also 

to women

Shri Kamath:  The Backward Clas
ses* Coramî on  has dubbed  them 
backwatd.

1̂. Peputy-Sl̂al̂ej::  Only  caste

n̂ĵleg  to be mâe ui>touchables?

Shri K. L.  More:  Many  people
realise the difficulty  of  purchasing 

So I am in agreement wfth

Shri Dabhi’s  amendment. But I*'w!sh
to say that if that is not possible,  at

least  some  concession  should  be

shown  to  Scheduled  Castes  and 
Scheduled Tribes  contesting  candi
dates by supplying them at least one 
or two free copies.
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Shri Jaipal Singh; Sir. I have been 
listening with much  respect to  the 
views that have been expressed  in 
regard to the lireparation of electoral 
rolls.  I am, as you know, concerned 
more with the jungle areas that are 
wide and scattered, where these rules 
of putting up the draft electoral rolls 
in a thana or magistrate’s office have 
no**meanin'g whatsoever.  You cannot 
give the excuse of having .put things 
in the OfBcial Gazette of the State 
calling upon electors to see the rolja, 
find out for themselves whether they 
have been included or whether they 
have been wrongly entered.  There is
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âi  ^ I,

 ̂̂ rfr n̂r?T  ̂ ̂ n̂?rr

^  ̂   ̂ ^

 ̂ ^   ̂̂   t * 

 ̂ ̂  dr  t  5^

 ̂ t, ̂  ̂  ̂   ^ ̂STRft t

 ̂ 1%  q̂rdwf ̂ % ̂ 3̂TRf ’mK̂I 

Ecr̂x   ̂ t'̂  i f̂rrer ̂  ̂  ̂

I, ?tVt t  w  ̂ ̂

 ̂̂   I ̂   ^

fit t f ^

 ̂  I, fert ̂ ’trt ̂  ̂

T̂?l?r ̂tcTT  feit % f̂ T ̂  Hi*l <Md



S2I9
Wntions re 7 SEPTEMBER 1956 Representation of the 6220
Motions re. * (prcpcrotion

of Electoral Rolls)
Rules

his followers are definitely and cer

tainly on the rolls and  the  others, 
beautifully left out.  That is happen
ing.  I can only talk with  personal 
knowledge and if I may say so, with 
authority and say that it is definitely 

happening in the jungle tracts.

mo meaning in it.  In an area where 
one cannot read the language exhibit- 

•ed to them, this sort of argument does 

not hold any water.

I maintain that just as it is the res

ponsibility  of  the  Government  to 
collect the taxes, so also in return for 
taking revenue from the electorate it 
is the duty, alone of the Government, 
to see to it that no adult in this coun
try is left out.  It should be a penal 
offence for anyone who is making the 

electoral rolls  to be  subjected  to 
-severe punishment if any elector is 
left out.  It is easy enough for people 
who are urban to find out things for 
themselves.  I am thinking of  rural 

India, and democracy, if it is to have 
any meaning whatever, if it is to func
tion in this coimtry, should function 

in the rural area.  If it  does  not 
function in the rural area, it will be 

 ̂sad day for this country.

Today every argument seems to be 
dominated  by  spokesmen who  are 
inherently urban; they may represent 
Txiral areas but they are urban peĉle, 
and their outlook seems to be not of 
the rural point of view but of towti- 
•dwellers.  I  maintain  that  every 
village has a chowkidar or whatever

•  other  name  we give  him.  In  the 
different parts of  India  the village 
lieadman, the village chowkidar,  th- 
village pradhan or whatever it is, is 
there and it is  his  responsibility to 
keep the  affairs of  the village au 
courant with the thana or the sub
division or the district.  It should be 
his responsibility to ensure that no 
one who is entitled  to exercise  his 
franchise is  left out.  I  have  only 
recently been to my own home area 
and I found that as much as twenty- 
five per cent, of the electors were left 
out.  The figure  is as high as  that. 
And, may I tell my hon. friend ovei 
there how it has happened?

A couple of years  back, we  haa 
,  what we called the village panchayat 
elections.  Parties contest these elec
tions.  In one village, it may be that 
l̂r. A’s party wins and in the other, 

Mr. B’s party wins and so on.  When 
the task of making the electoral rolls 
is entrusted to Mr, A he sees to it that

We talk of school-masters and the 
like, being committed with the task 
of making the electoral rolls.  In my 
own home area, there are far flung 
areas; areas thirty mjles away frora 
the mam places.  Do ̂  expect an 
urban school-master  toÛ âlk  thirty 

mUes into the ji&gle.  Half-way he 
will  be swallowed up  by a  tiger. 
Supposing on a market day he visits 

my village, there Vill be no one.  He 
will say: Yes, I went to the village 
and only four people were present and 
I have done my job.  If they are not 
there, it is their default and it is not 

my job.

But, what happens when I have to 
pay taxes?  It is not a question of 
whether I am in  my house or  not 
Government sees to it that whatever 

is due from me is realised.

And, I may tell that we have done, 
on the whole, well in the last general 
elections.  It was a wonderful experi
ment.  Certainly,  the  jungle  tracts 
showed the way of discipline and of 
exercising  the franchise  more than 
any other place.  Statistics are theî 
for the whole  country to  see as to 
how the jimgle folk respon4ed to thii 
tremendous power that the Constitu

tion had given them.

But,  they were  also  sorely dis
appointed.  They went to the potoig 
booths, everyone of them,  thinkmg 
that they were voters.  Many of them 
were not in  the rolls.  It is  not a 
question of whether a man is on the 
electoral rolls or not.  It is sheer 
waste of money to print these rolls. 
Why not the elections take place in 
every village?  There iS the viUi*-e 
authority.  Why must people be astofti 
to go ten miles or twenty miles aiv.- 
the liKe to cast their votes?  Why no* 
in the  village itself?  It  is  rural 
India.  Surely, you  know that it 
me villagers you can trust more tbou
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the lawyer type of people who come 
from  the ti)wns  to  conduct  these 

things there.  If voting  could  talce 
place in the village itself or a group 
of a  certain number  of villages,  i 

assure you that  you can  economise 
crores of rupees.  Crores are speni.

One hon. Member from Bombay toia 

us that in his State, every contestant 
was  given half a dozen  copies  ol 
electoral rolls.  No wonder that toey 

could not give  text-books  to  the 
schools.  You know what happened. 

Only last year, schools in Bombay had 
no text-books.  There was no paper, 

ê want to face a situation like that 
when all the  paper is  going to be 
thrown away on the printing of elec
toral rolls and the like and the educa
tional institutions will be starved df 

the wherewithal of knowledge.

I know I am taking a tevolutibnary 

view.  But, I do think that it is about 
time we trusted ourselves.  We are 

relying too much on what is printed— 
what is wrong.  We know what  is 
printed is wrong.  I ask my  hon. 
friend to come to my own village.  I 
will prove it to him and show him how 

the names are mis-spelt, how the ages 
of ladies who are so much younger 

are put down much more than what 
they are.  It is grossly unfair.  All 
that we are interested in seeing  is 
that the man or woman has attained 
the eligible âe.  That is all  that 

matters.  I cannot, for the life of me, 
understand why we are wasting  so 
much paper, so much ink, and so much 

on printing expenditure,  when  all 
these could be obviated by  having 
faith in ourselves.  Trust our  own 
people and get tid of all these.  Let 

every village be a polling centre, be
cause, after all, it is the  chowkidar 

who is responsible for the village and 
for any omission he may make let him 

be punished.  Who is punished at'pre
sent?  May I inform you, Sir, that last 

time my name wa6 not on the electoral 
rolls '

Pandit Thakur Das Bliargava (Ghir- 
îaon): My name also was not ttiere.

Shri laipal Singh: I am very glad 

that I am in very good company. My 

hon.  friend  Pandit  Thakur  Das 
Bhargava says that his name also was 

not there.  Neither he nor I grudge 
giving the Government Rs. 10 or Rs.

50, whatever it is that they  want. 

That is not the point.  The point iŝ 
do we want democracy to function oi 
not?  What  is  democracy?  Does 

democracy mean the functioning  of 
electors who can afford to pay Rs. S 

or Rs. 10?  Democracy  means  that 

everyone, even the humblest must be- 
in a position to exercise his franchise, 

even the poorest man must be in a 

position to stand.  That is why, parti
cularly, if I may stress, in the jungle 
areas we have got to be very very 
careful, where the load of  finance 
must not go against the very essence 
of democracy.

With regard to the question of buy
ing electoral rolls, in some States we 

have heard that as much as Rs. 600 

for one copy has to be paid.  What a 
monstrous figure it is!  To my m!nd» 

as I have already said, it seems  it 
would be much better if we do away 
with all these electoral rolls.  Each 

village must be taken as a unit. Tlhe 
village chowkidar knows the villagers. 

There can be no imposters as there 
can be when people go in burkas and 
the like and when the same person 
ccnnes in twenty times as a woman. 
This has been happening.  I have seen 

it happen before my own eyes.  None 
of that monstrosity would be there if 
we have faith in our villagers.  We 
talk a lot about the villagers,  but 

we do nothing to go to the villagers.

As I have already said I think much 
money could be saved if we really • 

have faith in our villagers. Similarly, 
when you go to the town, you need 
not have such a very big area.  You 
can have one block where everybody 

knows everbody else.  There is  no 
question of importing voters  from 
outside.

So, to end up, I would request the 
Government to make this question of
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perfecting the electoral rolls as simple 
and as costless as possible, because, 

now, as things are, it seems that only 

money can put things right.  I think 
that is going against the spirit  of 

democracy.  As my friend from Bihar 

said, up to the very last minute  it 
should be possible for an elector to 

be able to have his name put into the 

electoral rolls.  After all, who is the 
man who is witness to the fact that 

he is or he is not an elector?  It is 

the viDage chowkidar.  Again, as I 
said, for this purpose it seems to me 
that the village headman or the village 
chowkidar—whatever name it is, be
cause the names are different in diff- 

ernet parts of India—should be, to my 

mind, the basis of the edifice of demo

cracy that we intend building.

So, I would once again request that 

the Government should not put any 
hindrances to anyone in the exercise 

of his franchise, because then alone 
can we say we are heading to a truly 

representative and  democratic gov
ernment in this country.

Shri Pataskar: Sir, instead of reply
ing in detail to every hon. Member I 

will try to reply to the main points 

which have been urged and ŵhich are 
more or less common for  Members 

coming from different States.  I would 
:irst refer to the point that was raised 
by Shri DaBhi through his  amend

ment.  He has also been supported by 
several other Members.  The fact of 
the matter is that so far as the ques
tion of supplying free copies of the 

final electoral rolls to the contesting 

candidates is concerned, it has  to be 
considered very carefully.  I have 

tried to collect  some  information. 
The system is this.  The rolls are 
printed by different State  Govern
ments in their own States and  they 
make their own arrangements.  As 

regards cost, it is shared between the 
State Governments and the Central 
Government.  They have fixed a cer
tain price, that is to say, the State 
Governments fix the price in consul

tation with the Election̂ Commission, 
and the Central Government does nm 

come into the picture.
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The figures relating to prices  are 

interesting.  I have also found that so 
far as the old prices—those relatin̂\ 

to 1952 to 1955—are concerned, there 

is a good deal of variation  between 
the prices fixed by one  State  as- 

against the price fixed by  another 
Ŝte.  For instance, in Assam, it was 

three annas per page.  In Bihar,  it. 
was six pies per page.

Shri Kamath; It is ‘pies’ or ‘pice'?

Sitri Pataskar: They  have  put

dashes.  Anyway, why worry about it? 
In Bihar, it was six pies per page. 
Their proposal now is to keep  the 

same price.  In Bombay, it was six 

pies per page, and as yet, the Bom

bay Government have not yet'mti- 

mated as to what price they would 
like to fix now.  In Madhya Pradesĥ 

it was two annas per page.  They 

have proposed that it should now be 
reduced to one anna three pies.  In 

Madras, it was three annas per forlrie 
of four pages.  It is not calculated as 
per page.  They have not as yet inti
mated as to what they would charge* 

now.  In Orissa, per ten pages or frac
tion thereof, it was six annas six pies. 

Now. they have not intimated as to 
what  price  they  would  like  to 
fix.  In  Punjab,  it  was  one 

anna  per page.  They  have  not 

.yet  intimated  about  the  future 
price.  In Uttar Pradesh, it was  two 

annas per page of 100 entries.  So, the 
basis is different.  They have not inti
mated about the future price.  In 

West Bengal, it was Rs. 20 for single

member mofussil Assembly constitu
ency.  So, it is not per page.  It was 

Rs. 40 for single-member  Calcutta 
Assembly Constituency; Rs.  40  for 
double-member  mofussil  Assembly 
constituency and Rs. 80 for double

member Calcutta Assembly constitu
ency.  In Madhya Bharat, it was one 
anna per page.  Now, they propose to 
charge six pies per 100 entries.  In 
Mysore, they were charging three nies 
per page, and even now they propose 

to adhere to the same  price.  In 

PEPSU, it was one anna six pies per 
page.  Now, they propose to charge at 

one anna per 100 entries.  In Rajas
than, it was six pies per page
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same price is suggested now.  In 

Saurashtra, it was six pies per page. 

They have not yet intimated as  to 
. the future price.  Obviously, they will

- merge into Bombay.  In Travancore- 

-Cochin, it was three pies per page plus 
.sales-tax.

Shri Ê math:  Sales-tax? It is mon
strous.

Shri Pataskar: They have not  yet 

intimated their proposal for the future 

price. In Ajmer, it was six pies  per 

page.  It  will  continife  the  same 
price.  In Bhopal, it was six pies per 

page.  They want to reduce it to three 

pies per page.  In Coorg, it was one 
.anna six pies per sheet.  They have 

n̂ot yet intimated the future price-

Pandit Thakur Das  Bhargava;  If 

t̂he price of the electoral rolls for the 
Parliamentary constituency is given, 

it would be appreciated better.  In the 

Punjab, it is Rs. 350.

Shri Pataskar: Please hear what I 

propose to do.  This is previous his

tory.

Shri Kamath: When was the saley- 
tax imposed for  this  purpose  in 
Travancore-Cochin?  In which year 
was it? '

Shri Pataskar:  Let us be a little

.more serious.

Shri Kamath: Of course we are.

Shri Pataskar: I have  given the 
price in the various States only by 

way of information.  I am in  full 
Sympathy with the object that some

thing should be done in order that 
there may be some sort of uniformity 

in price.  There  should  be  some 
method by which it is done.  We will 

also examine whether we could  or 
could not supply any free copies___

Shri Kamath: We are trying to help 
.you.

Shri Pitaskar: I think the basis on 

which the prices were fixed last time 
requires some modifications.  I  will 
-exert myself to see what best I can 
-do. After' all, the expenses are being 
shared by both the Central Govem- 

'ment and the State Govemmeals.  *

can visualise that the costs of printing 
are not likely to be uniform  in  all 

the States, but in spite of that, there 

need not be so much variation in price 
from State to State.  I have  hearc 

what hon. Members had to say and I 
will try my best to see that there is 
some sort of uniformity, if not abso

lute uniformity,  in  the  matter  ot 

price. .

The next point is about supply of 

free copies- It is true that the Bom
bay Government supplied some copies 
free last time.  If I remember arighu 
I had to purchase the first copy myself. 

After that, they supplied some copies 
to the contesting candidates.  Anyhow.
I can assure the hon. Members of this 
House that I shall try to bring about 
some uniformity between the v̂.rious 

States.  Naturally, I would  not like 
to commit myself here to any price or 
to fixing a particular number of copies 
to be supplied free. But at that level 

I wiU try to enter into discussion  and 
correspondence  and  see  that  what

ever possible is done,  after  taking
into consideration the views  of hon.

Members, whether they belong to this 

party or that party.

Shri K. K. Basa: I hope your inten

tion is to have  uniformity with the 
Bombay Government and not  the

other Governments.

Shri Kamath: On a point of order. 

Sir. I fear that the hon. Minister  is 
trying to water down the provi:jions 
of article 324 of the  Constitution. 

Article 324 vests the work of prepara
tion and revision of electoral rolls in 
the Election Commission.  I  submit
that the Election Commission  alone 
should have the power, and not  the 

Central Government or the State Gov
ernments, to fix the price also.  There 

should be one single authority  and 

that  authority should fix the price 
of the electoral rolls also  uniformly, 
and determine  whether any  copies 

should be supplied free to the canai- 
dates or not. They should be given the
- powers and not the State Government 
or the Central  Government,  und̂ r̂ 
article 324.
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Shri Psbtoskar: I was also a Memb?r 

of the Constituent  Assembly  along 

with my friend and I have not still 
iorgotten it. I hope the hon. Member 

■will realise the  .limitations  of  the 

<jOvernment and the functions o? the 
election Commission.  It Will be far 

Irom me ever to try  to violate  the 
Constitution. Suggestions  have  been 
made in this House and the Election 

‘Commissioner is not a Member of this 
House. I do not mean that the Gov
ernment will assfume the powers  of 
the Election Commission, but jnst as 

Members have got the right to express 

"their views, I have also  the  right, 
without violating the Constitution, to 

make certain suggestiors, after taking 
into consideration  the views of hon. 
Members here, to the Election  Com

mission and the State Governments.

I don’t think there is £Jiy such ĉues- 
flon and I would leave the matter at 
that.

Then, with respect to the amend
ments to the rules, there are so many 
amendments and I have already indi

cated as to which of the amendments 
I would like to accept. But, of coursê 
they will have to be put in a  little 
different form.

Shri Kamath: Your decision. Sir, on 
the point of order?

Mr. Deputŷ peaker: In view of the 
statement made by the hon. Minister 
It becomes a hypothetical  question. 

There* is nothing that 1 should decide. 
If a question arises then it will  he 
êen as to what decision is to be given. 

There is nothing before me that I can 
decide.

Shri Pataskar: With  respect  to  the 
actual  amendments, I have  already 

indicated as to which of them Of parts 

of them I shall accept and I have tried 
to put them in  a form in which they 

Will have to go to the other Hlusp for 

connrmatlon.

The first one is with respect 1o rule 
>. In clause (c), after “may” (that is 
the amendment of Mr. Sadhan Gupt̂a 

though it contains other things also) 
Insert “subject to the approval of the 
Election Commission”.  Then  It wiU 

Tead:

' ‘revising autnority’ means such 

person  as the State Government 

or an officer authorised  by  the 
>̂tate Government in this behalf 

may subject w me  approval of 
the Election Commission  appoint 

as the revising authority in res

pect pf a constitueiicy or part of a 
constituency;”

As the hon. Members are aware, the 
hon. Member, Mr. Basu, naturally had 

expressed some concern with respect 
to appointment being made by a State 

Government.* As *it was just pointed 

out that laection Commission is  the 
final authority, I accept the  amend
ment of Mr. Sadhan Gupta.  I have 

tried to put it in this form.

Then the next one relates to rule 11. 
There we have made  certain verbal 

amendments besides one of substance. 
Our amendment is:  v

In clause (a) omit ‘and’ at the 
end and in clause (b) add at the 
end ‘and’ and after clause (b) add 
another clause,  namely,  clause 

(c); “(c) two copies of each sepa
rate part of the electoral  roll to 
every political party to which  a 
symbol has been allotted  by the 
Election Commission.”

I think this in  substance  is  the 
amendment which was given notice of 
by several hon. Members and I have 
already indicated that I will  accept 
this.  This is how it has been put in. 
Along with that I have tried to cor
rect some mistakes.

Then there is another  amendment 

in rule 26 where we have agreed to 
reduce the fee . from Rs. 10 to Rs. 5. 
The amendment will read:

In clause (a) of sub-rule  (1), 

for "ten rupees”  substitute “five 
rupees”; and •*

in sub-rule (2), for “sub-section 
(1)” substitute “sub-rule (1)”.

The use of  the  expression  "sub
section (1)” is a printing mistahc. It 
ought to be “sub-rule (1)”. So, that
iias been corrected. '

Then there Is another amendment Jto 
TUlfj 27- In sub-clause (b) of sub-rule 

(1), for “ten rupees” substitute  “five
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rupees” bfecause there also the fee ot 
Rs. 10 will be reduced to »s. 5.

Therefore, I would like to point out 

that so far as supply of draft rolls to 
the recognised parties who have been 

allotted symbols are  concerned  the 
amendment has been accepted and  I 
think that will remove many of the 

difficulties.

Sliri Shree Narayan Das; Regarding 

the two copies of the draft roUs that 
will be made available to each party, 

will it be at various levels or to the 
central party only? If it is supplied tD 
the head office only then  no purpose 

will be served at which level?

Shri K. tL Basu: That is a working 
arrangement.

Shri Pataskar: I think these are the 

only rules which we  are  going to 
frame. I am sure, whatever is neces

sary will be done in a proper spirit of 
seeing that the elections are, as far 

as possible very  fair and  hardships 
are minimised. We canno{ put every

thing in the rules.  These  are  the 
amendments which 1 am inclined to 
accept.  As I have already said, with

resi>ect  to the Ciuestion raised in  this
House about the free supply of elec

toral rolls to the candidates, that is a 

matter which the Election  Commis
sion, the  Slate  Governments  and 

others will take into consideration at 
a oroper level and whatever is possi
ble for the Government will be done-

With respect to the other comments 
I think  there has been  a general dis-

*!ussion  as to whether the rules  are
proper, how they should be published, 
etc. I think the rules themselves make 
quite ample provisions.  We should 
not try to ê and them.  With re
gard to the work of the Election Com
mission, I find ifrpm the speeches  of 
the -hon. Menaljers opposite that they 
are appreciâ % the way in whicn it 
is proceeding and I do not think that 

there is any ground for supposing that 
things which  are legitimate,  reason
able and proper would not be done by 
it

Shri Dabni; What is the difficulty in 
accepting my anenjment to rule 8?

Shri Pataskar: What is that? Free 
supply of copies?  .

Mr, Deputy-Speaker: Order,  order,. 
Now,  1 will  put  the  Government 

amendments.

Mr. Deputy-Speaker: Order, order. 

Sir, I invite your attention to rule 338 

of the Rules of Procedure.  You will 

recollect that the hon. Minister him
self, when  I asked  at  the  outset 

whether he would move the motion on 
his own, said that the initiative was 
with us, who have given  notices  of 
motions here  with  regard  to  the 

Electoral Rolls rules and that -we oft 
this side of this House were to move 
the motions standing in our  respec
tive names.  According to rule 338(3), 

a Member who has moved a motion— 
we have moved  our  motions—may 

speak again by way of reply, and if 
the motion is moved  by  a  private 

Member, the Minister concerned may, 
with the permission  of the Speaker, 
speak—̂permission is  not  necessary 
for  us;  in  this  case,  your 
permission  is  necessary  for  the 

Minister.  I  want  the  right  of 

reply. We have moved our motions- I 
request you to allow us two of three 
minutes.  We do not want to speak 
at great length. A couple-of minutes 

for each of us. ‘

Mr. Deputy-Speaker: I would  not 
object to it, certainly. But, really they 

are in the form of amendments,  and 

the usual procedure that we normally 
follow is that amendments are movisd 
bj hon. Members and then the Minis

ter makes a reply to them.

Shri Kamatb:  If you will  kindly 
see here, Sir, usually, in  the Order' 

Paper, when amendments are moved, 

it is described as ‘notice of  amend
ment’.  Here for the electoral  rolls 

Rules to day, it is notice of  motion, 
not notice of amendment.

M?.  Depnty-Speaker: They are
notices of  motions.  I  agree that 
technically they are notice® or motions..
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Shri Kamatb: A motion is a motion 
according to the rules.

Mr. Deputy-Speaker: If  the hon.

Member persists that he  wants  to 
have two or three minutes for reply, I 
âye no objection.

Shri Pataskar: I have also no objec- 
rtion.

Shri Kamath; I  won’t  take  more 
than two minutes.

Some Hon. Members: We also want 
 ̂few minutes.

Shri Kamath: Mr.  Deputy-Speaker, 
I am grateful to you that I am reluc
tant to say that unlike what happened 
yesterday,  the  rules have  been  ob
served today.

Mr.  Deputy-Speaker:  He should
come to the point straightway.

Shri Kamath: I would only submit 
“that in regard to our joint motion No. 

15. the hon.  Minister has  gone,  I 
would not say half way, but perhaps 
only a quarter  way  to  meet  our' 

demands, and I w.sh he had gone  a 
little farther to meet the just demands 

that the Opposition has  made with 

respect to this important matter  of 
electoral rolls. He has given  an as
surance, however, that  this  matter 

would be looked into.  I would have 

been happier if the House had decid- 
•ed this matter here itself once for all

to whether every candidate would 
be entitled to get two  copies of  the 
rolls free.  Even now, I would like to 
have an  assurance  from  the  hon. 
Minister as to whether.......

Mr. Depaty-Speaker: Now there wiU 
be no time for him to give an assur- 
.ance.

Shri Kamath: With your permission, 
he can. If you do not want to give 

him a chance, I will not ask for an 
assurance again because it would be 
ifutile.

Mr. Deputy-Speaker: He would have 
no chance.

Sliri SadhaA Gupta*  He can inter
pose an assurance at this stage.

Shri Kamath: If he pannot give an 
4issurance on this matter, I would not 
•tike to say anything further except to

state that I am sorry that this matter 

has not been given the earnest con
sideration that it deserved  and that 
the Government is not really anxious 

to promote fair and free elections hi 
our country.

Shri K. K. Basu: I  will  not say 
much. I am really thankful  to  the 

Minister that he ĥs accepted some of 
the amendments In  spirit.  I  only 
request that in respect of our amend

ments 8. 9, 11 and 12 he should  at 

least forward the discussions and the 
point of view we have expressed to 
the Election  Commissioner,  because 

many of these things I think can be 
done through executive  direction ir 
the Minister  wants to improve  the 

preparation of the electoral rolls and 
Tt would be helpful. I only urge again 

ill respect of amendment 15 regarding 

the supply of free copies that even the 
Committee on Subordinate Legislation 
has unanimously endorsed  this  view 

that free copies should be supplied. I 

hope the hon. Minister will keep it in 
view that a Committee of Parliament 
has unanimously suggested it, and will 

so define his policies that the spirit of 
this recommendation is accepted.

Mr. Deputy-Speaker: We shall first 

dispose of Government’s motions.

Motions adopted:

(i) This House resolves that in 

pursuance of sub-section  (3)  of 
section 28 of the  Representation 
of the  People  Act,  1950,  the 

following amendment be made in 
rule 2 of the Representation  of 
the People (Preparation of Elec
toral Rolls) Rules,  1956, laid on 
the Table on the 24th July, 1956, 
namely:

In clause  (c), after “may” insert:

“subject to the approval of the 
Election Commission”.

This House recommends to  Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(ii) This House resolves that in 
pursuance of sub-section  (3)  of 
section 28 of  the Representation 
of the  People  Act,  1950,  the
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CMr. Deputy-Speaker] 

following amendments be made iî 
rule 11 of the  Representation of 
the People  (Preparation of Elec

toral Rolls) Rules, 1956, laid  on 

the Table on the 24th July, 1956, 

namely:

(i) in clause (a), omit “and” 

at the end;

(ii) in clause (b), add at the 
end “and”; and

(iii) after clause (b), add:

“(c) supply free of cost two 

copies of each  separate part 
of the electoral roll to every 
political party  to  which  a 

symbol has been allotted  by 
the Election Commission-”

This House recommends  to  Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution. .

(iii) This House resolves that in
pursuance of sub-section  (3)  of 
section 28 of the  Representation 
of the People Act, 1950, the follow

ing amendments be made in rule 
26 of the Representation  of the 

People (Preparation  of Electoral 
Rolls) Rules, 1956, laid  on  the 

Table on the  24th  July,  1956, 
namely: ’  .

(i) in clause (a) of sub-rule (1),

for “ten rupees” substitute “five 
rupees”; and

(ii) in sub-rule (2), for “sub-sec
tion  (1)” substitute  “sub-rule
(1)”.

This House recommends to  Rajya 
. .Sabha that Rajya Sabha do concur m 
the said resolution.

(iv) This House resolves that in 
pursuance of sub-section  (3)  of 
section 28 of the Representation of 
the People Act, 1950, the following 

amendment be made in rule 27 of 
the Representation of the Peojrie 
(Preparation of Electoral  Rolls) 
Rules, 1956, laid on the Table on 

the 24th July, 1956, namiBly:

to clause (b) of sub-rule (1), 
for  “ten  rup̂ s” substitute 
“five rupees”.

This House recommends to  Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

—[Shri Pataskar\

Mr. DepntyrSpeaker: Shall I have to 

put every other motion?

 ̂Shri Sadhan Gupta: Some of ihenL 

are barred.

'  Shri K. HL Basu: In response to the 

spirit in which he has replied, we do 

not want to press our  amendments 

and beg leave to withdraw them.

Mr. Deputy-Speaker:  Shri Kamailfc '

also follows the same course, I sup

pose.

Shri Kamath: I think so.

Mr. Depnty-Speaken  Hon.  Member* 

there.

Shri Shree Narayan Das: I do not
' press and beg leave to withdraw them̂

Mr. Deputy-Speaker: So, the motions 

of these Members are withdrawn.

The motions were, by leave, with

drawn.

Mr. Deputy-Speaker: Shri Dabhi haî 

already gone.

Shri Shree Narayan Das:  In  the

absence of the hon. Member I think 

his motions may be put to vote.

Mr. Deputŷ peaker:  Then  I put
motions 16, 17, 18, 24 and 25 to tne 

vote of the House.

The question is:

This House  resolves  that  in 
pursuance of sub-section  (3)  of 
section 28 of the Representation of 

the People Act, 1950, the follow
ing amendment be made in rule 8- 
of the Representation of the Peo
ple  (Preparation  of  Electoral 
Rolls) Rules, 1956, laid  on  the 
Table on the  24th  July,  1956„ 

namely:—

for “may” substitute “shall”*
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This House recon;imendd to  Rajya 
Sabha that Rajya Sabha do concur in 
6 said resolution.

The motion was negatived.

Mr. DeputŷSpeaker: The  question

t  This House  resolves  that  In. 
pursuance of sub-section  (3) of 

section 28 of the  Representation 
;  of the People Act, 1950, the follow

'  ing amendment be made in rule 8

of the Representation of the Peo
ple  (Preparation  of " Electoral 
Rolls) Rules, 1956,  laid  on the 
Table on thfe  24th  July,  1956, 
namely:—

after “send” insert:  ,

“either by registered  post  or

through the staff employed for the 
purpose”. '

This House recommends to  Rajya
Sabha that Rajya Sabha do concur in 
the said resolution. .

The motion was negatived.

Mr. Deputy-Speaker: The question

is:

This House  resolves  that  in
pursuance of sub-section  (3)  of 
section 28 of the Representation of 

the People Act, 1950, the follow- 

 ̂ ing proviso be added to sub-rule
(2)  of rule 33 of the Representa

tion of the People (Preparation of 
Electoral Rolls) Rules, 1956, laid 
on the Table on the 24th  July, 
namely:—

“Provided that the State Gov
ernment may supply, free of cost 

one Or more copies of the electoral 
roll to the candidatefc to the elec-  * 
tions concerned.”

This House recommends  to Rajyii 
Sabha that Rajya Sabha do concur In 
ilje said resolution.

The motion was negatived.

Hr.
is:
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Deputy-Speaker: The  questioiu

This House  resolves  that  ii| 

pursuance of  sub-section (3)  of 
section 28 of  the  Representation, 

of the People Act, 1950 the follow

ing amendment be made in sub

rule (2) of rule 33 of the  Repre

sentation of the People (Prepara
tion of Electoral  Rolls)  Rules,. 

1956. laid on the Table  on  the 
24th July, 1956, namely:

add at the end:

“Provided that at every general 
election or bye-election every con

testing candidate shall be supplied 

three copies free of cost.”

This House recommends  to Rajya ̂ 
Sabha that Rajya Sabha do concur im 

the said resolution.

The motion was negatived.

Mr. Depiity-Speaker: The  auesH->n*

is:

This House  resolves  that  in 

pursuance of  sub-section (3)  of 
section 28 of  the  Representation 

of the People Act, 1950 the follow

ing amendment be made in sub
rule (2) of rule 33 of the  Repre
sentation of the People (Prepara
tion of Electoral  Rolls)  Rules, 
1956. laid on the Table  on  the 

24th July, 1956, namely:

add at the end:

“Provided that at every general 
election or bye-election every con
testing candidate shall be supplied 

four copies free of cost.”

This House recommends  to Rajya- 
Sabha that Rajya Sabha do concur im 

the said resolution.

The motion was negatived.

6-05 P.M.

The Lok Sabha then adjourned till 
Eleven of the Clock on Saturday tĥ  
8th September, 1956.
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FROM  RAJYA

6:79

Secretary reported to the Lok 
Sabha that Raiya Sabha at its sitt
ing held (Ml the 4th September, 1956 
had agreed  without any  amend
ment to the Supreme Court (Num
ber of Judges) Bill and the Jammu 
and Kashmir (Extension of Laws) 
Bill passed by the Lok Sabha on 
-the 20th August, 1956,

REPORT  OF PUBLIC ACC 0- 
XJNTS  COMMITTEE  PRE
SENTED . . . . .

Twentieth  Report  was pre
sented.

6080

CALL̂ G  ATTENTION  TO 
MATTlâ  OF  URGENT 
PUBLIC  IMPORTANCE.  .  6c8c-8i

Shii; X>.C. Sharma called the 
•attentioiqiy of the Prime  Minister, 
to the stationing of Commonwealth 
and other Forces in Cypnis.

On bfiiialf of the Prime Minis
ter, the Minister of  Finance  and 
Iron  and  Steel  (Shri  T.T. 
Kiishnamachari) made a statement 
in regard thereto.

.MOTION FOR ELECTION TO 
COMMITTEE ADOPTED  .

The Deputy Minister of Ed
ucation (Dr. K.L. Shrimali) moved 
for the election of one  member 
rfrom among the Members of Lok 
Sabha to be a member of the Sam- 
:9Jkd  (Court) of the Visva Bharati. 
The motion was adopted.

CONSIDERA-BILL  UNDER 
TION.  .

The Minister of Home ASiedrs 
'.and  Heavy  Industries  (Pandit 
G.B. Pant) moved for consideration 
r«f the Scheduled  Castes and Sch- 
ûled  Tribes  Orders  (Amend-
..ment)  Bill.  The  discussion

on the 
eluded.

motion  was not  con-

BILL PASSED . .  .  6144-69  ?

Shri Pataskar moved for con- 
•ideration of the Representation of 
the People (Third  Amendment) 1
Bill.  The  motion  was  adopted. <
After the clause-by-claqse considera
tion the Bill was passed.

REPORT  OF  COMMITTEE 
ON  PRIVATE  MEMBERS’
BILLS  AND RESOLUTIONS 
ADOPTED...................................... 6169.70

ted.
Sixty-first  Report  was adop-

PRIVATE  MEMBERS’ BILLS 
INTRODUCED  .  •  .  6171-72

The following Bills were  in
troduced;

(i) The Payment of Wages 
(Amendment)  Bill, 
1956 {Amendment of 
sections J 2 and 3 etc, and 
substitution  of  sections 
j8 and 19) by Shri C.D. 
Gautam.  .  .  •

6081-82

6c88-.f 144

(2) The  Preventive  Deten
tion  (Amendment) 
Bill,  1956 {Amendment 
of sections 5, 7, 8 and 10) 
by Shri K. K. Basu  .

(3) Indian  Nationalisation
of Light Raihvays Bill, 
1956  by  Shri  Jhulan 
Sinha.  .  .  •

(4) Indian Penal Code (Am
endment)  Bill,  1956 
(Omission  of  Section
497) by  Shri Dabhi.

(5)r Constitution  (Amend
ment)  Bill,  1956, 
{Amê ment of  articles 
37y 29J  and 3f4) 7̂
Shri K.K. Basu .  .

6171

6171

617J-79

6172

61/2
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MOTIONS  REPRESENTA
TION  OF  THE  PEOPLE 
(PREPARATION  OF  ELEC
TORAL ROLLS) RULES.  . 6173-6236

Four further motions moved by 
Shri  Pataskar  were  adopted. 
Motions moved by  Shri Dabhi 
were negatived and all other mot
ions were withdrawn by leave of 
the Lok Sabha.

Twenty-two  motions re 
modification of the Representation 
of the People (Preparation of Elec
toral Rolls) Rules were moved. 
After the discussion on the motions, 
Shri Pataskar replied to the debate.

AGENDA  FOR  SATURDAY, 
8TH SEPTEMBER, 1956-

Discussion on Resolution re 
Secend Five Year Plan.
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